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LOK SABHA

Tuesday. the 29th May, 1962/Jyaisthu
8, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

|Mnr. SPEAKER 1 the Chair]
ORAL ANSWERS TO QUESTIONS

Phizo in Pakistan

[ Shri l;:m Baru-:

| Shri S. M. Banerjee:

| Shri Warlor:

| Shri Daji:

| Shri E. Madhnsudan Rao:
‘1114. ¢ Shri P. K. Deo:

| Shri Rameshwar Tantia:

Shri P, R. Chakraverti:

| Shri A. V. Raghavam:

| Shri Pottekkatt:

| 8hri P. C. Borooah:

Will the Prime Minister be pleased
w state:

(a) whether it is ; fact that Mr.
Phizo, rebel Naga leader, is already
in Pakistan;

{b) whether the attention of Gov-
ernment has been drawn to his state-
ment on the eve of his departure
from London, reported in the
Hindustan Times dated the 20th
May, 1962; and

(¢) if so, what is the reaction of

Government tp this incident as also
to Mr. Phizo's statement?

The Parliamentary Secretary to the
Minister of External Affalrs (Shri
S. C. Jamir): (a) Yes. Sir.

i{b) Yes, Sir.
782 (Ai)Y LSD—1.
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(¢) Phizo is making wild and base-
less allegations to gain publicity for
himself and to boost  his claim  to
leadership which has been repudiated
by an overwhelming majority of the
Nagas. Government are delermined
to take all measures necessary to see
that there is ng interference  from
Phizo or any other anti-social ele-
ments with the peaceful development
of the State of Nagaland,

Shri Hem Harua: May 1 know
whether the attention of the Gov-
ernment 15 drawn to the fact that
Shri Phizo has sent a cable just on
the eve of leaving London  to the
Chief Executive Officer  of Nagaland
which reads as follows:

“My dear friends, 1t wili not
do to let others kill our people;
let us not plan to oppose each
other but 1o discuss and come to
i mutnal understanding. We mus!
settle our case early.”?

If su, may 1 know whether Govern-
ment propose to invite the hostiles
and to allow them to be represented
m the anterim Government in Naga-
land?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehrm):
I saw somcthing like that telegram;
not identically the same thing A re-
pory of it came to us. At the pre-
sent moment there is the provisional
Government in Nagaland functlioning
and there is no question of inviting
anvhody to discuss with them. Soon,
1 hope in this session, a formal Bill
for Nupgaland will come up to give
them full powers of & State

Shri Hem Barua: Mav I know whe-
ther Government are aware of the
rumours that are floating in Naga-
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land at present to the effect that a
parallel Naga Government is going
to be established by Shri Phizo iIn
Pakistan as also the fact that Shri
Phizo has launched an appeal to the
United Nations? If so, what steps
have the Government taken to coun-
teract this propaganda so that it may
not step up the dying embers of the
rebellion again?

Shri Jawaharlal Nehru: [ do not
know whether any rumours are cir-
culating. But something of that
nature reached me from London. I
think, a few days back [ stated that
the Pakistan Government was em-
barrassed by these rumours and said
that they did not intend to give anv
facility. I fee]l the more so because
President Ayub Khan has stated again
that they will not offer any such facl-
lity to Shri Phizo.

Shri S M. Banerjee: May I know
whether it i3 a fact that Shri
Phizo, after reaching Karachi, dis.
appeared from Karachi and re-
appeared in Chittagong and whether
he is trying to enter Nagaland and if
su what steps are being taken by the
Government to check his entry into
Nagaland?

Shri Jawaharlal Nehru: It should
be known to the House that Shri
Phizo is an absconder from justice and
it by any chance he enters the Indian
territory he is likely to be arrested
and tried. I can hardly tell the hon.
Member what sieps we are taking to
prevent his entry or to detain him or
what we shall try to do. It is not
certain—an odd person can  enter;
cross our vast territory and enter
India,

Shri Warlor: Does the Government
know the Press report that Shri
Phizo is consulting all the rebels who
had fled to Pakistan in order to form
a sort of a provisional Government
there? If so, what is the reaction of
the Government?

MAY 20, 1962
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Mr. Speaker: He is there and if so
he may have consultations.

Shri Warior: I want to know whe-
ther the Government of India has
got any information from its Em-
bassy.

Shri Jawaharlal Nehru: Govern-
ment of India do not know exactly
where Shri Phizo is except that he is
in East Pakistan moving about. Whe-
ther he is mecting the group of Naga
hostiles who went there, [ do not
know. It is quite possible he might
have "dane so. There are many ex-
planations of why that group went
there, some not very creditable to
them and some idea of forming a
hase there but as I said the Pakistan
Government has clearly stated that
they will not permit them to carry
on any rebel activity there.

Shri Daji: As i1s now known, the
Naga hostiles who escaped were
uctually delegates to a convention and
Mr. Phizo has gone to that conven-
tion. These are the reports, If it is
so, may I know whether the Gov-
ernment of India have protested to
the Government of Pakistan for allo-
wing the convention to be held and
for Mr. Phizo to cnter Pakistan and
attend this convention?

Shri Jawaharlal Nehru: I am sorry
my knowledge does not go thus far:
whether he went to attend a conven-
tion. I do not know what conven-
tion it is, where it is going to be
held, whp has sponsored it. I know
nothing about it.

Shri Tyagl: The Prime Minister
was just heard to say that it is the
intention of the Government to bring
forward a Bill, giving full State
powers to Nagaland. [ want to know
whether the same precedent will be
followed in the case of other hill
tribes although they have not started
any struggle about it

Mr. Speaker: It iz a different ques-
tion.
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Shri Brajeshwar Prasad: Is there
any information in the possession of
the Government to support the view
that the British Government is sup-
porting Mr, Phizo both politically
and normally?

Shri Jawaharlal Nehru: We have
nog such information. It must be
remembered that Mr. Phizo is now a
Bri'ish citizen; he is not a citizen of
India or of any other country. He is
a British citizen. That also presum-
ably makes it rather difficult for him
to function in any part of India ex-
cept as British citizen. To our know-
ledge. no help has been given to him
morally, except the fact that he is a
British citizen; I do not know. The
individuals in England have, T be-
lieve, been giving him moral and
other support

Shri P. C. Borooah: May 1 know
whether any arrangement exists bet-
ween the Governments of Pakistan
and India for extradition of crimi-
nals? If not, may I know whether the
question of coming into some such
arrangement with Pakistan is  under
contemplation of the Government?

Shri Jawaharlal Nehru: No. Sir:
not at present. In the last Parlia-
ment a general Extradition Bill was
introduced and was referred to a
Joint Committee of the two Houses,
and the Joint Committes reported,
and the Parliament ceased lo be. So,
it will have tn be introduced afresh
in this Parliament.

famat oporgian i g

*¥geee. oY IHIIW AT WMERY AU
WH WY TYFmT 757 T A R o
T =

(F) #ar F==fr ozrgrergle o Ifaw
AU & FoPrT T 74047 0 8-
fecer &1 f=y arsfyn woaw i fad
smaT w1 § st mysrme mfr
Tw fgedr 1 A grar By,
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() farxr smafeal & aror o7
SqAgIe WA ¥ AT & wgar Ayt v
o Q1 AT A feedr avafon e &
¥qT IT FAGT A qeg Ao
fg=lr argfr &1 wfiraw 2 ai ™
s AmTATE QT

() @fz gutma wm (=) w7
IAL AFKITEHT &, T F¥T5 QT FTRAT
7 i=m Nfasz ww Fwfae, 7
feedt wifz & wmal i aq9A F9-
it &1 fz=2r argrevsfzy & If
i fag aff FF T R FITTE

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No.

(by No

(c) A=z these offices are not handling
correspondence  in Hindi, they did
not deputr any employee for training
in Hindi tvpe-writing. These offices,
however, propose to depute their em-
ployees for training in future.

St wETTEYC STeRt AT 9 WA
wFa1 g fr el g amgrgfen
&1 2fam 77 &, W@ 3ar EfAT 1 oA
art 7375 @ =3 375w w1 A
frar smar & 7

Shri C. R. Pattabhi Raman: There
arc various departments, wherein
there arc sections of Hindi typists.
There is no question of promotion for
them. There is provision and they are
being considered as and when they
are eligible for appointment.

=t SwEITET wreA AT § 9
wr g i P safaat @ mr o feedt
gtz w7 3FAq A &, 7 fyar w7
I Fear qar 0
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Shri C. R. Paitabhi Raman: All the
figures are with me. Main Secreta-
riat; three in July, 1961; flve in July,
1962 and two in July 1962 session.
Total is ten. Then, in the DG, P&T,
the total is six. I do not want to give
all these figures. There is also the
figure for the Chief Labour Commis-
sioner. The whole list is there,

Shri Sinhasan Singh: May I know
whether Hindi typists have to learn
English typewriting and whether the
English typists employed in the Gov-
ernment of India have also to learn
Hindi typewriting—nice wersg—and
if so, what is the difference between
the pay of Hindi typists and the pay
of English typists?

Mr. Speaker: He is extending the
question too far. The question s
whether they will have to learn both.

Shri C. R. Pattabhi Raman: No,
Sir. I think it will be impairing their
efficiency if they are to do both.

ot ay - 2w A 5 e eE-
MET AT U qw AT fafee
o &, 377 #a1 Faas fo=d) mrsfiez s
AT AT 4, JAR1 ¢ 2faT A5 71 AE-
T g3y ?

Shri C. R. Pattabhi Raman: It is a
question of their training being suffi-
cient, If they are efficient enough, it
will be taken into consideration.

Mr. Speaker: The question is whe-
ther they will have to undergo train-
ing or not.

Shri C. R- Pattabhl Raman: No, Sir.
It is not necessary in every case.

Shri Heda: The number of trainees
in Hindi typewriting is so low., Is
there no greater need than this num-
ber indicates?

The Minister of Planning and
Labour anq Employment (Shri
Nanda): This is a progressive arrange-
ment. Every year this number is be-

MAY 29. 1962
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ing trained. Therefore, the number
goes on increasing. Whatever de-
partments have not made this ar-
rangement so far, they have now de-
cided to do so.

Raw Film Project

+
[ Shri Subodh Hansda: °
*1117. { Shri S, C. Samanta:
|_ Shri Dharmalingam:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the progress made in construc-
tion for the raw film project by the
Hindustan Photo Films Manufactur-
ing Company Ltd.;

(b) when it is expected to be com-
pleted; and

() when it will be first commis-
sioned for production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the
House.

BraTenenT

(a) The final Project Report was
received in July, 1861, from the
French Firm of Bauchet and Cie
Land for the project has been taken
over from the State Government and
the levelling of the site has been com-
pleted. Contracts have been award-
c¢d for the construction of the produc-
tion buildings,  Orders for imported
plant and equipment have been plac-
ed and shijunents have started.
Orders have also been placed for the
indigenous equipment which is the res-
ponsiblity of the Company and Bau-
chet and Cie are placing orders for
items they should supply. Deliveries
of indigenous equipment have started

(b)& (c). It is expected that the
plant will go into production in 1963
and reach full production before the
end of the Third Plan period.
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Shri Subodh Hansda: From the
statement, I find that the project will
go into production by 1963 and it will
go into full production by the end
of the third Five Year Plan, 1If so,
may 1 know what percentage of the
country’s requirements will be met
by this project?

Shri Eanungo: In the first stage
we hope to produce 54 square metres
of cine film. That will be quite ade-
quate for our demands.

Shri Subodh Hansda: From the
statement, I find that for the cons-
truction of this project, Government
is purchasing plant and machinery
May I know what is the foreign ex-
change requirement for this machin-
ery?

Shri Kanungo: The contract pro-
vides that machinery will be supplied
by the collaborators and whatever
machinery can be manufactured here
with the help of the collaborators
will be made. Both programmes are
progressing.

Shri §. C. Samanta: What is the
sort of collaboration that will be
made?

Shri Kanungo: The collaboration
agreement has been placed in the
library of the House. They are fur-
nishing part of the capital which will
be paid back in the course of ten
half-yearly instalments. It will carry
interest at 6 per cent.

Shri S, C. Samanta: May I know
what percentage of indigenous equip-
ment will be available?

Shri Kanungo: That is being stud-
ied,

Rural Unemployment

+
[ Bhri 8. C. SBamanta:
*1118. { Shri Subodh Hansda:
| Shri M. L. Dwivedi:
Will the Minister of Planning be
pleased to state:
(a) whether a regional conference
was convened in Calcutta to discuss

JYAISTHA 8, 1884 (SAKA)
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unemployment and under-employ-
ment in rural areas;

(b) if =0, the recommendations of
the Conference; and

(¢) how those recommendations are
going to be implemented?

The Deputy Minister in the Minls-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) to (c). A statement is
laid on the Table of the House.

BTATEMENT

In pursuance of the recommenda-
tions contained in Chapter X (Em-
ployment and Manpower),  Section
IV of the Report on the Third Five
Year Plan, a first series of pilot pro-
jects for utilising rural manpower
comprising 32 projects were started
during 1960-61. With a view to re-
viewing the working of these projects,
pooling the experience gained in dif-
ferent States and considering ques-
tions relating to the implementation
of the rural works programme dur-
ing 1962-63, three Regional Confer-
ences on Works Programmes for uti-
lising Rural Man-Power were held
at Delhi, Calcutta and Hyderabad
hetween 29th January and Tth Feb-
ruary, 1962. A number of useful sug-
gestions and recommendations were
made at each of these Conferences.
These recommendations have been
communicated to State Governments
for implementation, copy of which
has been placed in the Parliament
Library The recommendations
have been, or will be, implemented
by the State Governments in the
light of the local needs and conditions.

Shri 8. C. S8amanta: The ILO Orga-
nisation appointed an expert commit-
tee, including one expert from India
also and they have submitted their
report. May I know whether in this
conference, their recommendatione
werp being considered?
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Shri C. R. Pattabhi Raman: Yes,
Sir; all these are part of the employ-
ment organisation in the  Ministry
here and they are being considered

Shri Subodh Hansda: From the
statement, I fing that 32 pilot pro-
jects were started to study the man-
power. May I know what type of
man-power—technical man-power or
non-technical man-power—would be
utilised in these pilot projects?

Shri C. R. Patabhi Raman: Actually
34 pilot projects were finitiated in
the first series by the end of 1860. A
regular classification of the man-
puwer is being made. An entire study
is being made of that.

Shrj 8. N. Chaturvedi: May I know
what is the employment potential of
these pilot projects?

S8hri C. R Pattabhi Raman: Three
regional conferences have been held
and the figures have not been arrived
at as yet. Actually today there are
227 projects. 600 more projects
will be launched by the end of 1962
By 1963 there will be 800 pilot pro-
jects which will be in operation.
There are about 40 selected areas and
Rs. 20 lakhs are being spent in the
four-year period ending 1866.

Mr, Speaker: He wants to know
the employment potential.

The Minister of Planning and
Labour and Employment (Shri
Nanda): May I supplement the ans-
wer? By the end of the first series It
will be 100,000. Next year it will be
400,000 to 500,000, then 1 million and
finally 2-5 million.

it fawfa fox A Al 5 AT
g # s taa &1 fwdr AFAEA 9
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Shri 8. M, Banerjee: It is mention-
ed in the statement:

“The recommendations have
been, or will be, implemented by
the State Governments in the
light of the local needs and condi-

tons."”

I want to know the conditions which
warranted the implementation of those
recommendations.

Shri Nanda: For example, there is
the community contribution. How
much can be raised will depend upon
the conditions.

Shri Sham La] Saraf: Will this em-
ployment mean that men and women
will have to work on construction
projects chiefly or jobs will be found
for them in different avocations of
life in those areas?
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Shri Nanda: There are several pro-
jects. The idea is that this work is
to be productive, which will increase
the economic potential of that area
so that afterwards employment can
be sustained without any special pro-
grammes,

Transmitter in Raipur

*1119. Shri Vidya Charan Shukla:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) when the medium-wave trans-
mitter in Raipur will begin function-
ing; and

(b) when regular studio 1x likely
1o be established there?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) A 20 KW
Medium-wave Transmitter at Raipur
is expected to be ready for service in
1963,

(b} There is no proposal to estab-
lish regular Studios at Raipur Faei-
lities for recording of outside pro-
grammes such as folk songs by parties
will, however, be provided.

Shri Vidya Charan Shukla: Are
the Government aware that after the
reorganisation of States, Nagpur
radio station has become a Marathi
station and Indore-Bhopal, which are
supposed to ecater to Raipur, are ‘oo
far to be audible to Raipur people?
If so, may I know whether any de-
mund has been made for the establish-
ment of a station at Raipur and what
are the reason for this demand not
being accepted?

Shri Sham Nath: So far as I am
aware, we have not received any de-
mand in this connection.

Shri Vidya Charan Shukla: May |
submit that T have hern making this
demand for the last three years? I
have got the copies of that demand
with me.
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Mr. Speaker: Both of them are
sitting close by. They can settle it
now.

NEFA

*1122. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the total allocation of funds
made for NEFA for the Second Five
Year Plan;

(b) the amount spent and surrend-
ered, if anv: and

(¢) how the achievement compares
with the expenditure?

The Parliamestary Secretary to the
Minister of External Affairs (Bhri
D. Ering): (a) Rs. 509-56 lakhs.

(b) A sum of Rs, 336644 lakhs
was spent and the balance was sur-
rendered.

(e} Verv well

Shri Rishang Kelshing: What per-
centage of the total allotted funds is
set apart for development schemes?
Besides governmental machinery,
what other machineries are there to
easure proper implementation of the
development schemes?

The Prime Minister and Minister of
External Affairs and Minjister of Ato-
mic Fnergy (Shri Jawaharlal Nehru):
I am sorry, I do not think it is possi-
ble for me to give the percentage. In
the first five years, as will be notic-
ed, a large sum was not spent because
it was a novel wventure which could
not be compared with other areas. So,
the whole sum allotted could not be
spent. But that does not mean that
things were not done, In fact, much
more was done than the figures of
amount snent micht imply As far the
agencies, apart from the governmental
agenev, 1 do not know of any other
agency. There may be some minor
agencies also.
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Shri Rishang Keishing: I find from
the reply that a certain amount has
been surrendered. May I know the
reasons why this amount could mnot
be fully utilized and had to be sur-
rendered? What action is Govern-
ment going to take to stop the sur-
render or lapse of money?

Shri D, Ering: The main reason for
this was the reduction in costs and
shortage of personnel and supplies.
The schemesg for the Second Five
Year Plan were formulated during
1954-55, at a time when several parts
of the Agency were yet to be fully
opened up and only a start had been
made in the development of commu-
nications. No close parallel to the
situation obtaining in NEFA csould
be found in the rest of the country
The estimates  were. therefore, made
on a rough and ready basis. This led
to the curious result that while on the
expenditure side approximately 30
per cent of the sum allotted for the
Plan remained unutilised. the phvsi-
cal targets achieved were actually
much higher than 70 per cent.

Shri Hem Barna: May I know whe-
ther it is not a fact

Mr. Speaker: He has replied that
this would not occur again, the rea-

sons why it occurred earlier have
been given. ’

Shri Hem Baruma: May I know whe-
ther it is not a fact that the tribal
people of NEFA supplied wvoluntary
labour also which computed in terms
of money would come to about
Rs. 170000 and if so whether any
recognition. formal or official, is given

to these people for this voluntary
labour?

Shri Jawaharlal Nehru: Recogni-
tion is no doubt given and apprecise

tion ghown. ¢
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Coconut Fibre Processing Faotory im
Kerala
o

{ Shri Manlyangadan:

| Shri Warlor:

| Shri Wasudevan Nair:
.{ Shri A. K. Goplan:

1 Shri Imbichibava:

| Shri Koya:

| Shri Ravindra Varma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether applications have been
received for issue of a license  for
starting a faclory in Kerala for pro-
cessing coconut fibre and production
of upholstery cte.;

(b) if so, how many such applica-
tions were received;

(¢} whether there was any appli-
cation for starting such a factory
outside Kerala;

(d) whether license has been issued
to any such applicant; and

{ey if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri  Manubhal  Shah):
(a) Yes, Sir.

(b) Seven. Four proposals have
been approved.  Three are  under
consideration.

(c) Yes, Sir.

{d) Yes, Sir, to one applicant other
than Kcrala Stale

(e) Does not arise.

Shri Maniyangadan: In view of
the industrial backwardness of the
State, will Government see that these
industries are started as early as pos-
sible?

Shri Manubhai Shah: As I said
four licenses have already been issu-
ed; the other three are under comsi-
deration.
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Shri Maniyangadan: Of the four
licenses issued how many are from
Kerala?

Shri Manobhai Shah: Al' except-
ing one are from Kerala.

Shri Warior: May I know whether
lhese applicantg have asked for any
foreign exchange for the import of
machinery, and if so, how much?

Shri Manobhai Shah: [t ;s about a
lakh and a half to two and a  half
lakhs.

Shri Vasndevan Nair: From the
facts in the possession of Govern-
ment, may [ know whether Govern-
ment is sure that these indusiries will
come up within a3 reasonable period”

Shri Manubhai Shah: 1 hope, Sir,
that within a wyear it will take place
in all coir-producing States.

Shri Warior: Is there any proposal
from any of the applicants that they
would mect the requirements of fore-
ign exchange without depending on
the Government of India?

Shri Manuhbhai Shah: There is
none; we would have been giad if
they had said so

Valapattanam Irrigation Scheme

*1124, Shri A. V. Raghavan: Wil
the Minister of Planning be pleased
to state:

(a) whether sanction has been ac-
corded to the Valapattanam Irrigation
Scheme in Kerala; and

(b) if not, whether in view of the
urgency of the scheme Government
propose to expedite the muatler?

The Deputy Minister in the Ministry
of Labour and Fmplovment and
Planning (Shri C. R. Pattabhl
Raman): (a) Yes, Sir. The scheme
has recently been accepted for inclu-
sion in the Third Plan, The work on
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the actua] execution of the scheme
would start afier it has beca techni-
cally examined in the Central Water
and Power Commission and consider-
ed by the Advisory Committee on
Irrigation, Flood Control and Power
Projects and approved for unnplemen-
tation by the Planning Commission.

(b) Does nct arise.

Shri A, V. Raghavan: M:y I know
when the actual work will be started?

The Minister of Planning and Lab.
our and Employment (Shr; Nanda):
‘That will depcnd upon certaia condi-
tions be'ng fulfilled. The technical
merils of the scheme are being exa-
mined by the Technical  Advisory
Committee of the CWPC,

Shri M. k. Rumaran: May i know
whether it s a fact that the irrigation
iand Power projects from Kerala inten-
ded to be started this year are being
delayed duc to want of sanction from
the Centre, and if so, what is the
reason for the delay?

Shri C. R, Pattabhi Raman: No,
Sir; it is not so.

Shri Warior. May I know whether
the delay in the cxecution of the
Valapattanam Scheme is causing large
scale sea erosions in the coast-line of
Kerala?

Shri €. R. Pattabhi Raman: Sca
crosion is one of the matters for con-
sideration in the whole Plan, it is
under the consideration of the Plan-
ning Commission.

Industrial Potentialities of Goa

[ Shrj S-l!l-roe Narayap Das:
e1125. ) Shri Bibhuti Mishra:
"7 Shri P, C. Borooah:
|, Shri Rameshwar Tantia:

Will the Prime Minister be pleased
lo state:
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(a) whether any steps heva been
taken to assess the industrial poten-
tialities of Goa;

(b) whether the delegation which
went to study the scope for establish-
ing a range of major and minor in-
dustries has completed its task and
submitted its report; and

{e) if so, the important recommen-
dations made therein?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): {a) Yes Sir.

(b) and (c). Several teams have
been sent into Goa by the Govern-
ment for assessing the industrial
potentialities of the territory. The
more  important recommendations
made in their reports are given
below: —

(i) Government's long term policy
regarding the export of the
ores should be announced.

(ii) A Department of Industries
should be established in the
Goa Administration.

(iii) A Branch of the Small In-
dustries  Service Institute
should be established there.

(iv) An information Centre to
disseminate information re-
garding industries and indus-
trial possiblities should be
opened.

(v) Steps should be taken to de-
velop certain large and small
scale industries in Goa.

Shrl Shree Narayan Das: What ia
‘the total amount set apart for the
industrial development of Goa dur-
ing the remaining period of the Third
Five Year Plan?

Shrl Dinesh Singh: That can be
assessed only after the reports have
been considered.
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Shri Shree Narayan Das: With
respect to the teams that have been
sent there, may I know whether any
time-limit has been fixed for submis-
sion of their reports?

Shri Dinesh Singh: The reporis
have been sbmitted by them. They
are under examination.

st faqfafeg o adr & fe
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8hri P. C, Borooah: May I know
what are the main industries that can
be beneficially started in that region?

Shri Dinesh Singh: That can be
decided only after the recommenda-
tions have been fully considered.

Shri P. K. Deo: May I know if the
techno-economic survey which is being
conducted by the various States
for developing their regions i being
extended to Goa also?

Shri Dinesh Singh:
such proposal so far.

Shri Hari Vishnu Eamath: Is Gov-
ernment thinking in terms of co-ord-
nating or integrating the development
programme in Goa with the Third
Plan programme of development for
the rest of the country and, if so,
what machinery is being set up |in
Goa for the purpose of this integration
and co-ordination?

There is no

Shri Dinesh Singh: It may Dbe
necessary to have a more accelerated
programme in Goa.

Shri Harl Vishnu Kamath: That
wag not my question. It may be
necessary. My question was deflnite.
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Is there a plan of co-ordinating and
integrating the development pro-
gramme for Goa with that of the
rest of the country?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): When the Third Five Year
Plan was prepared, the question of
Goa wag not considered.

Shri Hari Vishnu Kamath: That is
true.

Shri Jawaharlal Nehru: But now
gradually it will have to be intengra-
ted with the res: of the programme.
It cannot stand in an isolated way,
but it is considered scparately and
then integrated. These are the mat-
ters to be considered,

Shri Hari Vishnu Kamath: Has a
machinery been set up in Goa for the
purposec?

Shri Jawaharlal Nehru: The
machinery has been suggested by the
Deputy Minister. Various committees
have been formed; they have sugges-
ted boards and other things. I don't
know if the hon. Member thinks that
that is inadequate machinery, but it
is some step towards that end.

Shri Hem Barua: In view of the
fart that the traditional export trade
of Goa consisted in the export of iron
and manganese ore to Italy, Germany
and Japan, and ¢mpty bottles to Pak-
istan, may I know whether Govern-
ment propose to continue the tradi-
tiona] pattern of trade, especially the
trade in the export of empty bottles
to Pakistan?

Shri Jawaharlal Nehru: [ was not
aware, I am sorry, about empty bot-
tles poing to Pakistan.

Shri Hem Barua: It is a fact.

Shri Jawaharlal Nehru: [ did oot
know that. I cannot say about empty
bottles. But as regards the rest of
the trade, the attempt has been to
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cvontinue it as it is carried on: that
is, finish the contracts made and cnter
into new contracts  according to the
rules we lay down,

Shri Maheswar Naik: In view of the
existence of certain contracts regard-
ing iron ores and minerals, may I
know whether after integration Gov-
ernment are going to honour those
contracts or they want to change them
and, if so, in what way?

The Minister of International Trade
in the Minisiry of Commerce and In-
dustry (Shri Manubhai Shah): The
mine owners were here, and we have
assured them that we shall honour
the old contracts. Not only that, but
w¢ have given a clear indication of
the future also, that all their future
contracts will also be honoured on a
long-term basis, extending from ten
to fifteen yrcars, prices being revisable
every three years.

Shri 8. N. Chaturvedi: May I know
whether any specific recommendations
have been made about the industrics
to be started therc?

Shri Dinesh Singh: [ cannot answer
about specific industries. But regard-
ing industries some suggcstions have
bren 'made. They have to be examin-
ed.

Shri H. N. Mukerjee: May I know
whether the port of Maurmugoa is now
being utilised in the usual way or
what is the position? Is the position
difficult even now?

Shri Dinesh Singh: It is being uti-
lised.

Indian Immigrants to U.K.

[ Shri Shree Narayan Das;

*1126. / Shri Indrajit Gupta:
| Shri Subodh Hansda:

Will the Prime Minister be plonsed
to state:

{a) whether there has been an un-
usual rush of Indian citizens seeking
to emigrate to the UK. during the last
few weeks;
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(b) whether this is connected with
the deadline for unrestricted immi-
grant entry into the U.K.; and

(c) steps taken by Government in
granting passports in such cases?

The Minister of State in the Minis-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) No, Sir. Taking
the figures for the country as a whole,
there has been no unusual rush. There
has, however, been some increase in
the tota] number of applications re-
ceived in the Regional Passport Office.
New Delhi, in the last few months,

A statement, showing comparative
figures of passport applications receiv-
ed during the period January to April,
1961 and 1962, is laid on the Table of
the House. [See Appendix III, annex-
ure No. 38].

(b) The slight rush in the Regional
Passport Office, New Delhi, for pass-
ports for the UK. can be attributed
to the Commonwealth Immigrants' Act,
1962, which will control Pmmigration
of Commonwealth citizens into the
UK. when it comes into force on 1st
July, 1962

(c) The situation did not warrant
any special steps to be taken by Gov-
ernment as the existing arrangements
were considered adequate,

Shri Shree Narayan Das: May 1
know whether the UK., Immigration
Act and the various implications of
that Act as they apply to India have
seen studied by the Government and
if so what are their repercussions?

Shrimati Lakshmi Menon: It has
been studied by the Government at
all stages; when the suggestion was
made, when the Bill was introduced
and at the last stage, it was studied.
The Government's reactions were ex-
plained to the House on various occa-
sions when questions were asked on
this Bill.

Shri Harli Vishnu EKamath: In com-
nection with this matter, is it not a
fact that the Prime Minister, some
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Ltime ago, in a 'mood of righteous in-
dignation, expressed himself very
strongly against any emigration of
Indian citizens to the UK. and if so,
does the Government propose to im-
pose any curbs on the emigration of
Indians to the UK. except for those
who have got previous letter of oem-
plovment or appointment in that
country?

Mr. Speaker: These are the provi-
sions of the law itself.

Shri Hari Vishnu Kamath: The
Prime Minister said, I believe three
or four months back that he is strong-
Iy against any migration of Indians
to the UK.

Mr. Speaker: What 1s the question?
The question is whether they propose
to place any curbs except in cases
where students want 1o go. .

Shri Hari Vishnu Kamath: Not stu-
dents,

Mr. Speaker: .. or where employ-
ment is offered to them?

Shri Hari Vishnu Kamath: Firm
offers of  employment, There  are
many cases of prople going without
any sort of employment. That is how
emigration takes place.

Mr. Speaker: ! told the hon, Mem-
ber that these are the very provisions
of the Act that only those who have
got firm employment can go.

Shri Hari Vishnu Kamath: Even
today, thousands are going with forg-
ed passports and other things to the
UK. and then are repatriated from
there, How does the Government
propose to stop this?

Mr. Speaker: Forged passports is a
different affair.

Shri Hem Barua: May I know whe-
ther the attention of the Government
is drawn to the statement made by
our High Commissioner, Shri Chagla,
in London to the effect that the Im-
migration Act is diametrically oppos-
ed to the Commonwealth ideals and
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if so, may know whether it is going
10 lead to a further deterioration of
the Commonwealth relations?

‘The Prime Minister and Minister of
External Affairs and Minister of Aito-
mic Energy (Shri Jawaharlal Nehru):
We have seen this particular state-
ment in the Press. We have not re.
ceived 1t directly. 1t appears that the
Act will certainly have some effect on
the Commonwealth. To what extent,
it is rather difficult to say.

Shri Sinhasap Singh: May I  know
whether, if a declared Indian offender
Shri Phizo goes to England and he is
conferred British citizenship and he
comis back tp India, he remains a
British citizen or he remains an In-
dian offendir?

Mr Speaker: These absiract ques-
tions cannot be asked.

Shri Sinhasan Singh: Shri Phizo,
wn Indian citizen. was declared an
affeuder.  He goes  to England and
thore the British Government confers
on him British  citizenship. If he
comes back to India, does he remain
a1 British citizen or does he remain
an Indian offender”

Mr. Speaker: Thes: are questions
which will have to be studied in de-
tail. These  are abstract questions
which cannot be answered in  this
NIATENET.

Shri Harish Chandra Mathar: If you
look at the statement submitted, you
will find that it is only in the New
Delhi region that there has been a
constant rise in the number of appli-
cations from month to month. In all
the other regions, it is just the other
wuy round. May I know what ex-
plains this situation?

Shrimati Lakshmi Menon: Because
more people from the Punjab apply
for pussports from New Delhi, there is
a large number.

Mr. Speaker: Next question.

Shri Harish Chandra Mathor: |
wanted ta know the reasons.
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Mr. Speaker: More people from my
State, namely Punjab, want to go
there,

Shri Harish Chandra Mathar: I
wanted to know why they want to go?
This is no answer to my question, that
because more people apply, therefore,
the number is more. That is obvious.

Mr. Speaker: Order, order. Now,
next question.

Indian Aid to Nepal
#1128, Shri Bibhuti Mishra: Will the
Prime Minister be pleased to stafe:

(a) the aid given to Nepal so far
from 1952; and

(b) to what extent Indian aid has
been utilised?

The Parllamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) The total aid promised
to Nepal for the period 1952—66 is of
the order of Rs. 28.38 crores.

(b) The aid actually wutilised
amounts to Rs. 12,67 crores.
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The Minister of State In the Minis-
try of External Affairs (Shrimati

Lakshmi Menon): The amount given
is the aid till 1966.

Mr. Speaker: Have
amounts been asked for?

any other
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Shri Shree Narayan Das: May 1
know the various agencies through
which the aid is being utilised there?

Shrimati Lakshmi Menon: We have
got our Aid Mission in Nepal

Shri Hem Barma: Besides getting
aid from India, Nepal is also getfing
aid from China. May I know whether
we can interpret it as Nepal trying to
get the best of both the worlds?

Shri Jawaharlal Nehru: KNepal is
getting aid from a number of coun-
tries including the USA, some from
the Soviet Union, apart from the aid
that she is getting from China and
India.

Shri 8, N. Chaturvedi: Has the aid
been utilised specifically for the pur-
poses for which it was given?

8hri Jawaharlal Nehru: 1 believe
#0,
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News Regarding March of Chinese
Troops into Ladakh

-
[ Shri S. M. Banerjee:

#1129. < Shri Mohammad Elias:
| Shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that a news
item was released by the French
News Agency in India on the day of
polling in North Bombay consti-
tutency during 1962 General Elections
stating that the Chinese troops had
marched into Ladakh with Soviet
tanks etc.;

(b) whether this news was also
released by Press Trust of India;

(¢) whether this was subsequently
withdrawn by the Agency;

(d) whether the Resident Corres-
pondent of French News Agency in
India, New Delhi confirmed this
news before release from Govern-
ment: and

(e) if not, action taken in the
matter?

The Minister of State in the Minils-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. The
Agence France Presse in a report
from Ganglok (Sikkim) dated 24th
February, 1962, stated that 30 Russian
type tanks manufactured in People’s
China rolled out of Lhasa for an
unknown destination. The report
further said that it was thought that
these tanks were despatched to the
Ladakh region.

(b) Yes, Sir. The Press Trust of
India, being the distribution agents
of Agence France Presse within India,
released the item to the Indian Press
on their bshalf.
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(c) The item was, however, with-
drawn by the P.T.I. within an hour of
its release as they sensed the patently
unreliable nature of the report.

(d) The story was filed by a corres-
pondent in Gangtok working for the
Agence France Presse and was not
cleared with the Government before
its release.

(e) When the attention of the
Ministry of External Affairs was
drawn to the report, the official

spokesman, at his press briefing,
pointed out the obviously ridiculous
nature of the report and said that
commonsense would suggest that no
tank could undertake a journey of
nearly 2000 miles through rugged and
difficult terrain without. completely
wearing itself out. This statement
had the desired effect in killing the
story. Opportunity was glso taken to
impress on the Agence France Presse
Representative in Delhi the need to
check on all such stories with official
sources before putting them out.

Shri S. M. Banerjee: I want to
know whether Mr, Philip Mazar, the
Correspondent in  Delhi has once
previously been warned for giving
false and fabricated news and if so,
whether he has been warned this
time?

Shrimati Lakshmi Menon: He was
warned this time; I do not know
whether on a previous occasion he
was warned.

8hri S, M, Banerjee: I want to
know whether, when the PTT got this
news item, they checked it up from
the Government sources and if not,
why?

Shrimati Lakshmi Menon: I have
already stated in the main answer
that it was not cleared from the Gov-

ernment.

Shri Hem Barua: In view of the
fact that foreign papers such as the
New York Times, London Observer
and in the present case this news
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service, indulge in certain political
slants, may I know whether Govern-
ment will institute ga procedure of
pre-cengorship?

The Prime Miniter and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): No, Sir. Government does
not like the idea of pre-censorship.

Shri Hem Barpa: DBecause of these
political slants which do much damage
1o the cause of our country..... ’

Mr. Speaker: He had assked a
question and it has been answered.

Shri 8, M. Banerjee: May [ know
whether this particular news was
released just at the time of elections
with a political motive and Govern-
ment could contradict it only on 25th
February, 19627

Shrimatl Lakshmi Menon: We do
not know the motives but it was on
the eve of the elections.

Labour Situatlon in Raniganj Coal
Fields

+
{ Shri Daji:
| Bhrl 8. M. Banerjee:
*1130. { Shri P. R, Chakraverti:
| Shri Hem Barua:
| Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are
aware of the tense and disturbed
labour situation in the Raniganj Coal
Fields; and

(b) if so, what steps have heen
taken to meet the situation?

The Deputy Minjster in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi Raman):
(a) A few cases of violence have
taken place recently in some collieries
in Raniganj Coal Fields; the situa-
tion in the area in general does not
appear to be tense,
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{b) A tripartite meeting was con-
vened on May, 5, 1962, wherein it
was decided that if the unions and
managements do not set right their
respective lapses and law and order
situation in coal mines does not im-
prove within a period of six months,
the Government would appoint a
High Power Commission to look into
the matter.

Shri  Daji: Is the Government
aware that even after this tripartite
meeting, the mines and coal flelds in
this area have continued the mal-
practices for which the meeting was
held? What steps are being taken to
counteract this?

The Minister of Planning, Labour
and Employment (Shri Nanda): This
meeting was on May 5th and not a
very long time has elapsed since then.
In consequence of those decisions cer-
tain steps had to be taken; they are
being taken. Much has been said
about the lapses and the law and
order situation but actually when we
asked the parties concerned including
the trade unions, they did not submit
any information. Anything  else
which has happened after that cer-
tainly could be communicated to us
or to the officer who has been appoint-
ed to look into this matter.

Shri Daji: The information which
the Minister sought for had been
communicated by me personally on
behalt of the union. Has the Minis-
ter looked into those complaints and
have any steps becn taken?

Shri Nanda: I will cheek it up.
‘What was the date on which he has
given that information?

Shri Daji: A weeck back I sent it
1o the Minister.

Shri Nanda: 1 will check it up.

Shri S. M. Banerjee: 1 want to
know whether it is g fact that the
agreement reached and the assurances
&iven at the time of the settlement

MAY 29, 1862

Oral Answers 7418

of the dispute in the modern Satgram
colliery have not yet been implement-
ed by the employers and if so what
steps are being taken against these
cmployers?

Shri Nanda: This is part of the
decision taken or Tecommendation
adopted at that conference. It refers
specifically to the situation in this
colliery and it deals with the question
which the hon. Member has in his
mind.

Shri K. N. Pande: May I know
whether the employers and the
workers both are responsible for the
disturbed condition or the employers
anly?

Shri Nanda: [ could not pre-judge;
there is an enquiry going to be rmade
about it.

Shri Prabhat Kar: The hon. Minis-
ter has stated that if the law and
order situation does not improve
within six months, Government is
going to institute a high power
enquiry committee, The problem is
between the labour and the em-
ployer. Inspite of taking steps against
the employers why is the Govern-
ment trying to appoint a highpower
commission, for what purpose?

Shri Nanda: Whatever steps are
needed to be taken, they are being
taken and will be taken in the course
of the next six months. A special
officer, as 1 said, is being appointed
to deal with the situation. There-
fore, it is not that nothing is being
done because of that declaration. The
hope is that it will not be necessary
to appoint a Commission,

Jute Mills

*1131. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any measures have
been taken or are proposed to be
taken to modernise jute mills in the
country an dincrease exports of jute;
and
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(b) if so, what are they?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A statement is laid on the
Table of the House,

STATEMENT

Modernisation of the Jute Industry
upto the spinning stage has virtually
been completed. For this purpose,
the Government sanctioned financial
assistance to the mills in the form of
loans to the cxtent of Rs. 7:19 crores
through the N.LD.C. The loan assist-
ance will be continued during the
Third Plan puriod, for the modernisa-
tion of the post spinning stages, Gov-
ernment propuse to allow expansion
in the spinning capacity in mills to
match the weaving capacity of all
looms on one shift basis and also
cncourage  diversification of produc-
tion by the installation of additional
broad !ooms to step up exnort of
carpet backing cloth. Foreign ex-
change for importing machinery and
broad looms is being released.

Shri D. C. Sharma: May I know
when this process of modernisation
will be completed?

Shri Manubhai Shah: As far as
the spinning scction is concerned, the
process 1s alrcady completed. But
now we are expanding the jute spin-
ning sector and also modernising the
weaving and back processing,

Shri D, C. Sharma: I want to know
when it will be complete.

Shri Manubhai Shah: It is already
completed as far as the spinning
-zection is concerned.

Shri D. C. Sharma There are three
stages. The first stage is complete.
The second and third stages are still
there. When will all this be complet-
ed?
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Shri Manubhai Shah: There are
no three stages as such. As I said,
the spinning part is already
modernised. The weaving part is
being expanded by broad looms and
also replacement of the old looms;
and the back process in spinning and
processing is also being modernised,
All this will be completed by the end
of the third Plan or perhaps by the
fourth year of the third Plan,

Shri D, C. Sharma: It is said there
will be diversification of production.
May I know the kind of diversifica-
tion which is aimed at?

Shri Manubhaj Shah: The major
diversification programme is the lino=-
leum cloth, rubberised types of back-
ing cloth, plasticisation of the adhe-
siuvn cloth and broad loom for carpet
weaving, which is used extensively in
the United States.

Shri Sham Lal Saraf: After all this
modernisation is completed, may I
know what will be the result or the
income with regard to the sales in
foreign countrics, especially in the
light of competition from Pakistan
and other countries?

Shri Manubhai Shah: As for the
first part of the question, when
modernisation and expansion  are
completed, the industry may yield
about Rs. 25 crores to Rs. 30 crores
extra by way of foreign exchange.
As far as the competition from other
countries is concerned, all care s
being taken to sec that in whatever
we are capable of producing we main-
tain the leadership.

Shri Prabhat Kar: May I know, as
a result of modernisation and intro-
duction of this new scheme, how
many labourers in the jute mills will
be declared surplus?

Shri Manubhai Shah: None.

Shri Heda: The hon, Minister has
stated that the present spinning
capacity has been modernised and he
has referred to expansion also, May
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I know whether Government have
decided upon the cxpanded capacity
and, if so, whether new mills would
be located in different States?

Shri Manubhai Shah: There will
be vertical expansion. It will not be
new units. The existing units will
expand their spinning capacity by 15
per cent,
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Dr. Ranen Sen: Is it a fact that
the Indian Jute Mills' Association has
already declared that after this
modernisation, nearly 60,000 workers
will be declared surplus?

Shri Manubhai Shah: No such
declaration has come to our notice,
But, as the hon. Member knows,
there is a working-time agreement
which cannot render any workmen
surplus.
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-+
( S8hri Bhagwat Jha Azad:
*1132. { Shri E. Madhusudan Rao:
| Shri Bhakt Darshan:

Will the Minister of Planning be
pleased to state:

(a) whether Government had
requested a former deputy chairman
of Planning Commission to study and
submit a report on steps to be taken
to gear up the administration; and

(b) if so, whether the report has
been submitted?

The Deputy Minlster in the Minis-
try of Labour and Employment (Shri
C. R, Pattabhi Raman): (a) and (b).
At the request of the Planning Com-
mission, Shri V. T. Krishnamachari is
engaged in studying two sets  of
questions, (a) question relating to
administrative personnel at different
levels in States, and (b) administra-
tive problems arising from the intro-
duction of democratic institutions at
the district and block level. Shri
Krishnamachari has completed dis-
cussions with State Governments. His
report is under preparation,

Shri Bhagwat Jha Azad: Has he
given any indication by what time he
will be able to submit his report?

Shri C. R. Pattabhi Raman: I can
only say shortly.
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Shri Vidya Charan Shukla: Is it a
tact that the Planning Commission
made the special request for adminis-
trative reform, so that the third Five
Year Plan itself could be executed
after these reforms have been intro-
duced? May I know if any steps are
being taken so that the third Plan
could be benefited by the administra-
tive reforms?

Shri C. R. Pattabhi Ramam: The
question is under consideration now—
firstly the question relating to ad-
minitrative personnel and problems
arising out of the introduction of the
democratic panchayati raj and other
things. Many mare appointments
have to be made. Many more tehsil-
dars and Decputy Collectors have tn
be appointed. Many of the officers
have to go to wvarious development
blocks and get training. All these are
part of it.

Mr. Speaker: The gquestion 1g
whether the Planning Commission it-
sclf desired that there ought to be
some reforms in the administration,
g0 that the execution of the third Plan
could gn forward more smoothly?

Shri Nanda: Yos, Sir,

Shri Tyagi: This subject is more
relevant to the Home Ministry. 1
wonder if the Home Ministry had
been taken intio consultation or the
Planning Commission has started
superseding, the Home Ministry?

Shri Nanda: No, Sir; it was done
in consultation with the Home Minis-
iry and the Prime Minister.

Rehabilitation of Tibetan Refugees im
Orissa

*1134. Shri Maheswar Naik: Will
the Prime Minister be pleased tu
state:

(a) whether an official of the Cen-
tral Government visited Orissa to
explore the possibilities of rehabili=
tating the Tibetan refugees there:
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(b) the outcome of his wvisit;

(¢c) how many such refugees are
expected to be settled there; and

(d) whether the original plan for
settling  the Tibctan refugees at
Dharamsala has undergone a change?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b and (c). The Orissa Govern-
ment arc exploring possibilities of
rehabilitating  some 3000 Tibetan
refugees in Ganjam district of Orissa.

(d) There was no plan to setile
Tibetan refugees in Dharamsala.

Shri Maheswar Naik: May 1 know
whether the Government have con-
sidered the desirability of rehabili-
tating the Tibetan refugees in hotten
regions and whether it will be con-
venient for them to settle  them in
hotter regions?

Shrimati  Lakshmi Menon: The
matter has been explained. Our De.
puty Secretary visited the place and
had consultations with the Orissa
Government, who have agreed to pro-
vide enough land to settle 5,000 Tibe-

tan refugees.

Shri Maheswar Naik: May I know
whether the attention of the Minister
has been drawn to the news report
published today in the Hindustan
Times 1o the cffect that Tibetan refu-
gees are sneaking into West Bengal
in large numbers, whether it is a fact
and what action is being taken?

Shrimati Lakshmi Menon: 1 have
seen the report, but I do not know
anything more about it.

Shri Hari Vishou Kamath: Has the
Dalai Lama, in his capacity as the
former head of the Tibetan State
made any substantial contribution to-
wards the cost of rehabilitation of
Tibetan refugees in India and if so,
how much he has contributed appro-
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ximately or at least what proportion
does his contribution bear to the total
cost of the rchabilitation of the Tibe.
tan refugees in India?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Dalai Lama has contri-
buted to some extent to the rehabili-
tation of the Tibetan children and in
Dharamsala or wherever he is at
the present moment a large number
of children are accumulated. In fact,
they are thinking of opening a child-
ren’s village to some extent after the
lines of the famous children's village
in  Switzerland-Pestalozzi. But [
could not possibly say what proportion
his contribution bearg to the total
cost: I should imagine that the pro-
portion is relatively a small one,
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Shri P, K. Deo: May I know if the
cost of rehabilitation of the 5,000 refu.
gees in my State will be borne by the
Government of India, or by the State
Government,

Shri Jawaharlal Nehru: By us com-
pletely, Sir.

Threat of President of the so called
“Azad Kashmir”

+
{ Shri P. C. Borooah:
+1135. J Shrf D. C .Sharma:
7 Shri Hari Vishnu Kamath:
| Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
1o state:

(a) whether the allention of Gov-
ernment has been drawn to the re-
ported statement of the President of
Pakistan-occupicd Kashmir made in
an interview with BBC  correspon-
dent that his Government had decid-
ed to conduct a figcht on the Algerian
pattern to take over rest of Kashmir;
and

(b) if so, the reaction of Govern-
ment thercto?

The Minister of State in the Minis-
try of TFxternal Affairs (Shrimati
Lakshmi Menon): (a) A report to this
effect has been noticed in the Press.

(b) Any such threat, if it materia-
lises, will be suitably dealt with,

Shri P. C. Borooah: May I know
whether it is a fact that the military
build-up on the Pakistan side of the
cease-fire line has been strengthened
and, iT so, to what extent? What
steps have he Government {aken to
tighten the security measures on the
Indian side of the cease.fire line?

The Minister of Defence (Shrl
Krishna Menon): Government have
enough resources to meet any emer=
gency that may be reasonably antlel-
pated in that area.
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Shri Hari Vishnu EKamath: Consi-
dering that such threats have emana-
ted from ume to time, has this
matter peen taken up with the Pakis-
tan Government, either at the Minis-
terial level or the Secretariat level, or
through normal diplomatic channels
and, if so, has Pakistan disclaimed any
responsibility for the utterances and
action of the President of so-called
“Azad Kashmir”?

Shri Krishna Menon: When there is
any violauun of the cease-fire line,
there 1s a procedure in regard to
making a protest to the U.N. authori-
ties. If he is making a speech of
some kind, and if it is of a serious
character, Government makes a Lro-
test.

An Hon. Member: The reply is not
audible,

Shri Krishna Menon: If it is a threat
of some kind, as was made the other
day by Shri Zafrulla Khan in the
Security Council, we give a suitable
answer. If there is any attempt to
violate our territory, as the hon.
‘Minister stated before, it will be
suitably met.

Shri Hari Vishnu Kamath: My
question was different. It was not
understood perhaps. Has the Pakis-
tan Government disclaimed all res.
ponsibility for the utterances of the
President of socalled “Azad Kashmir”
in this regard?

Shri Krishna Menon: No, Sir, not
so far as I know.

Shri Bhagwat Jha Azad: May I
know whether it is not a fact that the
head of the so-called “Azad Kashmir”
is instigated by Pakistan and, if it is
s0, if such an attempted threat mate-
rialises, will the Government of India
take action against against Pakistan
also for encouraging “Azad Kashmir”
to take that action?
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Shri Krishna Menon: 1 have said
that if there is a violation of our ter-
ritory, from wherever it will come,

1t will be met to the best of our
ability.

Shri 8. N. Chaturvedi: Has the
Government  received information
that preparations are being made on
the other side of the cease-fire line
1o give cffect to this threat?

Shri Krishna Menon; It goes with-
out saying that Government always
receives  information from one
source or another and deals with it 1n
the appropriatc way. At the present
moment, we have not received any
report saying that they are going to
make an inroad into our territory to-
morrow morning. But we have to be
prepared always for any eventuality.

Shri Sham Lal Saraf: May I know
whether the Government is aware that
in so called “Azad Kashmir” arca a
Muslim Conference headed by
Choudhari Abbas has been proclaim-
ing that it is going to send its volun-
teers to this side of the cease-fire
line to create trouble?

Shri Krishna Menon: I have said in
regard to an armed attack that any
kind of such intrusion will be suitably
met other intrusion will be dealt with
by the Jammu and Kashmir State civil
administration. Whatever assistance
is required by the defence forces
would be given to them according to
normal procedures.

Shri D. C. Sharma: Is it a fact 'hat
the so-called “Azad Kashmir” Presi-
dent thinks himself to be independent
of Pakistan and thinks he is in a
position to carry on negotiations with
the Government of China?

Mr. Speaker: Should what he thinks
about himself be answered by the
hon. Minister here? Shri Hem Barua.

Shri Hem Barua: May [ know xhe-
ther the attention of Government is
drawn to a statement by the President
of the so-called “Azad Kashmir” on
the 20th May, where it is said that if
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the plebiscite is not held, the position
reverts to the pre-cease-fire ‘onditions
and, if so, whether Governmeni nave
cxamined the validity of this argu-
ment?

Shri Krishna Menon: He has 1nade
many statements of this kind, But we
cannot wage war on stalement, 64
any action follows we will meet them
with reason and discretion.

Shri P. K. Deo: May I know if the
landing of the Amcrican  forces in
Thailand has further complicated the
explosive situation in Laos or has it
becn able to stabilise matters?

Shri Dinesh Singh: That is entirely
a difTerent matter—the landing  of
American forcus.

Mr. Speaker: It is a matter of epin-
ion also.

Shri Hari Vishnu Kamath: Is there
any truth in press reports to the effeet
that the Chairman of the Control
Commission, Mr. Parthasarathy, I
believe, has found evidence or proot
of aggressive and subversive activi-
tios of North Viet Nam in the Sou-
thern States and if so what e Gov-
ernment’s reaction thereto?

Shri Dinesh Singh: It is entirely a
different question.

Shri Hari Vishnu Kamath: 1 said

Southern States.

Mr. Speaker: The Question Hour is
OVer.

SHorT NoOTICE QUESTION

12:00 hrs.

Gorakhpuri Workers in Coal Mines
at Kothagudium

-+
( Shri K. N. Pande:
Shri Mulchand Dube:
S.N.Q. 12. i Shri Vishwu Nath
Pandey:
L Shri Sinhasan Singh?
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Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is g fact that the
services of Gorakhpuri workers work-
ing in coal mines in  Kothagudium
(Andhra Pradesh) are being terminat-
ed en masse because of their being
residents of Uttar Pradesh; and

(b) if so. the action being t1aken by
Government to protect the workers
from this rcgional sentiment?

The Minister of Planning and
Labour 3nd Empioyment (Shri
Nanda): (a) No.

(b) Does not arise.

WRITTEN ANSWERS TO
QUESTIONS

Taxation by States

*1115, Shri Harish Chandra Mathuar:
Will the Minister of Planning  be
pleased to state:

(a) which of the State Governments
have raised in full revenues  through
fresh taxation targeted for them in the
Second Five Year Plan; and

{b) which of them have [ailed to do
so0 and the shortfall in respect of each?

The Minister of Planning angd Lalbour
and Employment (Shri Nanda): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix
III, annexure No. 39].

Minimum Wages for Mine Workers
#1120, Shrimati Renu Chakravartty:

Will the Minister of Labour and Em-

ploym~nt be pleased to state:

(a) why minimum  wages for
workers working in mines other
than coal mines have not yet been
fixed, especially for iron ore mines;

(b) whether it is a fact that he pro-
mised to implement this within  six
months at the industrial committee
meetings (other than coal mines), held

in 1958 and again in 1961;
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(e) the reason for the delay;

(d) whether INTUC and AITUC
have demanded abolition of contract
system and improvement of woarking
conditions prevailing in these mines:
and

(e) the progress in the proposal o
hold a tripartile enguiry inty the
manganese indusiry?

The Minister of Planning and Labour
and Employment (Shri  Nanda):
{ay The Minimum Wages  Act, 1948,
is applicable 1o the mining cstablish-
ments to o very limited extent, HE
coverage buing confined for the pre-
sent 1o mica mines and stone quarries
only.  As such, the Act is not appli-
cable 10 other mining cstablishments.

(b) Although no such promise was
made, it was agreed at the meeting
held in April 1961 that work should
be completed expeditiously.

{c) This question required carelul
evxamination of various dat:.

(d) Yes.

(e) The subject is expected to be
discussed at the next meeting of the
Industrial Commitice on Mines other
thun Coal.

Micani{e Factory in Andhra Pradesh

*1121. Shrj Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal to
establish a Micanite factory in  the
Mica Mining area of Ncllore District,
Andhra Pradesh; and

(by if so. when it wil] start func-
tioning?

The Minister of Industry in the
Ministry of Commerce and Industry)
{Shri Kanungo): (a) There is no such
proposal before us, Sir.

(b) Does not arise.
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National Buildings Construction Cor-
poration Limited

*1127. Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the volume of work undertaken
by the National Buildings Construction
Corporation Limited since its incep-
tion; and

(b) how far it has been able to take
the  responsibilities of  Government
work in case where the tenders have
not been forthcoming or have been
unrcasonably high?

The Minister of Works, Housing und
Supply (Shri Mehr Chand Khanna):
(1) Since its inception in - November,
1960, the Corporation has undertaken
works of the vaiue of Rs. 820-41 lakhs.

(b) At Imphal and Pondicherry, the
Corporation came in when the Cen-
iral Public Works Depariment woere
finding 1t difficult to get contracturs to
execute their works. At other places
the Corporation  got the contracts
either by virlue of their's being the
lowest tender or by accepling a ncgo-
tiated rate which was acceptable as
reasonable by the agencies awading
the works.

Southern Rhodesia

*1133. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether India has pressed for
U.N. debate on the question of grant-
ing independence to Southern
Rhodesia; and

(b) if so, how many countries are
expected to support or have supported
India?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) and (b). During the dis-
cussions on Southern Rhodesia in the
Special Committee of 17, the Indian
Delegate proposed that the Committee
suggest to the General Assembly to
ronsider the question as urgently as
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possible and prefcrably in the resumed
16th Session. The majority of the De-
legates supported the Indian sugges-
tion and said that the question be
considered in the resumcd 16th Ses-
sion or in an cmergency session  of
the General Assembly.

Situation in Laos

[ Shri P. K. Deo:
Shri D. C. Sharma:
*1136.{ Shri Y. N. Singha:
Shri Hari Vishnu Kamath:
| Shrl Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether his attention has heen
drawn to the deteriorating situation in
Laos following the fall of Nam Tha
to the Communist forces;

(b) whether India in her capacity
as the Chairman of the International
Control Commission for Laos has re-
ceived any suggestion to intervene and
freeze the situation by an 9n the spot
inquiry into the circumstances that
led to the resumption of the civil
war from any quarters; and

(¢) if so, the reaction thereao?

The Depuly Minister in the Ministry
of External Affairs (Shri  Dinesh
Singh): (a) The Government has seen
press reports of the fall of Nam Tha
to the Xieng Khouang Forees.

(b) and (c). India as Chairman of
the International Control Commission
for Laos has been in communication
with the Powers concerned principally
the Co-Chairman of the Genzva Con-
ference with a view to strengthening
the cease-fire in Laos.

Printing Press for Parliamont

*1137, Shri Hari Vishnu Kamath:
Will the Minister of Works Housing
and Supply be pleased to stale:
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(a) whether the provision of a se-
parate printing press for Parliament
is under consideration of Govein-
ment;

(b) if so, at what stage the matter
has reached; and

(c) if not the reasons therefor?

The Minister of Works Housing .nd
Supply (Shri Mehr Chand Khanna);
(a) Yes.

(b)Y Delails of the project =re hoing
worked out.

(¢) Does nol arise.

Relief to Registered Unemployed

*1138. Shrimati Savitri Nigam: Wili
the Minister of Labour and Emploey-
ment be pleased to state whather a
scheme is under consideration to pro-
vide some interim relief to the un-
employed persons who have not been
provided employment by the cmploy-
ment exchanges in spite of the fact
that they have been registered for
more than a year?

The Minister of Planning anl Latour
and Employment (Shri Nanda): No.

Hostile Nagas

‘1139."’511“. Ram Sewak Yal?-a\':
| Shri P. C. Borooah:

Will the Prime Minister be pleascd
to state:

(a) whether it is a fact that Shri
A. Z. Phizo has recenily sent {wo
cables to the Chief Executive Coun-
cillor and Chairman of the Interim
Body of Nagaland requesting the
Nangaland authoritics to grant pardon
to the underground Nagas; and

(b) if so, whal is Government’s res-
ponse thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri S.
C. Jamir): (a) A cable from Phizo
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from London, dated 2nd May, 1962,
was received by Shri T. N. Angami,
Chairman, Interim Body, Shri Shilu
Aw, Chief Execulive Councillor and
Shri Jasokie, Execcutive Councillor.
The cable was written in the Angami
dialect in Roman script. There was
nothing in the cable regarding grant
of pardon to the underground Nagas.

(b) Docs not arise.

Wage Siructure in Public angd Private
Sectors

*1140 _f Dr. L. M. Singhvi.
" | Shri Rameshwar Tantia:
Will the Minister of Commerce and
Industry be plcased to state:

(a}) how the wage structure in the
public sector compares with the wage
structure in the private sector; and

(b) whether it is proposcd to in-
troduce any changes in the structure
and the actuals of wages in the public
sector?

The Minister of Indusiry in the Min-
istry of Commerce and Industry (Shri
EKanungo): (a) and (b). A staiement
is laid on the Table of the House.

STATEMENT

(a) and (b). A gencral comparsion
of wage structures in public and pri-
vate sectors has not, so far, been mude
nor is it practicable to do so.

Government have ne intention,  at
present, to iniroduce any changes in
the wage structure of Government
undertakings except to the extent in-
dicated or necessitated by awards of
Industrial Tribunals or Wage Boards
appointed in any particular industry
common to public and private sector
units_ as for example, coal.
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Shortage of Penicillin in Rombay

*1141 Shri Kajrolkar:
“"\ Shri V. B, Gandhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that there is a serious shortage of sup-
ply of penicillin to the registered in-
surance practitioners in Bombay at
present under the Employces State
Insurance Corporation;

(b) if so, the causes of such short-
age;

(¢} whether it is a fact that there
had been similar shortage in the past;
and

(d) if so, how olten?

The Minister of Industry in ¢he Min-
istry of Commerce and Industry (Shri
Kanungo): (a) to (d). A statement is
laid on the Table of the Sabha.

STATEMENT

(a) and (b). During the five days
from the Ist to 5th May, 1962 there
was a shortage in the supply of peni-
cillin procaine in only one particular
type of vials, wviz,, 4 lac unit vials, to
the approved chemists and diagnostic
centres in Bombay under the Em-
ployees' State Insurance Scheme. It
was due lo some delay in the receipt
of overprinted labels, ¢ven though the
batches have been  passed by the
Quality Conlirol Section.

(¢) No, Sir.
(d) Does not arise.

Death of an Indian Diplomat in.
Vienna

[ Shri H. N. Mukerjee;

| Shri Prabhat Kar:

! Shri Indrajit Gupta:
*1142-< Shri §. N. Dwivedy:

| Shri Hem Barua:

| Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:

(a) whether his attention has becn
drawn to the report in the British
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news-weekly “Topic” (May 12, 19G2)
under the caption “The Great Golden
Murder Mystery™;

(b) whether it is a fact that investi-
gations into the mysterious decath
abroad of Shri Ajai Kumar Mitra,
India’s Envoy to Austria, have re-
vealed a pold-smuggling racket which
the  deceased diplomat  tracked
down;

(¢) whether the information passcd
on by Shrj Mitra 1o Government  in-
volves a number of people, including
some in high positions;

(d) whether any arrests have heen
made; and

(e} the present stage of the  pro-
cecdings?

The Minister of State in the Ministry

of External Affairs (Shrimati Lakshmi
Menon): (a) Yes.

(b) No.
(¢) No.
(d) No.

(e) Attention is invited to  Teply
given on 23rd March, 1962 to unstar.
red Question No. 205.

The Vienna Police are continuing
their investigations; their final report
is awaited.

Mahalaxmi Textile Mills, Trichur

*1143. Shri Warior: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the
ownerdhip and management of the
Mahalaxmi Textile Mills, Trichur
have changed hands;

(b) whether the provident fund
amount due to the workers has been
paid; and

{(c) if not, what steps Government
have taken in the matter?
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The Ministef of Planning and Labour
and Employment (Shri Nanda): (a)
Yes,

(b) The accounts of the members
not rc-employed in  the re-started
factory have been settled. The ques-
tion of settlement of the ducs of those
re-employed does not arise.

(c) Docs not arise.

Protest Note from China Alleging
Indian Intrusion

[ Shri Rameshwar Tantia:
*1144. < Shri P. C. Borooah:
| Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that China
delivered on the 11th May, 1962 a note
to the Indian Embassy in Peking.
protesting against recent  infrusion
and provocation by Indian troops in
Western Sector of the Sino-Indian
boundary;

(by if so, what were the specific
allegations made In the protest note;
and

(¢) what is Government’s reply
thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The Chinese note coniained the
following totally unjustified and base-
less allegations:—

(i) that on 2nd May 28 Indian
troops intruded into a place at
33° 2830 N, 78° 50.30' E about
4 kms. from a new Chinese mili-
tary post set up at Jechitung;

(ii) that intruding  Indian
troops have set up a military
outpost in the area; and

(iii) that on 5th May 2 Indian
soldiers advanced 600 metres
deeper into the area and fired
three tounds at a Chinese post.
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(c) Copies of the Chinese note
and our reply thereto are placed on
the Table of the House. [Sve Ap-
pendix III, anncxure No. 40].

Agrarian Relations Act

[ Shri A. K. Gopalan:
. J Shri Umanath:
1“5"] Shri Pottekkatt:
|_Shri A. V. Raghavan:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Kerala
Government has approached Central
Government for an amendmoent to the
Constitution, in connection with the
implementation oif Agrarian Relations
Act;

ib) if so, whal arc the details of
their proposals; and

(c) whether any officer of the Union
Ministry of Food and Agriculture had
any discussion with the Minister for
Law and Revenue of Kerala Govern-
ment recently?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) The Kerala Government has
suggested an amendment of Article
31-A of the Constitution. The amend-
ment may be either to sub-clause (a)
of clause (1) of Article 31-A by
giving protection to acquisition of
rights in any agricultural land or to
clause (2) of Article 31-A in order
to specifically include within  the Te-
finition of ‘estate’ the ryotwari lands
in the State of Kerala.

(e) Yes.
feelt 5 79 farw @
*govg. st wwTmER  mredy
7 gIAT AT FATON A AT 77 FATH A
FOT F4T fF ¢
(%) %1 7a a7 # f=00 & 77
fdrmras a=my % s 2 of dr
(=) %7 77 fAawrad & a99 9
¥ foea faamra frer & g1

JYAISTHA 8, 1884 (SAKA)

Written Answers 744
o

() Far g @9 & fa 79 e A
faaama<i ¥ $7 #1 08 sg=T 97 qfq
Y 1% & o ag-aferT #@v A q9TH
W AT

(7) afz zr, &1 F1 qFTFIT
faare O mmAr ® dxfw qfw
FTE?

g /T IO 7T (T Wo
mare [WH) ¢ (F) A1 @

(A) 3= (feeh, 7 fzr)

(ar) =, 4@
(o) sz 737 F247 |

Applications from Manipar, Assam,
Nagaland amd NEFA for LF.AS,

*1147. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the number of applications re-
ceived from Manipur, Assam, Naga-
land and N.EF.A. for LF.AS., for-
warded by the respective Govern-
ments in the years 1959, 1960 and
1961;

(b) how many candidates from
cach State were called for interviews;
and

(c) how many were selected?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
D. Ering): (a) to (c). A statement is
placed on the Table of the House.

STATEMENT

Number Number Number
of appli=- of candi- of candi=
cations  dates dates
forwar-  called  sclected
ded by forin-

the res-  terview

Tective
Govern-
ments,
Assam . 25 2 1
Nagaland 19 1 2
NIEFA . 100 19 14
Manipur . 23 3 NIL
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Sulphur Manufacturing Plant at
Amjhore, Bihar

1148, J Shri Subodh Hansda:
"7 Shri Bibhuti Mishra:

‘Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether any progress has been
made in setting up of a sulphur
manufacturing  plant at  Amjhore,
Bihar;

(b) if so, the nature of progress:

(¢) whether there is any foreign
collaboration in this project; and

(d) if so, the terms of collaboru-
tion?

The Minister of Imdustry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Based
on successful preliminary laboratory
tests, some test trials were conducted
at the works of Messrs. Orkla of
Norway with Amjhore Pyrites Ores,
for the production of Sulphur there-
from. The Orklas report on these
tests have shown a position of un-
certainty regarding the suitability of
grkla process for treating Indian

Te. -

Efforts are, therefore, being made
to find out another commercially suit-
able process for the manufacture of
sulphur from Amjhore pyrites.

Closure of Power Textile Factories

#1149, J Shri Warior:
\ Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that many
power textile factories in ~ vaflous
Parts of the country have Zerved
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notices recently to  their respective
workers as a preliminary to closure;

(b) if so, how many factories and
how many workers are affected; and

(¢) what steps Government have
taken to avoid such a crisis?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Nineteen powerloom factorics are
reported to have served notices of
closure. Number of workers likely to
be affected is not known.

(¢} The threatened closures are
due to revision of rates of excisc
duty.

Indians in Portuguese Colomies in
Africa

*1150. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether U.AR. who look after
the Indian interests in Portugal is
conducting an investigation into the
living conditions of 3,000 Indians now
detained in the camps in Mozambique;

(b) whether they have submitted
any report; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (¢). The camps in
Mozambique, where about 2240 Indian
nationals were detained, have  been
inspected by representatives of the
U.AR. the Vatican and the Inter-
national Red Cross. The reports re-
ceived by us indicate that the condi-
tions of the Indian nationals were
fairly  satisfactory. These detenues
have since been released and the
U.AR. representative, who has gone
to Mozambique to assist the Indians,
is still in that territory. His final re-
port is awaited.
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Revision of U.N. Charter

*1151. Shri Maheswar Naik: Will
ithe Prime Minister be pleased to
state:

(a) whether the erstwhile proposal
for the revision of the UN. Charter
has made any headway;

(b) whether his attention has been
drawn to a statement made by Shri
U. Thant, acting U.N. Sccretary-Gene-
ral to the effect that revision of the
U.N. Charter was the first requisite
for strengthening the world organiza-
tion;

{c) what is the reaction of Govern-
ment thereto; and

(d) whether India proposes to make
any specific suggestion to further the
cause of revision?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b)Y Government have seen press
reports of the statement.

(¢) For sometime past, the Govern-
ment ol India have felt that the
structure of the United Nations re-
quires changes in some respects. Gov-
ernment have, however, not raised
this question because amendment of
the Charter required unanimity
amongst the permaneni members of
the Security Council and it was de-
sirnble to wait till the atmosphere
between the Big  Powers improved
and there were reasonable prospects
of getting such unanimity.

(d) Not at the present moment.

Visit of Soviet Trade Delegation te
Tea Estates

*1152. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a Soviet
Trade Delegation visited India re-
~ently;
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(b) if so, whether some members of
the delegation also visited tea ecstates
in Darjeeling and Dooars;

(c) whether prospects of cxpanding
Indian tea trade with the Soviet
Union were discussed with the dele-
gation; and

(d) if so, with what result?

The Minister of International Trade
im the Ministry of Commerce and In-
dusiry (Shri Manubhai Shah): (a) No,
Sir.

(b) 'to (d). Do not arise.

Jute Buffer Stock Association

*1153. Shri Indrajit Gupta: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government's attention
has been drawn to a statement by
the Chairman, Indian Jute Mills As-
sociation on 11th May, 1962 criticising
the floor price of Rs. 30'- per maund
for raw jute as being “‘unrealistit’;

(b) whether the Jute Buffer Stock
Association has been buying jute for
some time past at  below-the floor-
prices; and

{e) how Government propose to
maintain  confidence among jute
growers in the buffer stock scheme?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir. Indian Jute Mills Associa=
tion has been expressing these views
for a long time.

(b) Purchases were made by the
Buffer Stock Association mainly  of
low grade jute at the ruling market
prices, which has been satisfactory.

(e) Apart from measures designed
to accelerate buffer stock purchases so
as to hold the price line, Government
have decided to permit export of two
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lakh bales of low quality jute. These
steps have resulted in the Assam
Bottom price rising up from Rs. 27 per
maund to Rs. 29 per maund.

Inter-State Commerce

*1154. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total volume of inter-State
commerce in India;

(b) whether any steps are being
taken to promote inter-State com-
merce and to eliminale obstacles; and

(c) whether Government propose
to set up an Inter-State Commerce
Commission on a permancnt statutory
basis?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah):
(a) A statement is laid on the Table
of the House.

STATEMENT

Total coasting trade during Rs, 355,91,06,507
1960-61
Rail and River-borre
Trade during 1960-6i1
Commadities (in Quin-
tals) 66,36,78,108

Animals (in numbers) 12,98, 338

MNork:—

1. Figures for 1961-62 are not yeat avail-
able.

2, Statistics of rail and river-bore rrade
cover important commoditics only.

3. Smatistics of trade covered by roa, couniry
craft and air are not available,

(b) Yes, Sir.

(c) No, Sir.

Special Session of the U.N. General
Assembly

*1155. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
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whether it is a fact that some Mem-
bers of the British Parliament have
cabled him to press for convening a
special session of U.N. General As-
stmbly?

The Minister of State in the Ministry
of External Affairs (Shrimati Lak-
shmi Menon): Yes, Sir. Sixteen mem-
bers of the British House of Com-
mons sent a telegram to the Prime
Minister on April 26, 1962 suggesting
that a special Asscmbly meeting be
held to reflect, as they put it, the world
conscience for cessation of all nuclear
tests.  The Government of India
have themselves repeatedly appealed
for such cessation, and fully sympa-
thise with the aims of the distinguish-
ed Memboers of the British Parliament.
They do not, however, consider that
a special session of the General As-
sembly as suggested would be a use-
ful or practical proposition in the con-
text of current conditions.

Production and Sale of Khadi

s1156. / Shri P. R. Chakraverti:
‘| Shri Bibhuti Mishra:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) how far the Panchayats, Pan-
chayat Samities and Taluka Boards
have taken to the production and sale
of Khadi;

(b) the total amount of moncy
realised from the sale through the
agency of Panchayats and Panchayat
Samities in 1961;

(e) whether the Panchayat Samities
have set up cooperative societics for
undertaking this work: and

(d) the number of such societies
formed and the transactions carried
out by them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Pan-
chayats have been specifically reco-
gnised as one of the several agencies
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to which funds may be given by the
Khadi and Village Industries Com
mission. So far as its programme of
integrated development (Naya Morh)
is concerned, the Commission intends
to associate Panchayats and Panchayat
Samities with it. In this programme,
Panchayats will be the recommending
bodies for the organisation of gram
ekais, while Panchayat Samaties will
be both sponsoring, recommending as
well as planning bodies. Panchayats
and Panachayat Samitics will also a=-
sist the Commission and State Boards
ete. in organising co-operative societies
for the production and/or sale in their
respective arcas. As the work of or-
panising gram  ekais  is still in the
primary stage, it is too early to in-
dicate, either in quantitative or quali-
tative terms, the extent of progress
achieved in this regard.

Death of D.I.G. Police in Nagaland

*1157. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 158 on the 24th April,
1962 and state:

(a) whether the judicial inquiry
regarding  the death of Shri I J.
Johar, D.I.G., Police in Nagaland has
been concluded; and

(b) if so, what arc its findings and
conclusions?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri 8. C. Jamir): (a). No Sir.

(b). Does not arise.

Tibetan Refugee at Kalimpong

*1158. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Lhasa
Radio broadcast on the 15th May,
1962 accused India of encouraging
Tibetan refugees in Kalimpong, West
Bengal to indulge in political acti-
vities against Tibet anq China; and

(b) it so, whether this allegation is
corroborated by facts?
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The Minister of State in the Minlis-
try of External Affairs (Shrimati
Laxshmi Menon): (a). Yes, Sir.
Lhasa Radio repeating a Pcking
Radio broadecast on the 15th May,
1962, is reported to have said that
“the Indian Government has allowed
a batch of Tibetan fugitives to carry
out subversive activitics against
China's Tibet in Kalimpong and
other places in India.”

(b} The allegation has no relation
to facts and is just part of baseless
Chinese propoganda apainst India.
Tibetans who fled from their homes
and sought asylum in India have
unpleasant memories of happenings
in Tibet, but, wherever they are
settled in India, they have been dis-
couraged by Government from in-
dulging in political activities. Tibe-
tan refugees in this country have
been peaceful and law-abiding and
have not indulged in subsersive acti-
vities of any kind.
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Prototype Production and Training
Centre, Howrah

*1160. Shri Subodh Hansda: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the construction of the
prototype Production and Training
Centre at Howrah has been com-
pleted;

(b) if not, when it is likely to be
completed; and

(c) when it is expected to go into
production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a). No, Sir.

(b). It is expected to be completed
by the end of August, 1962

(c). The Centre is meant to (i)
train artisans; and (ii) develop proto-
types of machines for the benefit of
small  scale industry. The training
programme of the Centre was inaugu-
rated on 17-11-1961. The production
of protolvpes would star; by the end
of the current year,

Vocational Counselling Programme

[ Shri D. C, Sharma:

*1161. | Shri Maheswar Naik:

Will the Minister of Labour and
Employment be pleased {p state:

(a) whether it is proposed to ex-
pand vocational counselling pro-
grammc at the employment exchanges
in Delhi te enable all those registered
for jobs to take advantage of these
facilitics;

(b) whether Government also pro-
pose to extend the Employment Ex-
changes (Compulsory Notification of
Vacancies) Act to the private sector;
and

(c) if so, the details thercof?
The Minister of Planning and La-

bour and Employment (Shri Nanda):
«a). Yes.
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(b) and (c), Under Section 4 (2)
of the Employment Exchanges (Com-
pulsory  Nofification of Vucancies)
Act, 1959 the State Governments and
the Union Territories concerned have
alrcady issued notifications in  their
official gazettes thay the employers in
every cstablishment in the private
scctor or every  establishment per-
taining to any class or category of
establishments in the private sector
shall before filling any wvacancy in
any cmployment in that establish-
ment, notify the vacancy to such em-
ploymeny cxchanges as may be pres-
cribed.

Gratuity for Working Journalists

[ Shri P. C. Borooah:
Shri P. R. Chakraverti:
162 J Shri Bhakt Darshan:
“ 7 Shri A K., Gopalan:
| Shri Umanath:
| Shri Bhagwat Jha Azad:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a mecting of the re-
presentatives of the working journa-
lists, newspaper employers and Gov-
ernment was held in New Delhi in
the sccond week of May this year;

(b) if so, whether the question of
gratuity payable to journalists on re-
signation or retirement was settled
therein; and

(¢) what decision was taken in th
regard?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a). Yes.

(b) and (c). Conclusions of the
mecting are being finalised,

Bomb Explosion in Goa

#1163, Shri Hem Barua: Will the
Prime Minister be pleased to state:
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(a) whether it is a fact that three
boys were killed and three others
wore seriously injured in a village in
Concaua, Goa on the 15th May, 1962
as a result of 3 bomb explosion: and

ib) if so0, the details thercof?

The Deputy Minister in the Minis-
try of Exfernal . ‘s (Shri Dinesh
Singh):  (a) and (h), At 1215
p.m, on May 14, 1962, a hand grenade
exploded in g house in Ardafondi
vitlage in the limits of the Canacona
Police Station,  Two children  were
killed on the spot. one dieq in the
hospital and three  others were in-
jured,  Invostizations have indicated
‘hat the explosion was accidenial,

Educated Unemploved in Rajasthan

2116. Shri Karni Singhji: Will the
Minister of Labour an4 Emplovment
be pleased 1o <'ale:

tay the  number of  unemployved
mutriculates, higher seceondary passed
and sraduates on the live register of
various  employment exchanges ia
Rujasthan  on 31st December, 1961
and

) e numher of eandidates ab-
sovhed, veprawieo, fram 1st January,

1952 tw 21¢t December, 19612

The Minister of Planning and La-
hour and Employment (Shri Nanda):
(a)y snd (h). A statement chowing the
number of matriculales, intermediates
and graduates on  the live registrers
of various Emplovment Exchanges in
Rajasthan as on 3lst December,
19681 and the number of these candi-
dates placed in emplovment during
the years 1959 to 1961, is placed on
the Table [See Appendix III, an-
nexure No. 42]. However, separate in-
formation regarding higher second-
ary passed candidates is not avail-
able.

782 (Ai) LSD—3.
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Woollen Industry

2117, Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to state:

ta) the recommendations made by
the Delegation of the organized Mills
and Hosiery Scetor  of the Woollen
Indusiry sent abroad to study foreign
market potentialitics;

thy the decision taken by Govern-
ment on those recommendations and
the implementation thereof;

(r) the decision taken by Govern-
ment on other recommendations  of
the Wool Development Council; and

(d) how far those decisions have
been implemented?

The Minister of International Trade
in the Ministry of Commerer and In-
dustry (Shri Manubhai Shah): (a) to
1), A statement is laid on the Table
[See Append x TIT, annexure No, 43].

Workers' Education Centres in
Mysore Stafe

2118, Shri Siddiah: Will the Minis-
lvr of Labour and Emplovment he
plea o] to state:

{ay how many workers' eduention
centres have bern started in Mysore
State from 1957-58 o 196G1-G2;

thy the names of the plaees where
they have been started;

{¢) the nature of the eduration that
is imparted in these centrs;

() th total amount sanctioned for
their cstablishment and maintenance;
and

(e} the number of workers bene-
fited by the scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shrli Hathi): (a) and (b). One Re-
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gional Wokers' Education Centre at
Bangalore. Forty-three unit level
classes are functioning under it,

(¢) Primary training ip trade
Union methods and philosophy and
the rights and duties of workers.

(d) The total expeaditure incur.
red upto March 31, 1962 is 2,17,574.

(e). 2575 upto end of March 1962

Licences for New Industries

2119. Shri M, K. Kumaran: Will the
Minister of Commerce and Industry
be pleased to state the State-wise
break-up of the number of licences
issued over the 5 year perind ending
on the 31st March, 1962 under the In-
dustries (Development and Regula-
tion) Act for (i) ncw industries; and
(iiy expansion of cxisling units?

The Minister of Industry in 1th-
Ministry of Commerce ang Industry
(Shri Kanungo): A statement i; laid
on the Table |See Appendix 111 an-
nexure Noo 44,

Khadi and Village Indus‘ries Board,
Punjab

2120, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) the total amount of grants
given to the Khadi ang Village In-
dustries Board in Punjab during the
Second Five Year Plan perind; and

(b) the amount of grant to be givea
during the Third Five Yrar Plan
period?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (u). Rs. 33.61 lakh:.

(b). Funds are allorated 1o the
State Board; from vear (o vear on the
basis of the progress achicved each
year and the proposed programmes
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during the year. The amount of
grants given to the Punjab State
Board for the first year of the Third
Five Year Plan js Rs, 1283 lakhs
(Rs. 3.36 lakhs for tradilional and
Ambar Khadi and Rs. 9.47 lakhs for
village industries).

Rural Industrial Estates

2121, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Rural Industrial
Estates set up in the backward hilly
areag in the country with their loca-
tion in cach State during the Second
Five Year Plan period; and

(b) the number to be allotied dur-
ing the Thirg Five Year Plan period
for the backward hilly arcas State-
wise with their location?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). A
stitement is laid on the Table [See
Appendix ITI, annexurce No. 45].
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Tribal Settlers in Dandakaranya

2125, Shri Ulaka: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the number of tribal settlers
from Koraput district and the extent
of land distributed to them in Danda-
karanya:
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(b) whether there is any proposal
to open a Medical College under the

Dandakaranya  Development Autho-
rity; and

fc) if so, the details thereof?

The Minister of Works, Housing
and  Supply (Shri Mehr Chand
Khanna): (a) 513 tribal families
have so far been rescttled on 3.900
acres of land in the Umarkote Zone
of Koraput district.

i) No.

(c) Does not arise,

Uranium in M. P.

G f Shri Subodh Hansda:

212 -
1.\.11:-: S, C, Samanta;

Will the Prime Minister be pleased
1o state:

(a) whether the survey to ascertain
the poteafinli'y of uranium deposits
mn Drug Distriet in Madhva Pradesh
has been completed; and

(by if so, the result thercof?

The Prime Minister, and Minister
of External Affairs ang Minisiry  of
Atomie  Enerzr (Shri Jawaharlal
Nehru): (o) and (h). TExploratory
surface surveys started hy the Atomic
Minerals Divicion of the Department
of  Atomic Fnergy in 1960 near
Barchnadi village in the Drug Distriet
of Madhyva Pradesh for uranium de-
posits are still continuing. No. fresh
ogeurrences have so far come (p light.

Sub-surface investigations by dril-
ling were undertaken in the area in
which the surface surveys carried out
in 1960-61 brought to light the oc-
currence of uranium deposits, These
investigations, however, had to be
temporarily suspended as the drills
had to be diverted to mect the urgent
needs of more important prospects in
Bihar, Rajasthan and Andhra Pra-
desh. Work will be resumed as soon
as the drills are released from those
areas.
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Ramakrishna Cements, Andhra
Pradesh

2128, Shri Yallamanda Reddy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether managemeni of Rama-
krishna Cements, Macherla, Andhra
Pradesh has implemented the Wage
Board’s recommendations;

(b) whether it is a fact that the
“Ramakrishna Cement factory wor-
kers Union” has sent a memorandum
to Central Government about the
wrong implementation of the Wage
Board’s recommendations; and

(c) if so, action taken in this re-
gard?

The Minister of Labour "in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) and (c). Yes. The memo-
randum has been sent to the State
Government for taking necessary ac-
tion to settle the disputed points.

Soil Conservation in NEFA and
Nagaland

2129. Shri Rishang EKeishing: Will
the Prime Minister be pleased to
state:

(a) the progress and achievement in
NEFA and Nagaland in soil conserva-
tion work during the Second Five
Year Plan period; and

(b) the schemes for expansion and
intensification in soil conservation in
these areas in the Third Five Year
Plan?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru: (a) The pattern of agricul-
culture in NEFA and Nagaland is
/sased mainly on Jhuming (shifting
cultivation). Demonstrations are held
and attempts made to persuade far-
mers to give up shifting cultivation
and to switch over to permanent
form of cultivation. In addition, cul-
tivators are encouraged to use green
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manure and to undertake growing o
leguminous plants to prevent soil ero-
sion in jhum fields. The progress
achicved has been fairly satisfactory.

(b) Soil conservation schemes, both
of the conventional and non-conven-
tional pattern, have been included in
the Third Five Year Plan for soil
conservation in NEFA and Nagaland.
Amongst the first category are schemes
for conlour bunding, and terracing.
Amongst the second category, provi-
sion has been made to provide green
manure and sceds of leguminous
plants to prevent soil erosion of jhum
fields. There is also a scheme to
train Gram sevaks in work of soil
conservation,

Slum Clearance in Madras State

Shri Balakrishnan:

2130. \Shri V. K. Ramaswamy:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

{a) the number of towns where the
slum clearance scheme has been ex-
tended in Madras State;

(b) number of houses built so far
under the scheme; and

(¢) the contribution made by the
Centre?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The Government of Madras have
so far sanctionedq Slum  clearance
projects in the seven cities;towns of
Madras, Madurai, Coimbatore, Tiru-
chirapalli, Salem, Tirunelveli and
‘Thanjavur.

(b) 238 houses and 2,969 developed
plots.

(c) In accordance with the pattern
of financing, prescribed wunder the
Slum Clearance Scheme, the Central
Government gives financial assistance
equal to three-fourths of the approv-
ed expenditure incurred wunder the
Schems A sum of Rs. 122:68 lakhs
2as so far been released as financial
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assistance, based on the expenditre
{ncurred against dwelling units sanc-
tioned for construction, including those
which have already been completed.

Indians in Nepal

2131, Shrimati Vimla Devi: Will the
Prime Minister be pleased to state:

(a) whether any Indion residents
in Nepal were affected in the disturb-
ances at Thori, District Chitwan in
Nepal during last month;

(b) if so, their number and circum-
stances wunder which  they were
affected; and

(c) what action was taken to pro-
tect them?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic  Energy (Shri Jawaharlal
Nehru): (a) No Indian residents in
Nepal were affected during the recent
disturbances reported to have occur-
red in Bikna Thori in Nepal

(b) and (c). Do not arise.

Provident Fund Contributions due
from Employers

2132 [ Shri K. N. Pande:
) 7\ Shri Mulchand Dube:

Will the Minister of Labour and
Fmployment be pleased to state:

(a) whether it is a fact that some of
the employers have not surrendered
their own share as well as workers
provident fund contributions to Gov-
ernment;

(b) if so, how much amount is due
against them, State-wise; and

(¢) what action Government pro-
pose to take against these employers?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) A stalement is placed on the
Table of the House. [See Appendix
III, annexure No, 46]-
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(c) Legal action in the form of pro-
secution and_jcr recovery proceedings
has been initiated in respect of most
of thesc cases.

Committee for Enforcement of
Recommendations of Sugar
Wage Board

2133. Shri K, N. Pande: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Committees to look
after the enforcement of recommen-
dations of Wage Board (Sugar) have
been constituted in each State; and

(b) if so, what is the number of
disputes settled by these Committees
sp far?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) According to the
information awvailable, the Govern-
ments of Bihar, Mysore, Punjab and
UP. have sct up Committees o deal
with matters arising out of imple-
mentation of the Sugar Wage Board's
recommendations.

(b) 18 disputes in Bihar and 12 in
Punjab have been settled by the Com-
mittees.

Hire Purchase of Machinery

2134 [ Shri Maniyangadan:
" 7 Shri D. C, Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) wheher it is a fact that a large
number of applicants for machinery
under the scheme of hire purchase
have not been suplied with machinery;

(b) whether it is also a fact that
most of the applicants have deposited
ten percent of the cost of the machi-
nery; and

(¢) if so, the State-wise details of
tne applications ynder which deposit
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of the amount of 10 per cent was
made one year earlier?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) As on the 3lst
March, 1962, the National Small In-
dustries Corporation had accepted
applications for 26,036 machines. Of
these orders have been placed for
10,851 machines and 6,041 machines
have been delivered.

(b) According to the rules of the
Corporation, before they apply for an
import licence or place an order, the
smal] scale industrialist has to remit
carnest money. This amount of
earnest money depends on the total
value of application, 10 per cent of
the value of the machines is collected
in the case of applications upto
Rs. 50,000 and 20 per cent. where the
value is over Rs. 50,000 Where
deliveries are protracted beyond three
months, the rates of earnest money
arc half of what is given above.

(e} Information is not available.
It is considercd that the labour ine
volved in the collection of this data
will not be commensurate with the
results achieved,

Rising Cost of Living

2135. Shri P. R. Chakraverty: Will
the Minister of Labour and Employ-
ment be pleased to state whether
Government propose to make a com-
prehensive survey to find out how far
the real earnings of workers have
been affected by the rising costs?

The Minister of Planning and
Labour and Employment (Shri
Nanda): Indices of both money earn-
ings and real earnings in respect of
persons employed in factories and
mines covered under the Payment of
Wages Act and the Mines Act are al-

ready being compiled. No special
SuUrveys arec necessary.
Printing Industry

2136, Shri A. S. Saigal: Will the
Minister of Commerce and Induostry



7465 Written Answers

be pleased to state:

(a) whether it is a fact that the
printing industry is facing great diffi-
culty;

(by if so, whether it is due to the
decision not o entertain applications
for the supply of machinery under
hire purchase  scheme by Nalional
Sma!l Industrics Corporation:

(e} whether it i a fact hat  the
privter: are nel petiing

port faciistics as are
paper establishmonts:

the same Im-
TV s

(d) if so, wiat action Government
propuse 1o take 1o remove the diffi-
culty of the printing jndustry?

The Minister of Industry in the
Ministry of Comme¢rce and Industry
(Shri Kanungo): (2) and (b). Gov-
ernment have reccived certain  rep-
resentations against their decision not
io allow the National Small Industries
Corporation to accept applications for
supply of printing machinery on hire
purchase, Government, however, do
not consider that the printing indus-
try is facing any great difficulties be-
cause of this decision.

(c) Quality printers and newspaper
establishments arc allowed the same
facilities for direct import as ‘Actual
Users'. To meet the requirements of
printers who arc no! considered to be
quality printers, the established im-
porters are allowed a quota,

(d) Does not arise.

Spinning Mill at Raichur

2137. Shri Chandriki: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Mysore State has made
any recommendation for grant of a
licence for starting a spinning mill
at Raichur; and

(b) if so, whether the required
sanction has been given?

The Minister of International Trade
in the Ministry of Commerce and In-
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dustry (Shri Manubhai Shah): (a)
The Mysore Government have re-
commended for grant of a licence for
setting up a co-operative spinning
mill at Raichur.

(by No, Sir. Certain clarifications
have been  sought  for from the
Myeore Governmoent.

Forward Trading
shre Yajniks Wall the Minos.

Connneree and  Industry be

HITS RIS Y |

(g wiheluer 11 ig o fact thal forwaed
tradmg i Toodgraine, oils and other
calble comamod
falive rise in pric

resulls In specu-
es: and

(b} if s, the action Government
propose 1o take Lo stop such forward
frading in the country?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir. There is also a ban on for-
ward trading in foodgrains and many
other edible commodities.

(b) Does not arise.

Shortage of Water Supply in Delhi

2139, Shrimati Savitri Nigam: Will
the Minister of Works, Housing and
Supply be pleased tn state:

(a) whelier the pumping stations
in Dclhi installed in 1939 have broken
down or are otherwise inadequate
with the result that there is acute
shortage of water supply for publie
and private gardens in Delhi and New
Delhi; and

(b) what action Government pro-
pose to take to provide sufficient
water to these gardens so that flora
of the city is not destroyed thus
damaging the beauty of the Capital?

The Minister of Works, Housing
and  Supply (Shri Mehy Chand
Khanna): (a) and (b). The pumping
stations in Delhi have not broken
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down. The shortage of unfiltered
water supply in Delhi and New Delhi
is due to change in the course of the
river which has moved away towards
the ecastern bank. Conseguent upon
{his change, there is shortage of water
every year during summer months
on the western bank to feed the irri-
gatiom pumps, Constant  dredging
whico '+ now being done in the intake
cihiannel Las imnroved the position of
e water. Tl 1s,

supply of

fGowever, o temperary expedient and
the question of find'ag o permianent
solufiony 1o 1 prolils - under the
conciderativn of Government,

Attack by llostile Nagas

2140. Shri P, €. Borooah: Will the
Prime Minister be pleased ‘o state:

(a) whether 1y is a fact that an
armed gang  of 150 hostile Nagas
attacked the wvilage of Nachangjal in
N. C. Hills on oy about 26th April,
1962 and kidnupped two forest guards;

(b) if so, what casualtics, if any,
were involved in the incident; and

(c) what action has been taken to
secure the release of the forest guards?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) On 26th April, 1962 a
party of Naga  Thostiles raided
Nachangjal village in Cachar District
of Assam and kidnapped 2 wvillagers.
The kidnapped persons were not
forest guards.

(b) and (c). The two kidnapped
persons were released by the hostiles
on 20th April, 1962 prior to the
party’s escape into Pakistan. A hos-
tile who took part in the raid has
been taken into custody.

Haj Pilgrims from Kerala
2141, Shri Koya: Will the Prime
Minister be pleased to state:

(a) the number of Haj pilgrims pro-
ceeding from Kerala each ycar during
the last five years;
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(b) the number of Moallims allow-
ed to them in Mecca;

(¢) whether Government are aware
of the fact that Kerala Hajis are put
to much difficulties and hardships due
to the monopoly of Moallims; and

(dy if so, the =sweps Government
propose to take in the matter?

The Prime Minister and Minister
of Lxiernal Affairs and Minister of
Atomic  Energy (Shri  Jawabarlal
Nebru): (u)

20
Ty 8 122
1La 1504
Tais 1324
1uh1 1765

(by Twao,

(¢) and (d). No complaint has
becn received in the recent past re-
garding difficulties experienced by
Kerala Hajis due to the monopoly of
Moallims, The Government of India
are, however, aware that there is a
general feeling among Indian  pil-
grims that they should be left free to
select their own Moallims in  Saudi
Arabia. The question of having the
monopoly system of Moallims changed
is being pursued.

Indo-British Collaboration for Tea
Marketing

2142, Dr. Ranen Sen: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have
allowed the formation of an Indo-
British collaboration for tea market-
ing busincss;

(b) if so, the names of the colla-
borating Indian and British firms;

(¢) the reasons for allowing foreign
capital to operate for a  marketing
business:

(d) whether the said firm has ap-
proached Government for financial
help;
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(e) whether Government are con-
sidering to give financial help in the
shape of loan cle. to the said firm;
and

(f) if so, the conditions which cover
the interests of the British counter-
part of the collaboration?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir, for setting up a packaging
company has incidentally, been allow-
ed only 49 per cent. of the issued
equity capital.

(b) Messrs. Tata Industries Private
Limited Bombay and Messrs James
Finlay and Co., Ltd., Calcutta, a com-
pany incorporated in the UK.

(¢) The collaboration arrangement
was approved in order to help arrest
sale of adulterated teas for internal
consumption and also o earn addi-
tional foreign exchange by the cxport
of more packet tcas. The foreign
Company has incidentally, been allow=
ed only 49 per cent. of the issued
equity capital,

(d) and (e). No, Sir.

(f) Does not arise.

Hostile Nagas

2143. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Naga
hostiles of late have established con-
tacts with the Chinese through the
help of Burmese Communist rebels;
and

(b) if so, the nature of these con-
tacts and the measures taken 1o
counteract them?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The Government have no
such information.

(b) Does not arise,
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Scales of Pay in Rubber Board

2145. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 2623 on the
28th August, 1961 and state:

(a) whether the Rubber Board has
since made proposals for revision of
pay scales of the employees of the
Board in accordance with the recom-
mendations of the Pay Commission;

(b) whether the proposals cover all
the employees of the Board;
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(c) whether all the proposals have
been accepted by Government;

(d) whether the revised pay scale
has been introduced for the em-

ployees;

(e) whether Government's recent
decision to increase dearness allow-
ance of Government employees has
been made applicable to the employees
of the Rubber Board;

(f) whether any category of em-
ployces has been denied the benefit
of revision of pay or of increased
dearness allowance, and

(g) if so, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(g). The Rubber Board submitted
proposals for revision of pay scales of
its slafl and orders have been issued
except in repect of a few cases, rovis-
ing the pay secales in accordance with
Government’s decisiong on the recom-
mendations of the Pay Commission.
The revised scales are effeetive from
1-7-1959. The question of revision of
pay scales of the remaining few posts
is under consideration. Government’s
recent decision to increase the dear-
ness allowance has also been made
applicable to the employees of the
Rubber Board.

Divisional Office of Coffee Board at
Kottayam

2146. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to close down the Divisional Office of
the Marketing Department of the
Coffee Board at Kottayam:

(b)Y if so, the reasons thercfor;

(c¢) whether there is any increase
in work.load at Calicut Divisional
Office due to the closing down of the
Office at Kottayam; and

(d) how many of the staff at Kotta-
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vam will be retrenched consequent on
the closing down of the Office there?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). The information is being
collected and will be laid on the Table
of the Housc¢ in due course.

Foreign Tours by Officials of Coffee
Board

2147. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount spent in the last
two vears on foreign tours by the
officials of the Coffee Board;

(by results achieved by the foreign
tours;

(¢) whether the work done by these
officers in forcign countrics could not
have been done by the trade atluches
of the Indian Embassics; and

(d) the countrics toured by these
officers?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Rs. 19,798.84.

(b) to (d). Two delegations of
officials of the Coffee Board, visited
foreign countries in the last two years.
In one, the Director of Research,
Coffee Board was dcputed to atiend
the First Technical Meeting on Coffee
Production and Processing, convened
by the F.A.O. in October, 1960, at
Abidjan, Ivory Coast, West Africa,
which was attended by technical ex-
perts from all over the world. The
conference discussed several technical
aspeets of coffee production, like plant
breeding, plant nufrition, processing
etc. and afforded an excellent oppor-
tunity for the Research Department
of the Coffec Board to gain first-hand
knowledge of modern methods adopt-
ed in more advanced coffce producing
regions of the world in tackling
various problems that face the coffee
industry with a view to adopting such
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methods to the extent possible in our
OWIl.

The second delegation, consisting of
the Chairman and the Chief Coffee
Marketing Officer of the Coffee Board,
toured England, Holland, West Ger-
many, France, Switzerland, and Italy
in October, 1961 to study the market
conditions in these countries, explore
ways and means of stepping up our
coffee exports etc., explain the Board's
marketing policy to the important
coffee trade interests abroad and clear
certain misunderstandings. A con-
siderable measure of success was
achieved in the realisation of these
objectives.

The purposes for which the two
delegations were sent abroad were
such that substantial results could not
have been achieved except by on-the-
spot discussions and personal contacts
in the respective countries by the
officials of the Coffee Board concerned
who had full knowledge of the sub-
ject and coulq speak with finality on
the issues arising.

Radio Sets in Rural Arears of Punjab

2148. Shri D. C, Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of radio sets that
have been supplied in the rural areas
of Punjab under the Community
Listening Scheme of Central Govern.
ment during the year 1961-62;

(b) whether Government are aware
that a large number of radio sets
already supplied in the rural areas
under this scheme are lying out of
order; and

(¢) it so, whether there is no
arrangement for looking after them?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) Under the Community Listening
Subsidy Scheme of the Central Gov-
ernment, arrangements were made for
the supply of 500 community listen-
ing sets to Punjab Government during
the year 1961-62.
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(b) Of the 7885 sets supplied by
the Central Government under the
Subsidy Scheme till the end of 1960-
61, only 69 sets were reported by the
State Government to be out of order
as on 3lst March 1962.

(¢) The State Government have got
a Maintenance Organisation for the
proper upkeep and maintenance of the
sets supplied to them. The distribu.
tion, installation and maintenance of
the community listening sets is how-
ever, the entire responsibility of the
State Government.

Annual Allecations for Punjab

2149. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) the annual allocation for
Punjab’s plans in 1960-61 and 1961-62;

(b) the amount spent during each
of the above years; and

(c) the percentage of performance?

The Minister of Planning and
Labour and Employment (Shri Nanda):
(a) to (¢). In 1960-61 against an
approved outlay of Rs. 36.4 crores an
expenditure of Rs, 34.8 crores was
incurred and in 1961-62, the budgeted
outlay was Rs. 38.8 crores; the figures
of actual expendifure are not avail-
able.

Demand for Indian Bicycles etc. from
Iran

2150, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any demangq for Inflian
bicyeles and sewing machines has been
received from Iran;

(b) if so, the details of the same
and the steps taken to supply them;
and

(c) the steps taken or proposed to
be taken to explore markets in Asian
countries for Indian sewing machines
and bicycles?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Demands are received by
4raders from time to time. The follow.
ing figures indicate the quantity and
value of the bicycles and sewing
machines exported to Iran during
1960-61 and 1961-62:

Bicycles and bicy cle compene

Quy. Value

Rs
1960-61 . . . 550 69,000
1961-62 I20 9,000

(Upto Fcbrﬁary} '
Sewing mackines.

1960-61 . ; : 293
1961-62(upto Feb, 62) . 650

(¢) The following steps have been
taken to explore markets in the Asian
countries for our engineering goods

22,000
59,000

(including cycles and sewing
machines):
1. Government have  conducted

market surveys in the following Asian
Countries.

Commodities Countries surveyed
1. Engineering goods Irag

2. Bicycles Singapore,  Malaya,
North Borneo, Sara-
wak and Brunei,

3. Sewing Machines Singapore, Malaya,
N:krth Borneo, Sara-
W

2. The Engineering Export Promo-
tion Council have conducted market
surveys for engineering goods (includ-
ing cycles and sewing machines) in
Tespect of following Asian countries:

Aden, Afghanistan, Iraq, Syria,
Lebanon, Jordan, Ceylon,
Burma, Singapore and Malaya,
Thailand, Cambodia, S. Viet-
nam, Philippines, Hongkong,
Indonesia and Egypt.

3. Out of a total of 9 Trade Dele.
gations so far sent out by the Engi-
neering Promotion Council, 6 covered
the Asian markets.
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4. The Engineering Council have
opened their foreign offices with
attached showroom in the following
Asian countries:

Burma (Rangoon), Egypt (Cairo).

5. Facilities are provided by the
Council to the manufacturers of engi-
neering goods for participation in

international trade fairs and exhibi-
tions.
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Cultivation of Cash Crops in NEFA

2152. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether there is a scheme for
intensification of cultivation of cash
crops in NEFA;

(L) il so, what crops are included
in the programme; and

(¢) what progress has been achicv-
ed in the implementation of the
scheme?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) There is no such scheme
but cash crops like coffee, cardamom
and some muedicinal plant are grown
whercver possible.

(b) and (c¢). Do not arise.

Ceramies Factory in Jammu and
Kashmir

2153. Shri  Samnani: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) whether any application for
import of machinery 1o set up Cera-
mics Faclory in the State of Jammu
and Kashmir has been reccived; and

(b) if so, the action taken thercon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kaoungo): (a) No, Sir.

(b) Does not arisc,

qa3fE & qafa

CR AN s g R ¢ anT Taaim,
WIETE WT TEHIW OHHT 3T A g
g1 T T
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CEAREA
Radio Stations

shri Y. §, Chaudhary:
" shri Daljit Singh:
Will the  Minister of Information
and Broadeasting be pleassod to state:

2156

() the  number of new Radin
stations proposed to be sl up during
the Third Five Year Plan;

(by the number of existing Radio
stations the capaeity of which is pro-
posed to be increased;

(¢} the criteria for sclection of a
place for sctting up a Radio station;
and

(d} the other details in this regard?
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The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Two full-
fledged Radio Stations, one cach at
Port Blair and Kurseong are proposed
to be set up during the Third Five
Year Plan.

(b) Eight—At Rajkot, Kozhikode,
Poona, Hyderabad, and Dharwar, the
primary service transmitters will be
replaced by higher-powered units; and
at Ranchi, Bhopal and Trivandrum,
additional transmitters would be
installed.

(¢) The main criteria for sclecting
the loeations are the technieal require-
ments and the restrictions imposced by
the International Telscommunications
Union and similar technical bodies
within the country.

(d) The new Tadio Station at Kur-
seong is ready for scrvice and will be
inaugurated on the 2nd Junc, 1962,
The projects at Port Blair, Rajkot,
Kozhikode, Poona, Ilyderabad, Ranchi
and Bhopal are expected to he com.
pleted in 1962-63 and those at Tri-
vandrum and Dharwar, in 1963-64.

New Major Industries

2159 [ Shri Elayaperumal:
'1 Shri S. B. Patil:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the major new indusiries likely
to be set up in Madras, Kerala and
Mysore States during the Third Five
Year Plan period: and

(b) the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
following  major new  industrial
schemes have been  included in the
Third Five Year Plan for the States
of Mysore, Madras and Kcrala:
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Major new industries in the Public Sector

under Central  Government
) APPr .
invest-
Scheme ment
(Rs.
crores)
Mysore Watch Factory 25
Madras (11 Raw Film Pro-
jeet (Near Qoty) L]
(i) Boiler Plamt,
Trichi . . 12:0
(iiiy Svrgical Instru-
ments Plant, Guindy 62
(iv) Neivelli  High
Temperatvee Car-
honi w Planmt . 25-0
Kerala (1 Secend Shipyvard,

Cochin 20°0
(i1 Phyy-Clomical
Plant. Narislnan glam 62
Major weq indusivies in the Putlic Sector
wler the Stare Governments

priwi-
Stare Solwene: sjon
(Rs.
likheY
Muysore Sulphwerie-acid Plat,
at Trpaliahl  Dased
G PVEITCE B e
duoce 25 tons of acid
o iy, 25
Madras e Aulriepuepene
Fowni Ilar 18

(i Pler irom e sieel

plart basgd o Salem

Az vite and NLi-

ve i Ligioite 5
St Snel Resrollie pr

N vt g et

of 20,000 Lotes [y

i 100

The  location of industrics, which
may be established  in the Private
Sector, is primarily a matter for the
private entrepreneurs, subject to the
approval of Government, and it is
nol possible to give information
regarding the fulure plans of the pri-
vate cnlrepreneurs.
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Riets in East Pakistan

(" Shri Raghunath Singh:
2159, <: Shri D. C. Sharma:
[ Dr. L. M. Singhvi:

Will the Prime Minister be pleased
to state whether India has received
reply to the protest note sent to
Pakistan in connection with recent
riots in East Pakistan?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic FEnergy (Shri Jawaharlal
Nehru): No, Sir. Pakistan Govern-
ment has not replied to us.
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Assistance from East German Firm

2160. Shri Raghunath Singh: Will
the Minister of Commerce and Indus.
iry be pleascd to state whether it is
i foact that an East German firm of
Cuble Works in East Berlin has
offered tochnical assistance to a pri-
vate sector firm of Caleutta?

The Minister of Industry in the
Ministry of Commerce and TIndustry
(Skri Kanungo!: Yes, Sir. Moessrs
Aluminium  Cables aund  Conductors
(U.r) Private Lid. Caleutta, have
entered  Into o collaboration  agrec-
mont with Messrs, VEB Kublework
Ohersprec of Be and Moessrs, A, G
Limex of the German Demacra ic Re-
public for the manufacture of paper
insulated power cables.

Trade with Kenya

2161, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
he pleased tn state:

(a) whoether it s o faet that the
Toenya Miniztor of Feonomic Planning
Yewourped Tadia in partienlar to buy
more from Kenva to balance the pay-
menis pocition hefween the two coun-
trics; and

(hy if =0, Government's response 1o
1his demand?

The Minister of International Trade
in the Mini<fry of Commerce and
Industry (Shri Manubhai Shah): (a)
and  (h). Government have no infor.
mation bevond a report to that effect
which apprared in the local press.
Fnquiries are, however, being made.

Spinning Miils in Gujarat

2162. Shri Man Singh Patel: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many spindles for spinning
mills were allotted to Gujarat State in
the first year of the Third Five Year
Plan;

(b) whether licences for these
spindles have been issued;



7483 Written Answers

(¢) if so, who have been given
these licences and at what places;

(d) the criteria to grant such
licences; and

(e) whether any cffort was made to
organise a cooporalive  society  and
offer licence to it?

The Minister of International Trade
In the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
75.000 spindles.

(b) Yes, Sir.

) fo (¢). A statement is laid on
ihe Table [See Appendix  III, an-
nexure Mo, 47].

Retrenchment in the Former Ministry
of Rehabilitation

2163, Shri P. R, Chakraverti: Will
the Minister of Works, Ilousing and
Supply be pleased to state:

(a) the number of persons retrench-
ed in the former Ministry of Rehabili-
tation till the end of March, 1962;

(b} the number of the retrenched
empluoyves  who have secured re-
cemployment through the Employment
Exchange and the cell that has been
set up in the Ministry of Labour and
Emplovmend: and

(c) whether any interim allowance
has been paid to them for the perind
when they were out of employment?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) 5422 npersons were retrenched|
tran: ferred fromn 1957 till the end of
March, 1962.

(b) Between 1st January, 1960 and
end of March, 1962. 2,510 retrenched
employees were re-employed through
the Employment Exchanges, the
Special Cell in the Directorate Gene-
ral of Employment and Training and
the Special Selection Beoard. In addi-
tion, 433 officials were absorbed by

782(Ai) LSD—9.
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transfer to other offices. Many more
must have also secured employment
through their own efforts and prior
to Ist January, 1960, for which figures
are notl available,

(c) No. Efforts are made to pro-
vide alternative jobs to the retrenched
cemplovees either during the period of
notice or terminal leave when they
get their pay.

“Commonwealth in Brief”

2164 J Shri H. N. Mukerjee:
“ 7 Shri Prabhat Kar:

Will the Prime Minister be pleased
to state:

{a) whether the 1961 ecdition of
“Commonwealth in Brief” published
by the UK. Government has come
out; and A

(b) if so. whether the wrong de-
lincation of Kashmir in maps includ-
ed in  earlicr editions has  been
rectified?

The Prime Minister and Minister
of External Affairs anq Minister of

Atomic  Energy (Shri Jawaharlal
Nehru): (a) No, Sir.
(b) Docs not arise.
E1g g A
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Tour of the Chairman of the
Coir Board

2166. Shri A. V. Raghavan: Will
the Minister of Commerce and Indus-
try be pleuscd to state:

(a) whether it is a fact that the
Chairman of the Coir Board had
undertaken a tour of foreign coun-
trics;

(b) whether any special benefit has
accrued from this trip;

(c) if so, the details thercofl; and

(d) the cxpendilure incurred on
this trip?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. The Chairman headed a
delegation consisting of four members
in 1959.

(by and (c). Various important
recommendations were made by the
Delegation for promoting exports of
Coir and Coir products. Action is
being taken to implement some of
these recommendations.

(d) Rs. 65885.90 nP.
e qAw WY IAY GwANia gyerar

%0, A wEAT @ - oaar
QYAT ##AT A AT T ST FA 1

(%) fea Sl g & fad
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12.03. hrs.
RE. PROCEDURE

Shri UU. M. Trivedi (Mandsaur):
Mr. Specaker, Sir, 1 had asked your
leave for raising .

Mr. Speaker: [ have so many times
requested hon, Members that when
they have any grievance against me,
they can come and settle it with me
in the chamber. They should discuss
the matter with me and then raise it
in the House. I hope that convention,
healthy as it is, would be developed
here. We shall now take up the
Adjournment Motion.
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Adjournment
12.04 hrs. 1 need not say much about it at

MOTION FOR ADJOURNMENT

STATEMENT MADE BY INDIAN AMBASSA-
por T0 U.S.A. REG. INDIA's DEFENCE
Forces

Mr. Speaker: I had received notice
of an Adjournment Motion by Shri
H. N. Mukerjee, Shri Prabhat Kar,
Dr. Ranen Scn and Shri Warior
regarding the statement made by Shri
B. K. Nchru, Indian Ambassador to
the USA regarding India's  defence
forces. That was held over on the
25th May, because Government had
nol full facts in their possession at
that time. May I know whether the
facts have been received  and  they
are now available?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic¢ Eenergy (ShriJawaharlal Nehru):
Sir. first of all may 1 express my deep
regret that due to my absence some
inconvenience was caused to you and
to the House when this matter was first
brought up. As a matter of fact, even
if T had been present  then,  all 1
could have siid was that we  should
get the full transeript of the televi-
sion interview that was given by our
Ambaszador, because that is the real
fact to be considered.

Immediately we did send a tele-
gram to our Ambassador asking for
the ful] tramscript  and also what
exactly he said. He sent a reply
which did clear up some matters. He
said he was sending the  transcript.
We thought we may belter wait for
his transeripy instead of taking up
bits of it. This transcript apparently
arrived in the cvening of day before
yesterday or vestereday morning. I
was not here, I understand it wag here
yvesterday morning. And with a little,
perhaps, difficulty it might have been
placed before the House yesterday
morning—it takes some time to make
copies of it and all that. As I am
informed, a copy of it was sent to
you, Sir, yesterday afternoon. And
now I am placing a copy of the trans-
cript of the interview on the Table
of the House. [See Appendix III
annsure No, 48],

this stage anyway, because it is for
you and for the House to judge from
the actual transcript. But I should I
just give a brief summary of it
because hon. Members have not had
the time 1o read it yet.

The Programme Moderator, as he is
called, who is in charge of the tele-
vision inlerview referred, lo begin
with, to the Senate Foreign Relations
Cemmittes’s cut of 90 million dollars
from the Administration’s request for
815 million dollars for aid to India.
In this connection he wanted to know
what the ¢ffect of this was  on our
Government; and he pointed out that
the principal question to be consider-
o b this television  interview,  the
cenfral issue, was whether the United
States should or should not try to
influence  the foreign policy of
recipient coundrics through the money
they pive them And our Ambassador
wis asked as to how his Government
felt aboul this cut, Our Ambassador
said that he had not had any reac-
tions from his Governmend,  but he
supposed that his Government would
feel badly about it because it would
somewhat  afleet our  development
programme.

Then some reference was made, in
thiz and the gquestions Lo the proposed
purchase of M1.Gs from the Soviet
Union and how that would be paid
for, and how it would save foreign
exchange. To this our Ambassador
replicd that the Indian defence forces
were badly equipped, they did not
have the latest equipment and we
have not been able to equip them
because of shortage of moncy. He
referred to the threats from Pakistan
and also to the more fundamental
question of our border with China; we
had to defind oursclves against both,
and in order to do so we seck 1o buy
wherever we can do it to our
advantage, wherever it is the best and
cheapest method, and specially when
it does not affect our foreign exchange
situation. And we try always to link
this with the programme for the
manufacture of equipment in India.
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Also, it has to come in time—the
question of time is important. Any
trading with the Soviet Union, presu-
mably, would be in terms of rupees
and would not involve foreign ex-
change. The Indian goods sent to
them would not be in terms of forcign
exchange abroad.

The Correspondent then, question-
ing our Ambassador, said something
about India making the best of both
worlds, OQur Ambassador replied that
this was not so; all the aid that we
got from the West and the East was
less per capita on the combined basis
from both sides than what the
American allies have got from one
source only.

Reference was then made by  the
correspondent to the strong feeling on
the part of Members of the Foreign
Relations Comunitice of the Senate
that the attitude of our Defence
Minister had probably influcnced the
cut. Our Ambassador replied that it
was difficult for him 1o answer this
quesiion. He krew that our Defence
Minister was not popular with the
Senate Committee and the Senatc
Commitiee was therefore displeased
with us. But this had nothing to do
with our policies in the United
Nations. He then referred to  the
Indian forces in the Congo but for
which the Congo situation would
have worsened much more, The Cor-
respondent then referred to the casc
of Goa. The Ambassador replied that
Goa was a matter of national policy.
The Correspondent then asked if this
cut by the Committee would influsnce
any change in Indian policy. The
Ambassador replied that he could not
think this was the proper way of
looking at it and foreign aid should
not be used to influence Indian policy
and this would mean expecting the
couniry to sell itself to the highest
bidder.

Briefly, this is the substance of the
interview which hon. Members and
you, Sir, will read or have read. The
main question, as I said right at the
beginning was, how far the United
States should try to influence the
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forcign policy of the country to whom
it gives aid. To this, the Ambassador
replied that this would be highly
improper and in any event, India did
not function in this way. He made
it perfectly clear that India would
make her purchases all over the world
and decide what was best for her and
this would not mean any change in
her policy.

It should be remembered that this
interview was In answer to ad hoe
questions. The  American  way  in
these television interviews is rather
odd from that which we are used to
here. The quoestioner often puts
words into the mouth of the persons
interviewed. But, in so far as the
policy question was concerned, it was
madre c¢lear, and I wish to make it
perfectly clear, it is obvious that we
do not seek any aid from anywhere
with strings attached or conditions
atlached. Mav be that we may be
hard pressed for help. But, no
pressure because of local conditions
or others will induce us to change
our policy in that respect.

In defenee, of course, it is obvious
that we should like to increase our
caparcily 1o manufacture dufence
cguipment. But, we have often said
that this does not mcan that we are
weak today. It is all  a reclative
queslion of aircraft or other things,
cquipment. But, whalever our posi-
tion may be. we propnse Lo defend
our country, I think, adequately what-
ever happens and {from  whalever
source the danger might come. It is
obvious we want to have better
equipment and that is the reason
why we have approached various
countries for this equipm:nt and more
particularly to manufacture it here.

That is all T wish to give as briet
Summary.

Shri Hari  Vishnu Kamath
(Hoshangabad): On a point of
clarification, Sir .

Several Hon. Members rose—

Mr. Speaker: Order, order. The
only point that is definite before the
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House so far as this adjournment
motion is concerned is that sentence,
despite impressions to the contrary;
our dcfence forces are not sufficient
to safeguard our country. That is the
only sentence so far as this adjourn-
ment motion is concerncd. We are
not at present concerned with the
other paris of the statement because
this is the definite matter that is
brought before us in the adjournment
motion.

Shri Tyagi (Dehra Dun): It is not
defence forces; it was about equip-
ment.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: The actual
words were:

«, ., defence forces inspite of
impressions to the contrary are
certainly insufficient for protec-
tion and security of country
because they are badly equip-
md_il

This is what he said. I am not very
happy about what he said there.
Even what he said, I am not happy.
But, it is clear that he was laying
stress on the equipment and our de-
sire to improve it

Shri Hari Vishnu Kamath: On a
point of clarification,

Shri H, N. Mukerjee (Calcutta Cen-
tral) The Prime Minister has not only
by implication but very clearly admit-
ted that it was not very happily put.
And actually, if we rcad the whole
transcript, which I am sure we would
have the opportunity to do, then we
shall find what the tenor of the inter-
view was like,

I do not wish to discuss the merits,
because you have not permitted us to
do so as yet, but 1 do feel that since
this matter has been bruited about
and circulated all over the world, and
from what the Prime Minister says,
essentially and substantially there is
hardly any difference between what
the transcript says and what the PTI
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reports, I do feel that your consent
should be forthcoming, and if the
H(_mse permits, we can have a discu-
ssion of this matter,

Mr. Speaker: Then, I shall ask the
hon. Member to ask for the leave of
the House.

Shrj H. N. Mukerjee; If there is no
objection, I suppose....

Mr. Speaker: The hon. Member must
move the meotion first, and ask for
the leave of the House under rule 60.

Shri H. N, Mukerjee: I beg leave of
the House to move my adjornment
motion.

Shri Tyagi: 1 oppose this.

Mr. Speaker: Has the hon. Member
leave of the House? I shall ask those
hon. Members who are in favour of
leave being granted to rise in their
seats—

I find that only 45 Members have
risen in their seats. As the requisite
number under rule 60 is not there,
leave is not granted.

Shri H. N. Mukerjee: In view of the
attitude of the ruling party and some
of its allies and their decision to with-
hold discussion on a matter of this
description, I feel ag a protest against
this kind of procedure that we should
walk out of the House.

12,154 hrs,

[Shri H. N. Mukerjee and some other
hon. Memberg then left the House,]

12 16 hrs.
CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

STATEMENT MADE BY INDIAN AMBA-
5SADOR TO U.S.A. ABOUT INDIA'S DEFENCE
Forces
Bhri Hari Vishnu Kamath
(Hoshangebad): Under rule 197, may
I call the attention of the Prime
Minister to the following matter of
urgent public importance and request
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that he wmay ‘make a statement
thereon:

“The slatement reportedly
made by the Indian Ambassador
to the United States of America
in the course of a television inter-
view that ‘Indian defence forces
are, in fact, totally insufficient. )"

—it was reported as ‘totally’ but the
actual word wused seems 1io be
‘certainly’; so, there is a slight
difference there—

...for the protection ang securily
of India.”.

, Mr. Speaker: The actua]l words that
have been used have come before the
House now. These words had not
becn correctly reported in the press.
Has the hon, Prime Minister any-
thing to say?

The Prime Minister and Minister
of External Affairs ang Atomic
Energy (Shri Jawaharlal Nehru): 1
have read it out earlier. I shall rcad
it out again. The words were:

“Indian defence forces, in spite
of impressions to contrary, arce
certainly insufficient for protec-
tion and security of country
because they are badly equipped.
We have never been able to

equip them properly because
we have been  short of
money. Now, India is a large
country M

These were the words.

Shri Harl Vishnu Kamath: On a
point of clarification. Apart {rom
whether what the Ambassador is
reported to have said in New York
represents the true state of affairs or
not with regard to our defence forces,
is it not a fact that certain norms or
rules of propriety in utterance and
action have been set for our diplo-
mats as for all diplemats the world
over, and the Prime Minister himself
has stated in the House often in the
past that our Ambassadors and diplo-
mats should be seen more and heard
less? It so, may I know whether in
this particular case, the Ambassador
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has not over-stepped the bounds of
propriety so set by Government for
our Ambassadors and diplomats?

Mr. Speaker: The Prime Minister
has already answered it. he has said
that he is not very happy with that
statement.

Shri Hari Vishnu Kamath: That is
hardly the answer to my question. He
has to answer this particular question
whether norms and rules have been
set, and whether the Ambassador has
oversiepped the bounds of propriety
or not?

Shri Jawaharlal Nehru: About this
particular statement, 1 accept that 1
am not happy at it. Certainly, I would
not have said so; if I could not have
said so, I do not like anyone clse on
our behalf to say so. But the hon,
Member is right that in America a
practice has grown; il is a local prac-
{ice; and  some  ambassudors  have
adapted themselves 1o this practice.
They say much more than in any
other country in the world. They give
television  interviews. We do not
have television interviews here.
There, television interview is a well
established thing. When one goes in
for television interviews and Press
interviews all the time the chances
are that somctimes one goes beyond
the limit. That has happened. There
are several things in  this  matter
which I would have wished to express
diffcrently. Very often leading ques-
lions are put to catch & person
and words are put which are sup-
posed to come from the person
questioned . (Interruptions.)

Shri Hem Barua (Gauhati): Times
should avoid such interviews.

Mr. Speaker: Order. order. Shri
Hem Barua may put one question.

Shri Hem Barua (Gauhati): Times
without number, our Prfme Minister
has been saying, very rightly, that we
ars capable of defending our fron-
tiers but here comes an ambassador
who makes a statement that goes
counter to our national policy
(Interruptions.) I do not say that he
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is to be removed in midstream but
I want to know whether the Govern-
ment arc ready to administer an
admonition to him, if not to recall
him?

Mr. Speaker: That could not be
replied at this time. Has Shri D. C.
Sharma got any question?

Shri D. C. Sharma (Gurdaspur) No,
Sir.
REMARKS MADE BY INDIAN AMBASSADOR
T0 U.S.A. ABOUT MINISTER OF DEFENCE

Mr. Speaker: There is a calling
attention notice by Shri  Bhagwat
Jha Azad.

Shri Bhagwat Jha Azag (Bhagal-
pur): Sir, under rule 197, I beg to call
the attention of the Prime Minister to
the following matter of urgent public
importancee and I request that he may
make a slatement thereon:

“The following remarks made
by Shri BK. Nchru, Indian
Ambassador in USA about the
Minister of Defence”

I am quoting:

“Mr. Menon is not popular in
this country and that many things
he does and in fact the manner
in which he often speaks at the
United Nations irritates the Ame-
rican people. We are aware of
that and I suppose that is one of
the reasons for the Senate Com-
mil’tee being trifle displeased with
us.”

Mr. Speaker: It has been read out.
Does he want to put any particular
question?

Shri Bhagwat Jha Azad: From
what has been said, it is clear that
he made this statement. I would like
to know whether there is any rule
which prohibits our ambassador or any
officer, however highplaced he may,
expressing such views and casting
such aspersions against a member of
our Government, If there is such rule,
wh.'alt action is going to be taken
against him?

i Mr. Speaker: Probably this mistake
is due to the fact that the hon. Mem-
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ber has not yet read the statement
laid by the hon. Prime Minister, The
hon. Prime Minister may again give
the context to the hon. Member.

Shri Tyagi (Dehra Dun): Itis totally
indiscreet.

Shri Jawaharla] Nehru: I shall read
out the context; certainly it depends
upon the question. The question put
was:

“In announcing cut Fulbright
said this that there was strong
feeling among members on Com-
mittce that attitude of Krishna
Menon who is India’s Defence
Minister especially  his  un-co-
operative attitude in United Na-
tions and otherwise perhaps
influenced cut. Now do you think
that this is true and do you think
that Committee by this action will
induce Krishna Menon to change
his ways?"

Now, that was the question. The
answer of the Ambassador was:

“You know that is very diffi-
cult question Lo answer. You ask
me  as  Indian  Ambassador—I
know very well that Krishna
Menon is not popular in this count-
try and manner in which he often
speaks at United Nations irritates
American people. Yes, we are
aware of that. And I suppose this
is one of reasons for Senate Com-
mittee being trifle displeased with
us. But as regard our policies in
United Nations I wish people
would b little more specific what
they complain about . . ."

Shri Hari Vishnu Kamath: He
should have refused or declined to
answer that question.

Shri Jawaharlal Nehru: If this
question were put to me, I would
have dcalt with it differently. I do
not wholly like the way he dealt with
it. It is not very well to repeat what
the question has said about Shri
Krishna Menon being popular or not.
It js difficult to judge one's popularity,
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And popularity among what group
and what scct? But he was dealing
with that question and said that
policies were national policies which
were pursucd and that it was wrong
and improper for the American Gov-
ernment to think that they could
affect our policies by pressures of this
type.

Shri Tyagi: It is very obviously
indiscreet of a Government servant
to speak about a Minister.

Mr. Speaker: Do the signatories to
this notice want to put any questions?

Pandit D. N. Tiwary (Gopalganj):
There is no doubt that the statement
made by Shri B. K, Nehru was very
indiscreet. May I know whether Gov-
ernment is going to take any steps or
ask him for his explanation?

Mr, Speaker: That would be for the
Government to decide; they cannot
disclose it just now.

Shri J. P, Jyotishi (Sagar): Has any
Government servant a right to make
such a public statement?

Mr. Speaker: That has been ans-
wered,

Fire 1N SapAR Bazar 18 DeLur

Dr. L. M. Singhvi (Jodhpur): Sir,
under rule 197, 1T beg to call  the
att. ntion of the Minister of Home
Affairs to the following matler of
urgent  public  importance and 1
request {hat he may make a state-
ment thereon:

“Fire in Sadar Bazar area in
Delhi  on 28-5-1962 which des-
troyed several houses, shops and
goats and rendered a large num-
ber of persons homeless.”

The Minister of State in the Minis-
wy of Home Affalrs (Shri Datar):
Sir, there were two fires and I am

making a statement in respect of each
al them.
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At about 2:10 AmM. on the 28th
May (on the night of 27th and 28th
May) a fire broke out in the huts
situated at Idgah Road in Motia Khan,
Police Station Saddar Bazar. On
receipt of information at the Police
Station all the awailable force was
immediately rushed to the spot for
rescue work. Fire Brigade which
reached the spot immediately took
aboul an hour to bring the fire under
control, which was completely extin-
guished by about 5.30 a.mM.

The exact cause of fire is still under
investigation. Since the fire started
late in the night no person in the
vicinity appears to have noticed as to
how and where it started. The fire
spread quickly in the affected area as
the same consisted of thatched huts,
Though there was no loss of human
life yet there was considerable damage
to property which is estimated at
about Rs. 72,000, 15 shops mostly of
Kabaris  (dealing in second-hand
motor parts), sirkies and chick
makers, coal and bhoosa dealers were
afTected by fire. Two purely resi-
dential and two shop-cum-residential
huts were also burnt. Five families
residing in these huts lost most of
their domestic belongings. One enclo-
sure where cattle were  being kept
also caught fire and as a result 128
shecp kept there were burnt to death.

Relief work is being undertaken in
the affected area by various authori-
ties including the Delhi Red Cross and
the Home Guards. In order to provide
imrmediate relief to the fire affected
families, the District Magistrate has
sanctioned a grant of Rs. 25 to each
affected family.

Now, T come to the next one. At
about 11.08 A.m. on 28th May, 1962,
some huts in Nabi Karim graveyard
in police station Paharganj caught fire,
The fire spread rapidly. 30 thatched
residentia] huts were affected by this
fire including 23 huts which were
completely burnt and seven which
were demolished in order to prevent
the spreading of fire. The fimilies
living in these huts have been rem—
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dered homeless. The Fire B_rigade
reached the palce of occurrence 1mme-
diately and it took about one and a
half hours to extinguish the fire com-
pletely.

No person is reported to have been
injured although the less of property
is estimated at about Rs. 16,000.

The causc of fire could not be
known, Such fires are usually caused
in summer months due to slight, negli-
gence on ihe part of the individuals
residing in the area and the fire
spreads fast duc to fast wind and heat,
particularly when there is some com-
bustible material nearby.

In order to provide immediate relief
to the affected families, the District
Magistrate, Delhi, has sanctioned an
amount of Rs. 500 as gratutious relief.
The Delhi Red Cross and other orga-
nisations are undertaking relief work
in the affected area.

Dr. L. M. Singhvi: What rehabili-
tation facilities are proposed to be
provided to those who have lost
their propertics and who have been
rendered homeless? May I also know
whether the Government considers
the sanction of Rs, 500 an adequate
sanction for the purposes of rchabili-
taion of so many pcople?

Shri Datar: Government have called
for an immediate report in this res-
pect and more relief will be provided
for, as soon as the cxact nature of the
firc and the reasons are known.
Rs. 500 is only to start with.

12 32 hrs.

PAPERS LAID ON THE TABLE

THE CoMPANIES (APPEAL TO THE

CeNTRAL GOVERNMENT) (AMEND-
MENT) RULES, AND

THE CompANIEs (CENTRAL GOVERN-
MENT’S) GENERAL RULEsS aAND Forms
(AMENDMENT) RuLes, 1862
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (3) of
section 642 of the Companies Act,
1956:—

(i) The Companies (Appeal to
the Central Government)
(Amendment) Rules, 1962

published in Notification No.
G.S.R, 651 dated the 12th May,
1962, [Placed in Library.
See No, LT-152/62],

(ii) The Companieg (Central
Government's) General Rules
and Formg (Amendment)
Rules, 1962 publishhed in
Notification No. G.S.R. 853

dated the 12th May, 1962
[Placed in Library. See No
LT-153/62].

12.32 hrs.

*DEMANDS FOR GRANTS—contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING—contd,

Mr. Speaker: The House will now
tuke up further discussion of the De-
mands for Grants under the control
of the Ministry of Information and
Broadcasting. Four hours have al-
ready been tuken, and there is only
one hour left. Shri  Prakash Vir
Shastri:

=it sTrraETe qen (fawi ) - weaer
HERY, T SgF A F 7 HIT AT T
o1 997 4T 39§ T OHAAE R
wacd WAl Tlo FAEFT & AYAT H
77 gz faaz= faar ar f& A1 oo
frgr aul & 3IWEA WETEANT A/
geaferT faamit & fom 2 41 39
qregaret § feft gare &1 w1 afz-
adq AT WTAT SR I TRl B
s wfys Srmea feemr sifem
T ot § 3 ¥ aefewe 41, f@ owm=-

*Mover with the recommendation of the President.



7501 Demands

[t s A

o Al TFEAT AEAT E | TEAT aTq At
az fr faa awg zwra o2 39 @A
g1 41 39 97 35 faamr &1 g
gzaaqer fawm wwenr wm g1 R
THTAM Tg qAY AR AT TS T2
a4 w99 zZrgl 7§ 77 fawmr 1 @ ar )
qATETT 92 F1 qURET 47 % 39 faormr
&1 T fr e ofonfss s faar
AT | WA AT FOAT T AFTT KT ATA-
amy g 5 szr gaar uA gHron 2o
a1 AEgfTE 3= 7 A7 gy 7 A
FTAT &, 71 77 w1 2 Frga wfayaw
F AETA ZrA & T EWT A
# wiw frqeit § 7 afvada g aran
21 WY WIAAT T AT 38 AT § 37
gam 2 fF atgle s == 5
az qm w1 Azt st a difa
g 39 af qaa1 0f garer WA F
#1413 fear s A a3 Afaw -
3T ZAN | IHG TAH OF FoUA 4TI
3t =1 S | fT e 77 77 S
a7 mmifefer forg wwam &sfaw
s form &1 gt o il
fazrz &1 7 37 A faun w=m A
u¥ fan 2 gafad 3q %1 et F=mag
& Ama Sire fzar g gAw <t farmi
¥ uF syafraa w7 T W STEE A9
& 3A% fawmm 1 o mEa fae

a4 ara W1 § FgAr G g
g WA WM § ARATRA &7 &
w7 ¢ | Wl AEAE gEAT 0
SATN WA Mo AN WY T TY
fam T2 OF TW 9 AW 2T T a8
F21 a1 f5 amg % 7 & fF wrdm
I & oA 7 sl ST i
i g foaeat sfegg | 59 Ty
§ T wT gET T Sw g
AT M) F1 T1eETes 3 F aga
¥ qi T § | TEET Wiy e &
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T, AN YFAE AT F AT,
7T AT WA #1 fweE,
MAE WA #Y  guTET-uHagt
A qieat WA AT # FTH F
I TS, IT-TAEEF AL | AT
A AT AT TR 1 W AT
FagqiT AT 2 |

TET AF AT AAHT F = 7
T 2 7z 7ara @ faug ¢ it
AT Y€ I WA ET AT & T AT
T AT IAT AW FT 9T 9 IA7
Tt F1 man # fow fomm gfe &
Qi AN T T S AR | F A T
F5 fr qrftg = & o= & feafs
Fa1 2 At Faedt wfe swrem & -
HET ¥ AT WA # s e 7
fzr & 21 =7 wwmT & oF famem 23—
mF fggera 7 T A T,
afz 37 AT o9t 1 wvag farmr 771
H17 7 Qo AfFem 9717 g1 &1 A 5o
g 2 f5 g 3 o g fawfam
T g1 wET | T o it o sataeTfeon
gfaamd g1, az 37 fawm #1 & fem
Afae Far oz mar @ 5wy S
# gFifaa g0 9 9F1 & " § 39
frsyrr 1 5t f7 @ 7 ag frefr ez o
JEAT

ot §9 & 929 & vav == fw
aers &, 9t 6 wgror &1 T g,
UF WEWRE TR AT &1 7 fawe
T TOAT QU FEEqT g1 TE A7 IER
far tov awwif@i # frafemat &
TH 4Y | 99 9 &7 UF IHT €7
feerersr T g1 ar #fer fomr iy w1
g gt gfrar 7 faew & 100 g9t
T FEAH ShE TN 99 W
to¥ TR fost 3 Pl &
TFT 4t I oz & arfirg Somm 937 )
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WITAG At & 997 & Araew §
FHLT A1 F1 F5ATE Feaw HTA ATAT 2
az a7 ¢ f& 1 anrT 373 o 2 9o&
frr oz a1 99 <fwge & a2t 7 o-
af7 =41 qzqt 2 w7 fee a1z § 1 g
Fma mog greegl fafaegt @1 arafra
faarr 2 |zt A 3aEr gt o4
qzdT 2 | wa A w11 fawAt & arafeaa
a &v mx g fowymr 7 oafzs  gEw
Feafera & am A1 1z wfaw I
EAUIM

A% wiAfeET aeAm aae &
TIFTE & TFd | [ 4H@7 gz w4 @
fa weafera faqm Pammn w3+ & -
T &1 TeRIfad #4F 57 # ST
aemfas ~am wATT Tl & ow-
AT T ofT A% 9rA 74 g AET 2
& A 2 fF 2te S F3d v o
FATF A | faaw & 1 Ay e
qrr ATl &1 FIATEA Z4T AR 2 ar
TAF TATTC &1 AT IHT FFTC FT HFAT-
frr #am &9 & @raw ¥ gy
faanti w1 37 #=91 g Wfeq | wAtA
H7RT? 924 & gl § 97 gg faam
q1 A1 TEM T 499 39 §F ARG AT
& far g5 77 foram a1 1 TrgeT & A-
ITT AT a9 qF7 wif7 AT F AR
#az f&ar w4 1 A 77 ¥ T
T AAT FLET 4T | 98 3T ARAIiEd
gM 9 A wifse @ F A a9 98
gy fvg o 4 ) §we
92T 7 g a9 93w 1 faie
fFar T si7 % oW 9T Fa7 {7
2ifagt, g | afwT wife & a9
FHTT AT qreqw & #19 g9 #af
T 9T g1 | T 92 T 7 qgfq A
w7 AL qWAT | IR FA fE @
TR AT TA FTRT AN L P WA
9 AT &7 9T % THAT e
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wifz @ T ¥ FETaT gwTR 9w
#h T AT g Wit s FAT=IR
X # & ? 3w & fAT 9w wwg 69 I
o1 gfoear 7 wqroar g€ 1 & a7 @
FF A% fF g qATAL UAAT IH FE
FT q77 7T ¥ faadt aew gy awy Afww
§ OF a19 AT 7 g W AT A
fa aT? ATeAEd ® o Wt T
T gHTETT 37 A o ofaat § fa
f& fegeam mmrae O fogw =7 &
HUAT OF T4 £ | 9 TAHT THTE
sty wvdr & Afea faaar s
T AT qoAt #1 faaer aifgg a8
agY frmem & 1 g7 Fera 7 oy fooe
T THET HET TAAT A9 ¥ 1 AT
AT F1 A T w9 FE 39
97 GZETAT & | WA AT FT AT
& 27 & fagq 1o wra s #
quraTT THfEar @ 9= %1 fady =0 ¥
Stearzd fzar s =few

ATTATE ATt F g fox § qraew
# q# fagrg a1 ag w2+ & f ot s
oz g2 gr ferqar @A Ay At
# qar ag @ f& o o #1 gfew 7
darz faam sian # ffT 59 F1 A7AR AT
Fiftnqaefrmamr & 1 59 02
ot w7 & fF g A=A arsn F
HET TF AT WOAAY WL HAA AT
sfaa ¢ A gutm g aa a2 &
garr AT T g far el g
AR CAL I CEIR: EARG AN L
foqté § aamar man ¢ fw 89 &2-R A
Ft wFTE frwa ¥ IAH SEAT & oI
oAl F1 gear 93 2, fgr & vy, der
# o, 9177 T # oy A swwar
WY A AT & oY 478 4T R
freer & 1 forg 2 ® Faw &1 gfaw:
Y AT AT g Al A i Sl
9T ¥9 THTL T ATO A F741 4R
F1 6 TF 10 & TEIURT § AT
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[ STt aret]
gY Jar 7

TET aA 37 faAt & wvay § w@)
ST HFAT | S g gasr 7 a7 oy
dare F7 H g @ wY S e e
st & g7 fox dare < #® fe
ST R W H ot agd aer wea< & F
e § fF w3 @ e & |@v
wit 5t &l & fqg @ ¥ fa=
g W@ & ar g e fase e
& =1fET |

UF H7H T AT H (GET ®T T 7T
AEAF a7 & WIHE ATAAT £ I9-
TETERT & T H | a9 W 77 39
T AT a9 AT 9 T97 I @
4 &1 47 q9 9§ ISTr 47 1 HH
HTAATT T 9T &1 FaT 47 (F Arahrar-
ATV WA WO & AT IY-HF1EH
& gy foqfa &1 w0 amEw =fzd
Zle FHF7 4 99 9T 7 F@r A1, |
7% fad o ITR1 T I AR
qiam fae 39 & P &, fae
faqmr 5 & S9&1 T9A ST 4T
2l J9F7 5 T2T 471 % ag =17 77 war-
ITF, gFATEH FAT AAATRF & w9
¥ fage gm 9 @fAd ot 97 4f7
¥ oAerd H R we A 9Tfeda
@l grm . afga feafs osf
2 fmgo dro we Yo A grax fafiraq
gaw o gE, famd o9 g %
are g1 frgfaat g5 1 afea go
uwe Hro StH waT= A foqer sear
F1 LT IO FIH AT FAHT TPl
ST FA 5 T 99 #1 g9 fawey
wT % T faar T @ 1 9y o A
&1 7% 2 fF o S o fanrit o
W< gt | Far ag fareita a7
fro Qo o FT TLAT ¥ 7YY F wweY
2’
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TEI WgRg, § oY St FqEm
Tt § 5 owrdm 99-weEst &
feafa smwroramit & &1 & 1 wATTfEa
959 T&GT Yo's A IOT H AATAT TAT 4T
fF woo—t3%e T9T & g ¥z H FA
faem #% w8 SumrEs #, fowe &
% WIS F A 13 wEEd WA
Wl # §; ge 4T H, foewr doA-
T ¥oo—g¥o TYY R, T 3¢ (A ¢,
fams ¢ wadt & & 5 23 9T
T F; q|e 92 #, fSewr aed-
FH IYo-coo ¥YU 2, FA fAamHT 935
sfy & famd os 5o & HiT 4R
qUET AT AT & oA w9
Te H, St 6 @a & greT 4= & w7 fmsr
FAT-HH J90—¥cY B £, 0¥ Al
g o e & AR &3 @
AT AT & & |

T AR A A7 gdE AAr & R
9T AT T AFAE AMIAT F IT-
Tl & fAd #r garar aar gr 0 f
waar g frowrTa aondr § sv-
qETIERT ®1 AT T OFTAT 9TAT E,
Fgifs wadr § warare qry £, faar
57 ATE f®r i omwr oW
¥ Farm #wwAr awar £ 1 fagHn ae
Mo Fow7 A 37 (gl #1 foe 71 34
FI =TT FT AT | WT Lo AMIA 7IE F
Zrat & a7 faster =mra1 20 F = At
g fr 72 7 fama & famme a= & v
AR & IT-TEH F A9 g @
HAT 1 AT FEA

gIETENT % T gai &
AT AT & g & 0 3 ey Al
SreAT § | 3§t AT FHE oA
F1 ot 77 &Y feafa g1 wf d—aarfieaT
1 wivraTra i gt S ¥ A mar
WX F27 @ a1 awan f e § =
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"l & #7 g9 @i F1 qfe fad
o1 faRsit garET<t &1 3 famr weed
& g, 7 smfas 3fte 7 agq wfas
g | FAT EAET & AWTAE THi A
feafa zo5 faegam fam @ 1 & fAze
F7A1 =zAT Z fr smamanit & a9
gz A1 frafy ofr Aran s
oAt AAT | T AT T WA FATATY
Fafza faadt awr=ndt &1 wa1 797 @A
g, Tt 737 90 F Arzwvea § #f5-
arg 1 717 &1 famz &1 oy faEe -
A wifen w0 F A g fw
qrafrg T A1 30 70 77 A1 eI
F7 |

79 TEA ¥ T 7T T AT T3
qr fr Fa= sreifa®s amTaTd A AT
sty wz-7 A 7 arafan 217 arg-
fag ==t A A A fgar AT
arfzm qiT 34 &1 FHTAT-TALEA
g P =4 T =T ) 2o FAAT
F 3T AT F AT A7 ear gy, e
[ wTA 2 R i AT 3 aeaed |
w7 37 ame a7 afesda adr &
T E

fazar svar Framm & o9y 7 o9 51-
w/m of DetiE H T oomT b oo, YA
T AT A 1 wqEa arwdr afen #
AITA 177 4T =l 77T 97T FA47
£ " #fFa 2oy a7 A 2 fr oo wm-
A ® ITAIT A a7 W,
a1 frzo far far 7 977 2 & fAm
aia U AITIFT F1 AN TR FATH
@ Mo TAZIATZ ATTZ AT A% 7T%-
af7 72 F7 T-AF 0, A TAE AT
# fazzr a1 fnrm & o <= wafa
it &1 1§ A =qweA g froqr g
faar &1 IITg WA AWIAG AT
qrdE TATT F1 JIATZT A7 & a1
IHT AAGT IOAT FAT 2 | A P
¢ fr 34 faam # Aifs & ofada €
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AMTTFAT 2 1

faegr e armad & are & &
g FE A A ¢ O wearers & fond
% aamar wan & OF s i a1, 2649
A F TATH 7Y, 000 HIAT T I,
985% H BEAW, 985 A% I yAq ]
§,5%,9%%  TAT A AMTET T HA-
A4 §F =7 | fq1 737 | 7 34 amq v
fata = 7 597 iy 18 9, iy o9 AT
F a7 7 T T 4 O wig
1A T3 arfr 2 fr B T ga
AETTE K T 21 2 0 7 Anar g T
g f1a wfymfon 5 g1 37
qEFe] § meErAy anry, @t fr o3ea-
=T 1A anfeq 717 59% wewm A
ar & 297 frorr faar 717

o1 § ffew fa7 3¢ F arr # &1
T Al ANzAT § 0 fry f wran
fag ar wia &, 1 fF aradifim ee &
FT7 35 17 aw-fm & fAam g A
Tz 7, 0 ®EAA TaraT 41 e o
fadi ®i T2 77 A7 BT ATT 4 AT
A7 T2 F ACAA0T 70, A1 AT A
F 41 30 fram & A 33 4
g1 frar 41 #fea odr A 3T
Fra-amiAT ® &£ aferga a2 g arar
20 A gArar sz £ b o am
EAF A1 AT TAT 7, 349 T AT &
T2
Tz AT ofT 7, ARRTT b #

gwa w1 £ 7Y v 7 wwm Ak 2

weaw wgaw - Ariy ATy % g
Z T7 AT 7 7T AT EAT A A
AT

st gerTT STeN - F AWTA &%
w@g |



7509 Demands

[ gFTEER AT

¥ arzar ¢ 5 qa7 G w1 3@
s17 #31 Frar sirq B 2o g afas w1k
aiffas =7 a7 fagt w1, sFedr W
g Faf7 3 a7z T =L A1 F g
T FATT WEAT AT FAEAT & BT R
FAT ATzAT ¢ B welt & mrand faamn
A FT W7 § AZ ARAT FAL, A5
T ATHTT F AFAAT A ATAATAL FY
A ATZ A SEA FL AN FW AT H OE
g5 weEEa waar, e Frerrd
sFTs a7 Fni 1 gafa F A g fE
27 faan 7§ wnirAr 7 forr fam
E1C |

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
Mr. Speaker, Sir, I am grateful to
the hon. Members who have partiei-
pated in the debate. They have offer-
ed very uscful suggestions with  re-
gard to the working of the mass com-
munication media. All told, I must
say that our media reccived support
from all scclions of the House and
hon. Members had a good word to
sav ubout them. They want that they
must be utilised 'more effectively  in
order to bring out our plan publicity
on the one side and the integration
which we are  sceking for on  the
other side, and in the third Plan, all
the media must work for the advance-
ment of our prosperity.

Indeed, as I look back on the dis-
cussion yesterday and today, there are
not many things which were not very
friendly to the department.  Mostly
they were all complimentary, I take
it, sanctioning these demands with
a little commentary and sometimes a
suggestion for improvement. There is
no hard-hitting criticism against the
department under my change. Any-
way, the necd for smproving our mass
media is recognised. They have to
play a very important part in  the
coming few years of our advance-
ment. We have perhaps to unfold
our ideologics and ideas before the
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people through all the media—the
press, the radio, the film, ctc., be-
cause we will have to utilise them
for the benefit of our people.

There are large sections of our
people who are still illiterate. They
cannot read newspapers; they can only
listen to some talks over the radio
and sometimes see a film and try to
gey some idea of what is being done
in our couniry. These media also
can be utilised to improve our icch-
nology. Talks about improvement of
agriculture or industry can also be
thought of and the way in which we
have to carry on our indus-
tryv  and agriculture. trade and
commerce can also be good  subject
matters for these media. Anyway, with-
out losing our roots in our holy heri-
tage, we have to advance intp the new
age of technology. We have to remem-
ber thut our socicely itself is changing
to a large extent. Our approaches and
attitudes change and the advent of in-
dustrial age is having its impact on the
socicly, So, there is no use saying, we
do not want television for the next 15
years. That is not the way of looking
at it. Whon we sce that the entire coun-
try is moving towards tcchnology, we
cannot say wc do not want television
and cven the little unit in Delhi may
be closed down and the provision for
the television unit in Bombay also may
be cut out. After all, for some time it
is bound to be an urban amenity. but
it does not mean that we should cut
it away altogether. We should make a
beginning somewhere and try to extend
it to our villages also.

We have to be constantly unfolding
our ideals to our people and we have
to take them also with the spirit of the
time, Otherwise, there will be a hiatus
between the urban people and the
Government on one side and it is not
at all desirable. But our media also
can prosper and progress only accor-
ding to our economic advancement. In
all the economically advanced coun-
tries, these media also are very much
advanced. Take the radio licences or



7511 Demands

newspaper reading public or cinema
theatres. They are all in large num-
bers in advanced countries, Bui
because we are economically poor, our
newspaper reading public also is very
limjted. The number of radio licences
is very limited. The exhibitiong are
also limited. We are unable to reach
a vasl majority of people through our
media. Therefore, we have to effec-
tively strengthen our media and uti-
lize it to the muximum extlent possible
to reach the pcople, because the ideas
have o be carried to the people, Whe-
ther it be the spoken word, or  the
writteén word in the press or films,
whatever it is, we have lo carry them
to the people. and thus {ake them
also with ug in the march towards
prosperity and integration,

As | said, we are still backward. We
have only one newspaper  for every
86 persons, as against one for every
fen persons. as visualized by UNESCO
as the minimum standard for develop-
g countries. While they want a
newspaper for every ten persons, in
our own country we have only one
for every 86 persons, Then, we have
only one radio for every 219 pcople,
as againsi {he minimum standard of
one radio for every twently  persons.
S0, gne can imagine whal progress woe
are yet to make in strengthening our
media, in making our peoplg media-
minded. We have to take up  the
challenge of the future by utilising
them to the maximum extent,

The All India Radio received a good
deal of compliment in the general
compliments paid to the Ministry.
Compliments were paid to AIR for
restoring the prestige of classical
music and for extending patronage to
a number of able poets. musicinng and
authors. Also, along with other or-
ganisations, the All India Radio is
working for national integration. I
am sure, the All India Radio has
brought people together either in their
conferences and seminars or by their
music and spoken word put on the air
every day. Naturally, therefore, the
All India Radio deserve this congra-
tulation and, I am sure, it will become
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a powerful media of bringing people
together and in giving them enter-
tainment, education, technology and
other fields of industry and agricul-
ture. I want the Al] India Radio to
make rapid progress.

The listening range must also be
increased. We are taking all steps in
the Third Plan to imcrease it to T4 per
cent. It 1s now round gbout 50 or 55
per cent. With  the 66 transmitters
that we are trying to have in  the
Third Plan, it will go up to 70 per
cent by the end of the Third Plan.

My hon. friend, Shri Kumaran,
complained  about the Trivandrum
station. It is true that it is a weak
station. It is only a 5 kw medium-
wave station.  But very soon we will
have a 20 kw station there, which will
be powerful enough to be  heard  all
over Kerala. Likewise, even  Hyder-
abad has now only a 5 kw medium
wave station. A bigr Stale capital like
Hyderabad. . . .

Shri Warior (Trichur): Will the
transmitler at Trichur also be streng-
thened?

Mr, Speaker: Thal docs nol neces-
sarily follow.

Dr. B. Gopala Reddi: Our whole
country is not in the listening range
of medium wave stations. Short-wave
stationg canbe heard perhaps in o all
parts of India. My hon. friend, Shri
Bhakt Darshan. wanted a station in
the Himalayan heights.

Shri Bhakt Darshan (Garhwal): In
the Himalayan region, not in the
Himalayan heights.

Dr. B. Gopala Reddi: All right
There is a short-wave  station at
Lucknow which all those parts can
hear. I do not know whether a medi-
um-wave transmitter will be an ideal
thing in a hilly region. Anyhow, we
shall try to examine it. When the
present programme is finished, we will
have ample opportunities to review
the position and see what could be
done,
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Shri Bhakt Darshan: That is to say,
after the Third Plan?

Dr. B. Gopala Reddi: Yes, because
the programme for the Third Plan has
already been decided.

Mr. Speaker: Now the hon. Mem-
ber will realise that it was not wise on
his part to have put that question.
Sometimes, interruptions are harmful.

Dr. B. Gopala Reddi: The program-
me for the Third Plan has already
been fixed and there is no scope for
any devialion in the programme. Any-
way, the All India Radio has brought
music to its full stature and  film
music, tribal music, saral sangeet,
Vivid Bharati all these aspects of
music are putl before the public. The
listening public have gencrally ap-
preciated the music that is being put
on the air every day, and we are
really huppy about ii. So, it must
continue to make good progress, try-
ing to bring all regions together, all
communities together, all States toge-
ther through the medium  of  music
The melody of music must be the uni-
fying force and not the dividing force.
Musie hag no language and il can  be
melodius without crossing the fron-
tiers of language.

But when we coine (o the question
of language, perhaps we come to a
difficult terrain. Because, we have
so many lanpuiges  in our country,
which is very peculint 1o All India
Radio. We are broadeasting  in so
many languages in Indin today. The
BEC does it unly in one language but,
so lus as  our internal services are
concerned, we have to do it in  so
many languages, so many tribal dia-
lects and languages. All  this means
huge organisations. Sometimes we
cannot pronounce some proper names
correclly because we have so many
languages from Trivandrum to Kash-
mir, from Nagaland or NEFA to Guje-
rat and sometimes it is very difficult
or not possible for one single announ-
cer to get all correct pronunciation.

Shri Hem Barua (Gauhati): The
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other day I was taken aback to hear
the name of Shri Phyzo, the Naga
rebel Jeader, pronounced as Phyzo.

Dr. B, Gopala Reddi: We are thank.
ful to the hon. Member for giving us
the correct pronunciation, We are try=-
ing to have a pronumciation unit in
the All India Radio. I do not like, for
instance, Ghalib being pronounced as
Galib or Visweswarayya in some other
manner, as these does not add to  the
credit of the All India Radio. But the
difficulty is one announcer has t{o pro-
nounce some names of Travandrum,
some other proper nouns of NEFA
and Kashmir. So, he cannol be ex-
pected to pronounce all proper names
correctly,  Of course, we are making
constant cfforts {o improve the pro-
nunciation aspect also.  Yel, in spite
of that, there are mistakes. we do
realise thal, an our constant endeav-
our is to improve the pronunciation of
proper names.

Then 1 come to the question of lan-
guaces, which is a difficult one. Even
outside and inside the House we have
heard speakers pleading that some sort

of Hindi which is under-
stood by all Hind; regions
should be introduced. There

arc others whe say that an ideal lan-
guape has now been attained and it
should not be weakened and if at all
any steps are to be taken, they should
be to improve upon it. and we should
not deviate from the present path.
Three or four speakers have demand-
ed that there should be intelligible
Hindi and, yet. there are others who
say that the Hindi that is now being
adopted is quite all right. Anyhow,
that is a big controversy that is going
on both inside and outside the House.
In this matter we have to take a very
broad view. It is our endeavour to
see that our broadcasts are understood
by as many people as possible. After
all, the very purpose of broadcasting
is lost. if it is not understood. So, the
language should be such that it should
be understood by all. It is a matter
which has to be gone into very care-
fully with experts and perhaps a sur-
vey of the listening public is neces-
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sary. Therefore, I do not want to say
anything on that.

But if there is g genuine complaint
from the Hindi-speaking area of West-
ern or Eastern UP or Punjab or Bihar
that they cannot follow the present
language broadcasts, then I think there
is a necessity for conducting a survey
to sce what could be done to make
our broadcastg understandable, Other-
wise, if large chunks of people do not
follow our broadcasts, it is a sheer
wastc of time and money to continue
those broadcasts. So, we have to look
into all these things.

When I was a student, and even
later when I wag in the Congress cir-
cles, it was being said that Urdu and
Hindi are the same language and the
only difference is in the style of  cx-
pression. 1 think even the late Pantji
and Gandhiji used to say both are the
same Janguage with different styles of
expression.  But I am sorry  to say
that the policy that 1s now adopted by
the All India Radio is that we have
bifurcated them intg two  different
categories of Hindi and Urdu. We
have put them into two different com-

partments Wu are having
Hindi broadeasts and Urdu
broadcasts,  so  much  so it is no

longer the samge language. The aver-
age ‘'man wil] gel the impression that
thiey are perhaps two different lan-
guages and they are broadcast sepa-
rately. 1 do not know whether it is
a correct  thing to do, or whother
we should bring them together. in
the interest of integration, in the in-
terest of common understanding, or
whether we should allow them to
drift in parallel lines like this.

13 hrs.

An Hon. Member: Gandhiji used to
call it Hindustani.

Dr. B. Gopala Reddi: I was present
in Madras when that discussion took

place.

Mr.  Speaker: In the beginning it
might perhaps have been one lan-
guage. Then the writers of Urdu

782 (Ai) LSD—5.
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began to draw more profusely from
Persian and Arabic and the writers of
Hindi used to draw more from Sans-
krit. Therefore that division started
and a difference was created.

Dr. B. Gopala Reddi: ]| am aware
how it started.

ot W TR Afaum R AT T
1 AT HAT WG /AT TE E, 59 fF
o7 WA 39 737 £ | 39 g1 A
“fgrgEarEl’ AT 1 AT AT Al 2

Dr. B, Gapala Reddi: I do not
know whether we should make an at=
tempt again to bring them together
or allow them to continue in  these
paralle] directions. It is a matter
which 1 want fo consider myself and
I want the House to tell me and per-
haps we wil] have to consult ‘many
people outside,  educationists, people
interested 1p communicating ideas to
the people,  ete., whether they should
be allowed to drift scparately or  to
come logether.

Anyway I am not quite happy that
they have drifted apart. There is ab-
solutely no controversy aboul the lan-
guage spoken by Gandhiji, by Sardar
Patel, or even the language of Indian
films. It is understood. And more
than anything clse it is the language
used by our Prime Minister,  which
Mr, Bhakt Darshan says is not under-
stood by some people. Whether it is
understood or not our Prime Minister
would have addressed hundreds of
meciings and millions of people; he
has imparted a little of his fire and
idralism to the people and they have
benefited by his words. If that lan-
guage is not understood, according
to some of our friends, but some-
thing else is understood, I do not
know whether . . .

o W A AR o 7L, § AW
waT Z fa 537 1 3290 97 I AAY A
Zq T HH 1@ F | W HAAT 497 97
fe 1 afg=r ardt Sm &, d Fn
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[ W 2]
a1 a1 Fe at, It 94 fafaa feed
qHw 7 #wfoars g & 1 4 @ w1 fag
AT FTEAT AT |

Dr. B. Gopala Reddi: This is a kind
of argument which I do not appre-
ciatc,

Shri M. K. Kumaran (Chirayinkil):
There are many pcople in the Con-
gress who cannot understand the Prime
Minister's language.

Dr. B. Gapala Reddi: Hindi broad-
casts are 'meant for Hindi regions and
not for Maharashtira or Gujarat, They
are primarily meant for the arca cove-
ed from  Hajasthan to Bihar. The
criterion is whether the people of this
arca und. rstand these broadcasts, and
not whether Bengalis or others un-
derstand 1t

I want ILindi broadceasts to be con-
fined to the Hindi regions. 1 must
tuke into consideration whether  the
people of Delhi, or the people of U P
or Punjab understand the language
put out. It is no use saying that
Bengalis would be able to understand
some other type of Hindi better.

Shri Khadilkar (Khed): When we
are trving to cvolve Hindi as our na-
tional language. the All India Radio
is not making an attempt to make it
intelligible to the whole of India, if
the broadceasts are meant to be confin-
ed to Hindi speaking regions. Then
yvou have to adopt a different policy.

Dr. B. Gopala Reddi: You must
have some other broadcasts for all-
India purposvs. These are broadcasts
essentially. meant for Hindi  regions.
What is the use of saying that Bengalis
would understand it better and Kera-
lites would understand it better if
somg other type of language were em-
ploved. In that casc there would be a
complaint from a large section of
Hindi speaking people themselves.

st WRr TR 94T Fr5 g
s & 7 gw A1 foema @i g
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Dr. B. Gopala Reddi: We would
have to make a survey of the matter
and look into it If you
want you can have a lan-
guage which s understood from
Trivandrum to Kashmir and
Assam to Saurashtra. That is a diffe-
rent matter, Bul these broadcasts are
mainly meant for the people of the
Hindi spraking regions.

We have made Hindi separate; we
have made Urdu scparate. 1 do not
know whether 11 18 a correct policy.

Shri A. N. Vidyalankar (Hoshiar-
pur): Do we understand that we are
making twa forms of Hindi, one for
Hindi spceaking arcus and the other
for other areas?

Dr, B. Gopala Reddi: I take it that
the Bengali broadcasts are meant for
Bengalis and not for Muadrassis living
in Bengal who are trying to pick up
Bengali, € milarly Hindi broadeasts
are meant for Hindi regions and whe-
ther it is being understood there or
not in the maip criterion, and not
whether i1t is understood by a Mala-
valeg or an Assamese,

Shri Khadilkar: Do you mean ‘o
say that the All India Radie is not
to play any puart so far as the cvolu-
tion of a national language is con-
cerned?  Instead of integrating,  you
are poing 1o keep them apart. You
are following a disintegration policy.

Dr. B, Gopala Reddi: I want the
Hindi regions to understand my Hindi
broadcasts first, before they are un-
derstood by Gujerathis or others.

Shri Sham Lal Saraf (Jammu and
Kashmir): The hon. Minisier said that
Bengali  broadcasts are meant  for
Bengalis and similarly Hindi broad-
casts are meant for Hindi spreaking
regions,  If this policy 15 followed,
the all-India purpose of AIR is not
served.

Mr. Speaker: He has made it clear.

Shri Hem Barua: By his policy he
has reduced Hindi to a regional lan-
guage,
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Dr. B Gopala Reddi: AfC ¢ ol the
pont s very clear: whether I use a
danguage whach will be understood by

the Hindi speaking people or not. 1
do not know how many people  in

South Indin or Bengal listen 1o the
Hindi broadeasts. A fur as
1 know, there  are nog many

people except perhaps Hindi pracha-
raks and people hike that, who would
be listening to the Hindi broadeasts.
The average man there is not interes-
ted ip Hindi bradcasts. I do not mean
fo suggest that T am going to discon-
tinue that, What is being done will be
continuced. But I am more anxious thay
my broadcasts must reach must be un-
derstood, by all the Hindi  speaking
public first before it is understood by
Bengal, Azsam or South India.

It was alleged that our Hindi broad-
ciasts are not understood by the people
in Westery, UP, Punjab, Kashmir and
Delhi, I do not know, Se, this is a
matter which has to be considered dis-
passionately. It is no use arguing it
out. I am not going to do anything
in g hurry or huff. It ig a matter
which has to be considered very
deeply. But I was rather pained to
hear that the Urdu broadcasts are
diffcrent and Hindi broadcasts are
different. If there is a way of bring-
ing them togefher, I should be very
very happy and Gandhiji, Sardar Patel
and our Prime Minister will be cer-
tainly happy if the languages are
brought together in the interest of in-
tegration. understandability and com-
monness of our purpose,
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I am wot saying that I am going to
discontinue Hindi Broadcasts coming
from Hyderabad or Trivandrum or
I am going to change Hindi and Urdu
broadcasts straightway. ‘This is a
matter which should be loockegd into
very carefully, with a view to seeing
whether we can arrive at a solution. 1
am only suggesting that.

As 1 said, in the films I do not see
any controversy at all. Whether it is
in Hyderabad or Delhi they sec the
films, they do not complain about the
language. When the question comes
of the radio this controversy comes.
Therefore, if the films could solve the
problem, the radio must also be able
to =olve it

Mr. Speaker: In the films there is
=omething else also!

Dr. B. Gopala Reddi: A large
number  of people  in South India,
cvervwhere, are learning Hindi.
It is good. It is being made compul-
sovy. It is also made an examination
subjeet. And 1 know, except perhaps
in Madras, everywhere atlempts are
being made o teach Hndi to people.
In this connection, again, I want more
Hindi people also to learn some non-
Hindi language. And I want people
in U P, Bihar and Rajasthan to
learn South Indian languages, Guja-
rati. Marathi, Bengali, Assamese and
all these things, As far as All India
Radio iy concerned we are going  to
launch upon a programme of making
it compulsory somchow for the non-
Hindi people to learn Hindi and so
far as the Hindi prople who are work-
ing at Madras, Bangalore or Hyder-
abad are concerned they must be able
to learn the local language. For this
purpose we may give them a reward.
For nine months or fifteen months the
man may be kept there, and if he
learns the local language, a reward or
an incentive in the form of an incre-
ment may be given to him. You can
make them understand as many lan-
guages as possible. It will be useful
in the radio, because we have to deal
wilth so many languages. Therefore,
we are thinking of giving such Incen-
tives and rewards,
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[Dr, B. Gopala Reddi)

Shri Hem PBarua and pther people
wanted that this should be made into
a Corporation. This question has been
before Parliament for a number of
years. A mumber of speakers on pre-
vious occasions have also been plead-
ing that it must be made into a Cor-
puration. I suppose at the back of
their minds they have a feeling  that
Government is interfering in its day-
to-day work. 1If they arc interfering,
they are doing it for the good of the
country, in the matter of music or
literature or things like that, But I
do not think that Government should
interfere with the dayv-lo-day admin-
istration or dictate the poliey.

Shri Hem Barua: Bu' you adomut the
interference.

Dr. B. Gopala Reddi: Suppose we
waunted classical music, 1s it an inter-
ference by Dr. Keskar to re-establish
classical music. 1 do not say that we
are using it for any political or party
purposcs. Sometimes that is alleged.
I totally deny that. The idea of a
Corporation can certainlv be consider-
cd, in good time. We are cxpanding;
s0 many stations have vel to be instal-
led, and a lot of expansion has to be
undertaken. When all that i: done,
perhaps the time will be ripe for con-
sidering the gquestion of making it into
a Corporation. Bul just now....

Shri Warior: Has it become a profit-
able concern already?

Dr. B. Gopala Reddi: No, no.
Shri Warior: Then it is not vet time,

Dr. B. Gopala Reddi: We had a loss
of Rs. 1,32 lakhs or so. The income
of Rs. 22 lakhs from the licence fee
is not sufficient to meet the expendi-
ture incurred by the All India Radio.
So it will be some time before we can
make it a sclf-paying proposition.
When the time comes and when there
is a demand and a need, we can make
it into a Corporation. We do not
stand in the way of its becoming a
Corporation, though we do not see
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any obvious advantages in making it
into a Corporation, or any obvious
disadvantages in not making it a Cor-
poration. We do not see any diffe-
rence at all. Anyhow, if the people
want it, it can be made into a Cor-
poration according to the wishes of
the people, as reflected in Parliament,

Shri Sham Lal Saraf: Sir, on a point
of information.

Mr. Speaker: There is no provision
in the rules anywhere to raise a point
of information!

Shri Sham Lal Saraf: My point is
this. Radio Colombo is popular all
over India. and 1 am told that thev are
making tons and tons of money. Why
are we not 1o oa position to do that?

Mr. Speaker: That has been answoer-
ed here several time, thal we cannot
make it a commercial broadeast. That
i* a commercial radio.

Shri Hem Barua: That is a com-
mercial radio. That is why they are
making moncy.

Dr. B. Gopala Reddi: Anyhow, that
point was not raised during the de-
bate. Therefore I am pot repiving to
it.

Mr. Speaker: Those who did not get
an opportunity then are now raising
those points!

Dr. B. Gopala Reddi: About staff
artistes a good deal was said, that they
must be made permanent. that there
is no security for them, no security of
tenure and things like that. 1 do
sympathise with that plea and that
demand that people must have a sense
of sccurity. There is no doubt about
that. Otherwise they will be just
hanging in the balance, and it is not
good for them or for the institution;
because they do not know whether
they will be there in the next month
or six months hence, and they will
not be able to give their best to the
institution. But what happens? The=e
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staff artistes are ed hoc recruits. He
may be a tabla man, musician or
sitar man. They are being recruited
irrespective of any qualification or
age. More than that, they are also
free to accept outside engagements.
Once he becomes a government ser-
vant he cannot do all those things.
Take a man like Ravi Shanker who
is a staff artiste with the All India
Radio. He would not like to be a
government servant and be confined
to the All India Radio all the while.
He goes to Bombay, Calcutta and
accepls engagements in  the Diplo-
matic Enclave aund other places. He
works in the All India Radio as a
stafl artiste. Take, again, a man like
Bismillah Khan who works in the All
India Radio. or a man like Harin
Chattopadhyay. Some of them have
served for five years in that capacity.
1 do not know whether all of them
would like to become government ser-
wvants with all the limitations attach-
ing to government servants,

Shri Hem Barua: Every stafl artiste
is not a Bismillah Khan or a Ravi
Shanker. Those people would not Jike
to be called government scrvants;
otherwise they would automatically
leave. But there are  other staff
artistes, a number of ther.

Dr. B. Gopala Reddi: "Staff artistes”
means that all people are included in
this calegory. And they also get gro-
tuity. The only thing that they do
not get is pension. There is no ques-
tion of age of retirement for them,
and no question of qualification. The
general qualification is all right, but
there is no particular educational
qualification of asking them “Have
You passed this examination or that?”
That kind of thing is not being in-
sisted upon. And there is no ques-
tion of retirement also. There  are
some advantages and some disadvant-
ages. Ang the contract is generally
for three years. Previously it used
to be for one year, it seems. Now !t
has been made Into three years. 1f
¥You want a greater sense of security
for them, we can increase it perhaps
to five years.
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Shri M. K. Kumaran: Like Members
of Parliament.

Dr. B. Gopala Reddi: Is it good?
Will it satisfy the House? If it is
going to satisfy the House, we can cer-
tainly consider making it a contract
for five years instead of three years,
terminable at three months' notice.
That is, he can leave the service after
giving three months’ notice and the
Radio also, if it find that his
voice has deteriorated or his throat
has gone bad, must be able to termi-
nate his service by giving him three
months' notice.

Shri Khadilkar: It is not a question
of artistes only but also with respect
to people recruited on the News side.
Some people arc taken on three years'
contract, somc on monthly contract,
some  on three-monthly contract.
What is the position?

Dr. B. Gopala Reddi: If it is for a
special purpose, as for instance in con-
nection with a drama festival, people
are reeruited for three months and
s0 on. DBut the ordinary staff artistes
arc recruited for a period of three
years. But for specific purposes in
connection with a festival or some-
thing, somc people may be taken for
short periods. A tabla man may be
taken.

Shri Khadilkar: Excuse me. I think
vou have not followed my point. Even
on the News side, I know definitely
that two or three people, taken by the
U.P.S.C., are made permancent and
all benefits are given to them. But as
regards the others, they are taken for
three years, four years or five years,
and their contracts are renewed after
threc months. Formerly it was  one
month. But thanks to the pood
offices of some people, this is what
is being done. It is a question which
affects about a thousand people, not
an artist like Bismillah Khan.

Dr. B. Gopala Reddi: We want ail
of them to become Bismillah Khans.

Shri Hem Barua: The hon. Minister
was pleased to say that where an
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artiste loses his voice he is out of
service and so on. You don't destroy
your horse when it becomes un-
serviceable. You don’'t have to kick
out a person because he loses  his
voice. There must be some sort of
security for them.

Dr. B. Gopala Reddi: We do not
recruit these people al the age of
twenty-three, twenty-four and so on.
We recruit people even when they are
fifty-five.

Shri Hem Barua: Thal does not
matter.

Mr. Speaker: Order, order. The hon.
Minister should go on. The trouble is
that he yields so ecasily that I cannot
help him!

Dr. B. Gopala Reddi: The matter of
stuff artistes will have to be consider-
ed very carefully, and we will cer-
tainly see what could be done to give
them a longer contract.

With regard to external services
also, it 1s not true that all of them
are manned by non-Indians. Out of
13 languages, seven are manncd by
Indians and only four are manned bv
foreigners—French, Suvali, Bhasha
Indonesia and Tibetan. Chinese is
being manned by our own man. We
are trying to scnd our people abroad
and v sec that  they acquire pro-
ficiency in those languages, and we
shall see as early as possible that we
man these external services with our
own people.

13.20 hrs.

|Mi. Derurv-Sreakenr in the Chair]

The other point that was raised was
that concentration of the pres: power
may lead to regimentation of ides.
Many hon. Members have spoken on
this matter taking the cue from the
Press Commission report of 1954, They
based their statistics on the 1952
figures. We have been watching whe-
ther any serious development has
taken place between 1952 and 1961.
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We are studing closely the figures of
1961 which have been supplied to us
by the Regiitrar. We do not find a
great variance between 1952 and 1961.
They themselves said that there is a
sort of a lendency towards monopoly
and concentration of power and things
like that. We are trying to watch it.
We are trying to study the figures of
1961, If there is a case we .hall sce
what is to be done. Even the Press
Commission did not tell us directly
what should be done if you find some
monopoly, what powers they . hould
have and things like that. Thercfore,
we have to study what is being done
in Ceylon, in Great Britain, ete. be-
fore we can come to any conclusion.
It is a very ticklish question, consti-
tutiona] question whether we can put
any impediments in their way of ex-
pansion,

Shri Khadilkar: The Press Com-
mission suggested the price page sche-
dule,

Dr. B. Gopala Reddi: I am asked
not to yield. We do wani that owner-
ship should be diffused and diversity
of opinion should also be promoted.
We are certainly in sympathy with
the demand that there must be ade-
quate choice of new paper for the
reading public. They should not be
fed by only one paper alone 1n a
particular town. There must be avail.
ability of a number of newspapers for
them so that they can make a choice.
We are studying the changes that
have occurred since 1952. My  only
trouble is that they did not indicale
any particular method of breaking a
monopoly, Any way, if a new Pres:
Commission is appointed, they can go
into the question and suggest and ways
and means of breaking a monopoly.

Shri Bhakt Darshan: Are vou ap-
pointing a new Press Commi-sion?

Dr. B. Gopala Reddi: No, no. We
are studying the question, A prima
facie case must be made out whether
any Serious proportions have been



7527 Demands

reached or whether there is still the
status quo of 1952, We are studying
the question. We have an open mind
in the matter, We shall sec what is
to be done.

In this connection, many people have
raised this—Goenkas, Dalmias and
Birlas. What happen: if a large nuin-
ber of nowspapers are owned by a
political party”

Shri M, K. Kumaran: That is not a
business concern. A politica] party
and a business concern are different.
(Interruption).

Dr. B. Gopala Reddi: If a large
number of paper: give the same type
of news with the same slant, day in
and day out, whether it also constitutes
a monopoly or nol is a matter which
has to be considered carefully. (In-
terruption).

Mr. Depuly-Speaker: Order, order.

Dr. B. Gopala Reddi: Thore are 24
papers belonging to one politicul party.
If all of them from Trivandrum to
Bengal or Delhi gave the same type of
news with the same slant .

Shri M. K. Kumaran: Is it the
opinion of the Minister that a business
concern and a political party are the
same?  (Interruption).

Mr. Deputy-Speaker: Order, order.

Dr. B. Gopala Reddi: They may
have a thousand sharcholders. They
have 25 papers. Wherther it is a
monopoly or not is a matter to be
considered. Whether a political party
having a large number of papers cons-
titutes a monopoly or not— these are
matters to be con:idered carefully.

Shri Warior; L¢t not the bureauc-
rats decide this issue. This is a very
important issue. Let not the Press
Registrar say this in his report; let
him not certify that such and such
papers are a monopoly.

Dr. B. Gopala Reddi: He can sup-
ply the data.
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Dr. Khadilkar; The question is a
hypothetical one .

Mr. Deputy Speaker: Order order.
Mr. Khadikar, you cannot go on like
this. He is not yielding to you. Please
sit down.

Shri Khadilkar: This is very strange.

Dr. B. Gopala Reddi: Any way, we
want the quality of the papers to be
improved without  much concentra-
tion, We have to reach a large section
of the people, Still, the newspaper
reading public is less than 5 million
people. Taking all the Hindi, non-
Hindi, English, all daily newspapers,
the reading public is less than § mil-
lion. It is only 45 lakhs out of a total
of so many millions. We have to make
headway in popularising the papers.
Therefore, we have to keep this idea
and see whether we ca nimprove the
quality of the papers and also the cir-
culation, also without much concen-
tration in the hands of a few people.

The question of giving adverti-e-
ments to language papers has been
raisecd, We are certainly anxious to
support language papers in every pos-
sible manner we can, becau-e, ulti-
mately, it is they who have to de-
liver the goods to the rural people.
English knowing pcople are vwvery
limited, They have their position, of
course, in the urban areas. In the
rura] areas, it is the language papers
that can reach the people. Qur policy
in the matter of adverti.-ements is to
encourage them to some extent. In
recent years, they have come up very
well. We want to further strengthen
them by giving them advertisements.
But, advertisement by itself is not a
sort of a gift. It is not a question of
a favour, that anybody candemand.
Therefore, it is no use saying, why
not give that paper which has got so
much of circulation. There are so
many factors to be considered before
you cap give an advertisement to &
particular paper, It is not a question
of favour or patronage vested in the
hands of the Government. Any way,
our policy is to encourage language
papers as much as possible. We shall



7529 Demands

[Dr. B. Gopala Reddi]

see whether in the matter of giving
advertisements we can increase the
proportion which they are receiving
today.

Lastly, I come to the question of
films.

Shri Bhakt Darshan: What about
the Press Council?

Dr. B. Gopala Reddi: 1 am going
to have a Press Consultative Commit-
tee first That Consultative Commitee
wil] think out the detail: of the Press
Council. It will come, becausc it has
been recommended by the Press Com-
mission and important personalities
also want the Press Council. Therefore,
we are not standing in the way of the
Press Council, First, as a preliminary
Step, we will have a Press Consul-
tative Committee, It will work out
the details it will lead on the for-
mulation of the Press Council. It is
a question of time, First, the Consul-
tative Committee will come.

Coming te films, this year, they are
completing 50 years of their useful
existence in our country, In 1912,
they had the first film. In 1962 they
are celebrating their Golden Jubilee.
The film industry, with all its defects
perhaps, has done a good service to
our country. Beeause a number of
people get entcrtainment and number
of people are also employed in the
industry, in the various theatres. It
has given a fillip to our music  songs,
and drama. Many lilerary people
have joined the films—men who were
otherwise not getting a livelihood. It
has definitely done some good work.
It is not gn-mixed evil. Therefore,
I pay a compliment to the film indus-
try which is cerebrating its Golden
jubilee this year, 1 wish them well.
I also want them to put out good films
and not any films that are vulgar. We
are all aiming at better quality of
pictures, aesthetic, purposeful. I am
sure they also will realise the need
of the country, the need of our people
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and sce that they serve the cause by
putting up nice pictures and not wvul-
garise our laste or induce people to
crime,

Censorship is a t'cklish question.
Some people say that we are vory
strict in cen=uvzhip, Some people =ay
that we ar: loo liberal and we are
allowing all sorts of songs, situations
on the screen which are not having a
salutary effect on the minds of our
younger people, These are matters
which have been canvassed from
time to time on the floor of the House.
Some people say that we must be li-
beral. Sometimes, they say that we
must be very strict and we must not
allow any vulgar things to go on the
screen. We have to take a very con-
sidered view in this matter. Our
Censor Board is also taking the neces-
sary precautions in this regard. We
do not allow things that are supposed
to be wvulgar or cheap. In spite of
that, there are complaint: occasional-
ly about some songs some situations
or shots. We would like to go into
the question more carefully and cee
how best we can improve the situa-
tion. Recently, Professor Eri¢c Bernard
of Columbia University came to India
—he is in India—and he is writing a
book on Indian Universities in the last
50 years, Hg came to see me. I ask-
ed him about censorship in our coun-
try as compared with other countries.
He told me that censorship in India
is very strict compared with Japan,
or European countries or African coun-
tries or African countries or any coun..
try in the world. That is what the
Professor said, Of course  we think
that it is not so. Therefore, we have
to take an overall picture compared
with other films also and see what
could be done, It is a very ticklish
question. The industry is always ner-
vous, They spend an enormous am-
ount of money and suddenly the Cen-
sor board cuts a large footage. There-
fore, we have to go into this question
very carefully.

Shri Hem Barua said gbout a sort
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of pre-censorship of the script. But, 1
thought about it and I feel that it
would not serve any purpose. The
seript may be as innocent as a lamb,
They may provide some situation, they
may take some shots which may be
very vulgar, cheap. Mere script or
spoken word or song will not improve
matters. An overal] picture of the
entire film has to be taken into con-
sideration whether it leads to crime
or it is wulgar or it has a salulary
effect. That must be considercd.

Shri Hem Barua: [ salg that that
would help the indu try.

Dr. B. Gopala Reddi: W¢ are try-
ing that. There is also a small Board
in Bombay which occasionally looks
ints the seript, But that is no solution
to the problem, because the word is
not the most important thing,

With regard to the Children's Film
Society, there was a pood deal of
criticism by some hon. Members. We
are certainly looking into the matter.
The executive council of the Child-
ren's Film Society is scized of this
complaint, and they themselves have
a-ked for the appointment of three
Government servants to look into theiy
organisational set-up and all that, and
I hope that very soon, probably with-
in less than a month or so, things will
be set right, and everything will go
on wel] with the Children's Film So-
ciety, and we :hall look into the ques-
tion as to how it should be organised,
what its responsibilty to Government
or to the masses should be and so
on; we chall see that all these things
arc laid down properly, and that it is
put on a sound basis, so that there
would not be any room for any com-
plaints hereafter.

Shri Prakash Vir Shastri:
about the financial enquiry?

What

Dr. B. Gopala Reddi: That also is
being looked into; their accounts and
other things are also being looked into.

Then, there is the question of fleld
publicity. During the Third Fivey
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Year Plan, we are trying to improve
our field publicity also with regard to
the Plan. We are trying to reach a
large number of districts. We have
only a few units now, That number
is not adequate. We are unable to
reach many villages, During the
Third Plan, we hope to increase the
number of units by another 50 per
cent, and we shall see what can be
done further with regard to these
units.

I am wvery thankful to the hon.
Mcembers for the support they have
generally given to the Demands of my
Ministry. They neced not misunder-
stand me for having raised this con-
troversial issue of language, because
nothing will be done in a hurry, The
thing has to be looked into carefully,
and we want to enlist the ro-opera-
tion of as many pcople as possible in
regard to this question.

Shri K. R. Gupta (Alwar): What
about changing the name ‘Akshvani’
into ‘Vanoli’ which was raied by an
hon. Member belonging to the DMK
Party yesterday?

Dr. B. Gopala Reddi: We shall deal
with them separately.

Shri Hari Vishnu Kamath: In
Madras itsclf.

Dr. B. Gopala Reddi: Anyway, I am
thankful to the hon. Members for the
support they have generally given to
the Demands.

Shri Khadilkar: May I seek a clarifi-
cation? One peoint has not been ans-
wered. There was a judgment of the
Supreme Court regarding the price-
page schedule. I raised that point in
the course of my speech, After that,
nothing has been said. Is the Ministry
pursuing the matter further?

Dr. B. Gopala Reddi: The hon.
Member may better raise it in the
course of the discussion on the
Demands for Grants of the Law
Ministry. My hon colleague the Law
Minister is more competent to deal
with it
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Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of
the Huose,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amount; shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 1st day of March,
1963, in respect of the heads of
Demands entereg in the second
column thereof againii Demands
Nos. 63 to 65 and 129 relating to
the Ministry of Information and
Broadcasting.”

The motion was adopted.

[The motions for Demands for grants

which werc adopted by the Lok Sabha
are rcferred below—Ed.]

Dnmanp No. 63—MiNisTRY oF  IN-
FORMATION AND BROADCASTING

“That a sum nol exceeding Rs.
11,43 000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the vear ending the 31st
day of March, 1963, in respect of
‘Ministry of Information and
Broadcasting'.”

DEMAND No. 64—BROADCASTING

“That a sum nol exceeding Rs.
4,27,90,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charge which
wil] come in course of payment
during the year ending the 3lst
day of March, 1963 in respect of
broadceasting.”

MAY 29, 1962

for Grants 7534

Demanp No. 65—Over REVENUE Ex-
PENDITURE OF THE MINISTRY oF IN-
FORMATION AND BROADCASTINC

“That a sum not exceeding Rs.
3,14 51,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the vear ending the 3l1st day of
March, 1963, in respect of ‘Other
Revenue Expenditure of the Mini-
stry of Information and Broad-
casting'.”

Demanp No. 129—Caprtar OuTLAY oF
THE MiINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding Rs.
2.10,00,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year cnding the 3lst
day of March, 1963, in respect of
‘Capital OQutlay of the Ministry
of Information and Broadcasting.”

Mr. Deputy-Speaker: The House will
now take up the Demand: for Grants
under the control of the Ministry of
Law. Three hours have been allotted
for the discussion of these Demands.

Thosi: hon, Members who are de-
sirous of moving cut motion: may
please send chits indicating the
numbers of the selected cut motions
at the Table within fifteen minutes,
and they will be treated as having
been moved, subject to their being
otherwise in order.

Mr, Deputy Speaker: Motion mo-
ved:

Demanp No. T3—MinistrRy or Law

“That a sum not excecding Rs.
33,98,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1963 in respect of
‘Ministry of Law'"
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Demanp No, T4—ELECTIONS

Mr. Deputy-Speaker: Motion mo-
ved:

“That a sum not exceeding Rs.
1,26,23 000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
‘Elections”.”

Demanp No. 75—OrtHer ReveNue Ex-
PENDITURE OF THE MINISTRY or Law

Mr. Deputy-Speaker: Motion mo-
ved:

“That a sum nol exceeding Rs.
243,000 be granted to the Presi-
dent o complete the sum neces-
sary to defray the charge which
will come jn course of payment
during the year ending the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of
the Ministry of Law™."”

Shri Warior: It is ruther presump-
tuous on my parl as a layman lo speak
on a subject which is very technical
and which is not generally understood
by the common people, but T am at
the samg time glag thatl according to
our Constitution, the law-makers in
this House and in the other House are
not wholly lawyers; there is a majo-
rity of laymen as elecled members,
who are the real law-givers in this
country. Therefore, I think that I can
make oul a case for those things for
whicrh I have a special intere:t.

The first point that I would like to
urge is that it is essentia] that the ad-
ministration of law should also be
taken over by the Law Ministry. The
reason for my suggesting it is this. [
seni in a few cut motions relating to
the Demands of this Ministry but all
of them were transterred to the Minis-
try of Home Affairs. Then only I
lookeqd into the matter and found that
however much the Law  Ministry
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makes libera] laws, there is this danda
of the Home Ministry. . .

An Hon. Member: Law and order.

Shri Warior: There is only order
there; there is no law ati times.

Shri K. C. Sharma (Sardhana): The
‘danda’ is an objectionable word.

Shri Warior: If the word ‘danda”
iy objectionable, then I shall use the
word ‘shoola’, becuase I want to use
some word to denole what I feel.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Do not use the danda here.

Shri Warior: Howcever liberally the
Law  Ministry makes laws for the
country, the Home Ministry sees to it
that those liberal provisions are not
administered to the best advantage of
our people.

In regard to the administration of
law, the most important point is that
it must notl only dcter people from
acting in certain unlawful ways but it
should instil also a sense of respect for
law and ju-tice among the general
public. We say, for instance, that the
judiciary must be independent. If
the judiciary is independent then the
general public—I am not talking of in
dividual: or individual cases—expect
certain justice from that big sanctum.
But when they find that that justice 1s
not given to them, that there are cer-
tain hidden things behind the judiciary,
that the all-powerful  Home Mni try
not oenly in the Centre but in the States
too, ran have a say and rather they
employ cerlain sublerfuges  to deny
the pi‘opcr dispensation  of  justice
leading 1o miscarriage of justice, then,
naturally, the respect that we expect
among the general public for the
gencral adminisiration of justice and
for law goes away.

1 may cite to you instances after in-
stances from the expericence I had in
the national movement as well as in
the movements when the Congress
had taken over the leadership of the
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country, or the administration of the
country. In 1937, we, as a body of
workers, undepr the State Congress,
were hauled up at Alleppey, when we
were fighting the regime of our
esteemeq friend who is always heading
many of the commissions and com-
mittees, especially those appointed by
the Law Minister himself—I do not
want to mention his name; but, if you
like, I can mention his name; it is Dr.
C. P. Ramaswami Iyer . .

Mr. Deputy-Speaker: The  hon.
Member need not mention any names.

Shri Warior: When we were hauled
up we came very close to the opera-
tion of law. Five or seven of us, who
were the ring leaders, so to say, were
asked to stand in a line, and some
friends were brought from somewhere;
we did not know them, and they did
not know us; and they were coached
day in and day out to name the per-
sons and identify the persons from
amongst u-. But actually, in the
sessions court, when the  witnesscs
were put in the box and asked who was
who, naturally, they mistook the
identity of the different persons. For
that not only we were penalised but
the witnesses who condescended to
the pressure of the police were also
beatcn.  How much respect can any
educated man have? How much res-
pect will remain in me when I see that
law is operated and administered in
this way. If I tell] this instance to
people, will tHe people at least the
people who have belief in me, have
respect for law? Again in 1948 I had
the same treatment but that was under
our benevolent Congress Government.
Therce also the same thing was repeat-
ed under the same police official. The
only difference was that at Alleppey
he was only an ASP but in 1948 he
became the chief of the police force in
that State. I do not mention the in-
human tortures we had undergone.

The Minister of Law (Shri A, K.
Sen): You mean, before 19487
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Shri Warior: In 1948. In 1937 it was
imperialistic treatment and now in
1948 1t was alimsaic treatment. We
wcre torturned; we were beaten by
rods. The signs of beating were on
our backs; even then the magistrates
could not take cognisance of that and
protect our lives. We were marched
without a shirt for about 14 miles, the
distance from the lock-up to the magis-
trale court; we were having this pro-
cession daily and all the onlookers
were al] sceing. This bealing signs on
the back could not come out of asthma;
there were reports  like that  and
medical jurisprudence dealt with it
in such a way. I sencerely believe
that if the administration is also tran:-
ferred to the department of law, there
will be u  coalition of ideas and
operation. Our Law Minister iz of tho
Cabinet rank. Why should the Mnis-
try be a simply drafting committce on
law,

In modern times the concept  of
sorial justice is not stugnant. It is a
dynamic and changing thing. The
former concept of justice was dictated
by foreipn dominated intercsts in
India. Justice is often marked by a
symbol of a balance. If it is like the
balance of an ordinary kabadi, I do
not know whether it will balance it-
self properly. In the kabadi's balance
however much you may put on a
particular side, it will not come down:
the balance will not move. It should
not be a rotien and rusty Dbalance.
Whenever the British interests or the
interests of the British subjects were
concerned, the interests of the ordinary
Indian people will be sacrificed. We
have done away with British domina-
tion. I do not say that all their laws
and procedures should be abolished
or that they are all bad. There is need
for change; they should be simplified.
An ordinary man cannot today go and
seek justice in the hands of the higheit
judiciary. At the most they can go
to the sessions court of appeal if it
is a magistrate’s court on the criminal
side or munsif's court on the civil side,.
I am not taking up court fees now be=-
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cause it comes under the Stamp Act
which is administered more by the
States and so we have to address the
peoplg there. The iniention and pur-
pose of justice should not be that a
culprit or those who are denied justice
go to some place where they may have
it; rather justice must go to the pcople;
it must be ca.ily reachable and it must
be less costly. People should also
have the impression that justice is
being done to them; otherwise there 1«
no use. Law should be framed to
simlily the provedure so that ordinary
people can seck it, can seek justice,

When I speak of social justice, I re-
member something which was written
by the agriculturc panel of the Plan-
ning Commission. 1 searched for but
I could not get 1t. Whenever  land
legislations arpe undertaken, the pri-
mary consideration should be of safe-
guarding the interest of the tenantry.
Whenever the guestion of fixity of te-
nure comes, subterfuges. are employed
and the loopholes in the law are em-
ploved i order 1o defeat the purpose
of that legislation. For instance, when
the tenants at will did not have fixity
of tenure, there wa:.  agitation and
then legisiation gave fixity of tenure to
the tenants at will but within five or
ien years we find that all those tenants
who reccive this fixity of tenure were
brought under the category of  share
croppers. Thereby the object  of the
legislation wa: compleicly  defeated.
Perhaps they sold that right but what.
ever it 1. they became share croppers.
Then the next time the legislation was
amended and a new and comprehen-
sive legislation gave fixily of tenurc to
the share croppers, Now we find that
all the share croppers are considered
as wage labourers and not share crop-
per:.  Whenever social necessities and
compulsions make the Government to
take legal action in the form of fram-
ing of suitable laws_ the loopholes in
the law are emploved in order to
defeat the very purpose of that legis-
lation. Such things must be luoked
into so that the interests of the people
will be safeguarded. So also in the
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labour lays what justification is there
that there should be a deposit of a
huge amount on behalf of the labour
unions when appeals are fileq in the
Supreme Court? How can we do that?
They know the condition, economic
condition of our trade unions. You
know how they are moving about
without the necesary equipment and
without the necessary funds. So, this
must be Jooked into. In a ncw pattern
of society, in a new evolution of our
Indian socicty, the interests of the
people must have the maximum con=-
sideration. That must be the para-
mount consideration behind any legiz-
lation and the law must be changed
accordingly.

I now come to the third point,
namely, contempt of court, There is
the Sanyal Committec which has been
appointed. I hope that the Commitlee
will report very soon. This subject has
hit up so much dust at onc time, be-
fore 1960. That aspeel also is coming
1o my mind. Why I give .o much im-
portance to it is because, as Dr. B.
Gopal Reddi was just now saving, we
arc having in our couniry onc news-
papcer for 86 people. Thiz conlempt of
court is the main or at lcast one of the
main things which is hanging like the
~word of Damocles on the press of
India. 1 myself have had experience
of being hauled up several times on
this score. It is subjective and ob-
jective. That is why 1 have an added
cnthusiasm in bringing forward that
subject here. I am speaking on  the
criminal ¢ide only and not on the civil
side. T want to make it very clear be-
causc. I have no knowledge of the
civil side. Suppose, I publish a report
todav and after two days the police
hauls up the culprit. I am also
hauled up in the high court or the
court which has got the jurisdiction,
for having committed the erime of con-
tempt of courl. But I did not have
any knowledge or I could not have
any knowledge of the thing.

Shri A. K. Sen: If that is the fact
he will be acquitted in no time, If the
fact; are as the hon. Member says, he
will be acquitted in five minutes.
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Shri Warior: 1 was not acquitted.
Not only was I not acquitted but I
had to give the usual apology for it
and get scot-free, The point is, if
there is any possibility of an
action being taken by the police
on an incident, you should not
report it That is how the lawy-
ers say and the judge: also concur
with them. They say that the evi-
dence is prejuldiced, ang there is a
chance of justice being miscarried.
If the press in India is not given the
freedom to report certain thungs, 1
can say that the entire exerutive will
sleep on a thousand and onc cases of
corruption. Wha, are you going 1o
do? When the pressmen expose the e
things, the executive is compelled to
take certain action. Otherwise, what
will be the position? If there is no free
press in thi: country, with all its de-
feets, with all its shortcomings, with
all its inherent and historical short-
comings, 1 would just gsk the Ministry
of Law as to what will be the position
in India. Nobody can report anything
especially any incident in which the
polive is interested,

I have read how this problem had
been tackled in Britain. In the United
Kingdom this became a very acute
problem, and this wa: raised by no
less a personality than Lord Shaw-
cross. In justice to him_ it must be
said that he first brought this matler
in the House of Lords and then he
suggested certain remedies. 1 have
with me the report of Lord Shawcross,
Lord Shawcross has given a very com-
prehensive report on this subject, al-
though it is not a wvoluminous one.
He has given the historical reasons
which had arisen in his time for con-
tempt of court and how it mu:t be
dealt with, He says:

“The neced to consider this is
particularly urgent because the
present state of the law lends
particularly to impede free dis-
cussion in these newspapers and
other organs of public opinion
which are most responsible, while
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others tend to treat the law of
contempt less seriously.”

I am all for keeping the dignity of
the courts. I am all for the general
public to have the utmost respect for
the judiciary. 1 do noy say for onu
momeny that that must be impaired.
But, «1 the same time, it is the impe-
rutive necessity of our society ap pre-
sent, ag it is constituted and as it s
developing. that the freedom of  the
press must be defined in clear  and
specific terms, For thap matter, 1T hope
that the Committee now  constituted
will take inlo consideration the major
party interested in this) thay is,  the
press, cspecially the vernacular pres:

The press in India has a history of
its own  How many hurdles  has it
Jjumped? How many difficulties has it
suffered? How much repression, sup-
pression and oppression has it under-
gone?

Shri P. K. Deo (Kalahandi): The
communisy press?

Shri Warior: Communist, non-com-
munist and Rajas’ press also,  The
press, especially, the vernacular press,
has: suffered much from the draconian
laws passcd by the imperialist  gove-
rmment. We are now breathing  free
air, and if that free air is not given to
us,—oeven now whenever these things
are considered, the  old  ideas  still
linger on—we dg not know  whether
the law will help us in developing a
free press which is an essenfial  ad-
junct of our demoecratic sct-up.

Shri P. K. Deo: Mr. Deputy.Spea-
ker, Sir, it would not be proper to
pass the Demands of this Ministry
without making certain observations.
So. instead of dilating on several as-
peets of this Ministry, I would like to
pinpoiny my observalions on certain
functions of the Ministry.

In these Demands, I am reminded of
the minutes of the conference of Law
Ministers which was held at Srinagar
somelime in 1960, The Law Ministers
from various States had assembled
together and decided that it was high
time that legal aid was provided to
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the poor people. I am very sorry to
remark that hardly any step has been
taken in that regard. The Government
should seriously consider whether it is
not high time that they considered
this problem in all its aspeets, As has
been pointed out by the provious
speaker, litigation is very cxpens:ve
and it is only the rich people who can
afford o have the luxury of going to
the highest level, up to the Supreme
Court.  So, with all humility, I beg
to submit that legal aid  should be
provided 1o the poor people at  the
expense of the State. If it is not pus-
siblg on the part of the State Govern-
menty to provide the sum, a 50 per
cent subsidy chould be given by this
Ministry to the various State Govern-
ments as they have been doing in the
case of the uplift of Scheduled Castes
and Scheduled Tribes,

About the separation ol the judi-
viary from the executive even though
there has been a mandatory provision
in the directive principles of the Cons-
titution, nothing has  been  done n
vl regard s far as me Siate is con-
cerned, In somc of the States we
have seen that there has been complete
separation of the executive from the
judiciary., Whatever little  has  been
done in my State was done only dur-
ing the period of the Coalition Minis-
try. For all these days this important
provision of the Constitution has been
kept in cold storage. and only during
the period of the Coalition Ministry
this was given a trial in five or six
dizstricts, 1 am afraid up till now 1o
further step has been laken to extend
this provision to the other parts of
my State. So, I think it is now high
time that direction should go from
this Ministry to the Orissa Govern-
ment asking them to go ahecad with
the implementation of the directive
principles of the Constitution, that is,
separation of the judiciary from the
exccutive, in all the remaining dis
tricts.

14 hrs.

Regarding the appointment of the
High Court Judges after their retire-
ment, | beg to submit that that prac-
tice should come to an end, Our High
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Court Judges or Supreme Court Jud-
gos after retirement should not
seck any favour from the Gov-
crnment—from any firm, If that
would be in their mind, then
we  cennot  expect that judiciary
would be independent in this country.
In this connection, I may point out a
statement made by the Prime Minis-
ter on 27th May in a circular to the
various Ministries thatl retired Govern-
ment servants should not be appoint-
ed in any private employment. That is
the proper thing. The same  should
apply to our retired High Court Judges
or Supremc Court Judges and they
should not scek further employment.
If this Hous¢ considers thap their age
of retirement should be further eon-
hanced or there should be betler con-
ditions regarding pension,  ele.  we
shall be too glad {o provide those
amenities 1o our  Judges. But  they
should no: retin vxpectation
that they would o given further em-
ployment like ambassadoria) appoint-
ments, election tribunals or some such
jubs,

Article 143 of the Constitution pro-
vides that the Presiden, may take
advice from the Supreme  Court in
legal matters. But I beg fo submit that
thi: provision has nolt been properly
utilised. We pass legislations and even
the State Legislatures have got  the
power o legislate, They pass such
volumes of legislation  at  breakneck
speed that whenever it goes o the
anvil of the court, it is declared ultra
rires and every time we. the legisla-
tors, are put to blame. If we meel any
members of the Bar or any outsider,
we are the subject of criticism  that
such a piece of legislation should not
have heen passed by a supreme body
like the Parliament or the Stale Leg-
islature. So, before the President gives
his assent to any of these Bills he
should take the advice of the Suprem.
Court under article 143 of the Consti-
tution.

In this connection, 1 beg to submit
that whatever legislations are passed
in any of the Houses arc simply pas-
sed by the brute majority of the party
in power. Take the case of the Kandu
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Leaves Trade Control Bill, which was
passed by the Orissa Assembly the
other day, cven though if infringes
the fundamental rights of the tenants
by controlling the trade, 1 am sure
whenever it goes to the court, jt will
be declared ultra vires as 1y intringes
article 19 of the Constitution, Even
then it was passed by the majority of
the Assembly. The members of the
opposition brought it to the notice of
the President that assent should not
be given, but stil] assent was given.
1 hope it will receive the same “ate
as any of the legislations which are
passed with ulterior motive.

If you scrutinise the Preambles of
the various pieces of legislation pass-
ed by this House, you will find that
nasty scntence excluding Jammu and
Kashmir. Up till now I have not
understood why Jammu and Kashmir
should be excluded from the opera-
tion of our various laws.
Jammu and Kashmir is ap integral
part of our country and the operation
of all the laws passed by this Parlia-
ment should be extended to Jammu
and Kashmir and to Gna and other
former Portuguese possossions.

Even though the various legisla-
tures have got the right to legislate
on substantive law, I do not think
there  will be any two opinions
regarding the operation of the proce-
dural law. The Cr. P. C. was amend-
ed in 1956 and the operation of that
Code has not heen extended 1o the
territory of Jammu and Kashmir.

Regarding the delay in the disposal
of cases, I beg to  submit with all
humility  that  justice delayed is
justice denied.  There should be
occasional inspection of our High
Courls and the Supreme Court by the
competent authorilv and adequate
number of Judges should be provided
without waiting for formalities.

One interesting aspect of the work-
‘ing of the Ministry of Law is that
‘they have appointed a
Religious Endowments Commission.
8o far as the purpose and the inten-
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tion is concerned, it is 3 good thing
that the endowments should be pro-
perly spent for the purposes for
which they are meant and they
should not be utilised as private pro-
perty of any individual. At the same
time, I beg to submit that such scru-
tiny on the part of Government
should not be confined only to the
Hindy religious endowments, but it
should be extended to Muslim wakfs
and other endowments to various
churches, cte. 1 submit that this
aspeet of the question should be
examined by this Ministry.

Regarding  the  working  of  the
adalati panchayats, il is nothing but
a furce. I know that in our endea-
vour for the successful working of
the panchayati raj, we have gone 1o
the extent of giving powers to the
panchavats of inflicting fines or small
sentences for minor offences. Bul we
have come across several  inclanaces
where they have encroached upon the
usual working of the variou. courts
and they have done various unlawful
acts.  Before an individual is com-
pelent to serve us a member of the
adaluti panchayat, there should be
some  qualification for him for that
post.  Sp, instead of throwing open
the doors of adalati panchayats 1o
any voler, therp should be some
qualification prescribed for a person
to become z member of the adalati
panchayals.

My remarks regarding this Ministry
would not be complete without a
reference to the election laws. Every-
body in this House will agree with
me that it is high time that we had a
radical change of the election laws.
As pointed out by the Prime Minister
and by Shri Tyagi also during the
debate on the President's Address, we
have learnt so many new values in
the last elections. The vote-purchas-
ing power of money has been very
well proved in the last elections. We
have seen how money power and
official power were utilised to fulfil
the electoral ends of the party in
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power. This prescription of limit on
election expenses is just a farce.
Coming from the horse’s mouth, 1
quote a statement of the Chief Minis-
ter of our State, who happens to be
the P.C.C. Chief there. Immediately
after the elections, he camg out with
a statement that the Congress Party
had to spend Rs. 12 lakhs . . .

Shri A. K. Sen: The hon. Member
should not say something against a
person who is not here to answer it

Shri P. K. Deo: I am quoting a press
statement.

Shri A, K. Sen: For that the proper
forum, in my submission, is the
Orissa State Assembly.

Shri P, K. Deo: 1 am | ' o '
a publie statemcent, where he said the
Conaress party alone had to spend a
sum of Rs. 12 lakhs in the last general
election when there was election only
for the Lok Sabha. Since 19 seats
were contesied, roughly it will come
to Rs. 63,000 per scat which the party
alone had spent. Then, the individual
candidates must have spent  some-
thing of their own to further their
own election prospecis. So, in my
opinion, this prescription of Rs. 25,000
i nothing but 5 farce.

Various malpracticos were resorted
to by the party in power during the
elections.  Promises like cash or
donations are very well-known, We
know wery well that where persua-
sion and tei.glation  fuiled, threats
were held out like starting prosccu-
tion for encroachment of land, dis-
continuance of forest rights, harass-
ment by commercial tax officers etc.
People were also told that if they do
not vote for the party in power, no
development work will be carried
out in their area. So, all these things
were most shamelessly carried out by
the party in power.

782 (Ai) LSD—6.
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Last of all, the noting down the
number of the ballot paper against
the name of the voter in the working
copy of the eleetoral roll in the booth
by onec of the presiding officers is
highly objectionable. That entry
makes secret voting a myth. It
Is an opportunily for the party in
power to threaten the voter of future
victimisation. So, all thes,  things
have to be remedied.

Then, the marking system of voting
is an improvemeny on the previous
system.  DBut, at the same time, after
the ballot papers gre counted, they
should be properly preserved.  We
have scen that Shri Dhandekar, who
won by 1,500 votes in the counting,
had to lose by 500 wvoles in the
recount. This is the state of afTairs
which we are wilnessing now. The
hon. Deputy Minister, who comes
from my State, knows very well that
in the Runpur Asscmbly constituency.
first, the Congross candidate was
declared cleeted. On recount  the
non-Congress eancidate was declared
clected by a margin of five votes.
Again, in the tribunal stage, when
the same ballot papers were recount-
ed, the defeated Congress candidate
was: declared elected. So, unless some
arrangement 1s mare for the security
of these ballot papers, it will create
havor. In this connection, T beg to
submit . . .

The Deputy Minister in the Minis-
try of Law  (Shri Bibudhendra
Mishra): Moy 1 inform the  hon.
Member that the recount in that case
was not duc to  any defeet in the
kecping of the ballol papers, because
the law provides that the ballot
papers <hail be sealed and kept? In
this case, it was opened only on the
order of the Election Tribunal. It so
happencd that in this particular case
the difference was so small, five voles
or so. So, three vote this side or that
side would  have made  all  the
difference.

Shri U, M. Trivedi (Mandsaur):
They were kept open all the time.
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Shri Bibudhendra Mishra: No such
complaint was made. The difference of
votes was small, the election tribunal
ordered a recount.

Shri P. K. Deo: I thank the Deputy
Minister for the amount ef interest
that he takes in these affairs, because
I had the privilege to*stand his cross-
examination for seven days when he
appeared on behalf of the defeated
Congress candidate before the Elec-
tion Tribunal without success.

My remarks about the elections will
not be complete unless I make a
reference to the various posters and
pamphlcts that have been used in the
last clections. It is a good thing that
the Home Minister has directed that
the warious; posters and leaflets from
al] the various  States should be
collected and a scrutiny should  be
made. [ am sure when that serutiny
is made many startling revelations
would be made regarding the length
and breadth of the mecanness and
ecrudeness to  which the party in
power stooped in the last general
elections, The most objectionable
and wvulgar posters in very bad taste,
depicting falsechood and misrepresent-
ing facts to create hatred against
other partics and individuals were
profusely used by the party in power.
So, it is high time that such things
are stopped. Unless these things are
banned in time, democracy would be
a faree in this country.

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr, Deputy-Speaker,
1 start with a certain difficulty. My
learned friend, the Law Minister,
usually fecls that we bring into this
fleld matters which do not  really
relate to this Ministry.

1 want to deal primarily with what
T would describe as the erosion of the
rule of law., As a distinguished
lawyer at one time, the Law Minister
will perhaps remember that the classic
interpretation of the rule of law has
been made by Dicey. Dicev postulat-
ed three aspects of the rule of law.
Firstly, the supremacy of law: that ls.
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ng individual can be punished except
for a distinet breach of the law.
Secondly, equal application of the
law; that is, no one should be above
the law. The learned Law Minister
will say: well, both these aspects
apply in India, I would perhaps be
prepared tp concede that these two
aspects do exist in India, but I am
more concerned with the third aspect,
as enunciated by Dicey, and that is
the predominance of the legal spirit.
1 say with a great deal of respect, but
1 say it also without qualification,
that there has been a steady recession
of the legal spirit in the country.

You may say that our democracy
is young, the Government is young,
perhaps inexperienced, but there is no
doubt that the Government or the
execulive have shown increasing im-
patience of constitutional and judicial
controls. I am quite aware that you
have a ceriain spreading of execu-
tive tentacles with nationalisation and
that form of exccutive creeping para-
lysis is part of the welfare State and
of a planned ecconomy. The most
dangerous edge has becn given to
this kind of creeping paralysis by the
fact that although in form we subs-
cribe to democracy, in fact we have a
monolithic political structure, we have
an overwhelming ruling party which
gives a tremendous edge to this dan-
ger of invasion of individual freedom,
and there is this, as I caid, progres-
sive erosion of the rule of law in our
country.

I want to illustrate it just by a fow
examples of what has happened in the
past few wears, My learned friend
was not here when the amendment to
the Criminal Procedure Code was
brought in with a tremendous amount
of fanfare., I am against, anyone, any
reasonable person, must be against
inordinate legal delays. But let us
not be caught up in mere slo-
gan-mongening, we are tempted to
fall victims ts slogan-mongering., T
remember. at that time, when the
Code of Criminal Proredure Amend-
ment Bill was introduced in this
House, the then Home Minister ase-
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claimed it ag something which was an
offering to cheap and speedy justice,
1 do not know how much criminal law
my hon. friend has done, but I can
tell you this without qualification that
your amended Criminal Procedure
Code has not added one iota either
to the speed or cheapness of criminal
trial in this country, On the other
hand, what happened? Government
took the opportunity of imparting a
hangman’s pattern to the Criminal
Procedure Code of this country, Vital
rights, rights vital to an accused per=
son, rights of cross-examination wore
taken out. The capacity, and it is an
infinitec capacity, for the prosecution
to do mischief, tha! capacity was in-
creased and affirmed.

Then, what has happened to our
much-proclaimed fundamental rights.
Somcbody, some people, seem to think
that any reference in some kind of
disparaging way to our fundamcntal
rights is saerilogious. In fact, what is
the  position of our fundimental
rights?  What content, if anv, is left
in our fundamental rights chapter
today? What has happened to article
31?7 My  hon, friecnd knows that
arlicle 31 was a clause which protect-
ed property rights, It has been not
only emasculated but it has been de-
nuded of all content, as my hon.
friecnd knows very well, The ques-
tion of compensation has been com-
pletely taken outside the purview of
courts in this country, What has hap-
pened to article 19?7 Thank God, there
is some little content in Article 19
which gives us the seven freedoms—
freedom of  speech and freedom of
property. etc.. some little content.
But my hon, friend was not here, and
is not aware how we protested. On
the pretext of an alleged interpreta-
tion which the Supreme Court is sup-
posed  to have pgiven in  Romesh
Thapir's case—which the Supreme
Conrt ncver mave—a coach and four
was driven through Articl~ 19 Refore
that restrictions could be introduced
in the interest of the securitv of the
State. The expression “security of
the State” as my hon. friend knows
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has a settled, stringent legal connota-
tion. It confines restrictions within
prescribed limits, But you bring in
public order. The term “‘public order”
1s so wide that nobody kmows the
scope and content of public order. As
1 said, Government drove a coach and
four through Article 19.

Then, Sir, my hon, friend knows
this. We are given to the habit of
cliche and slogan-mongering in pro-
claiming our Fundamental Rights.
But what happened? Some of us,
when the Constitution was being
framed fought for the application of
the “duc process clause” in our Con-
stitution. The majority of the framers
of the Constitution scouted the idea.
But what is the result? What, in fact,
have we given to our citizens or to
our people in o Constitution? Pro=
vided a law is passed by a competent
legislature, if it is harsh, if it is
immoral, even if it 15 a lawlesg lawr,
the courts are utterly and completely
helpless, because unlike the American
constitution the courts cannot test,
they cannst  strike down legislation
against the background of legal con-
sciences and natural justier, That ix
the stark position sp far as our much
proclaimed Fundamental Rights are
comcerned.

Add to this we have this—what 1
regard as a—«serious danger. And I
have some hope that my hon, friend
as an outstanding member of the Bar
will at least privately accept this
position. We are in an unfortunate
s'age in our country today. We are
in a stage of judicial recession. Add-
ed to governmental and executive en-
croachment, judicial interpretation
has combined to bring about the
erosion of the rule of law in the coun-
trv. My hon, friend will know it
What has happened {o Article 147 If
tomorrow he is consulted by clients,
would he in his wildest moments ever
suggest invoking Article 147 It mocks
at the framers of the Constitution—
the equality clause. There is not
one jota of content left We have
come a long way from Anwar Al
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Sarkar, By a series of decisions of
the Supreme Court all content has
been taken out of Article 14, This is
a process of judicial crosion. Today
you can discriminate against an indi-
vidual, provided there js some kind
of intelligible differentia and the
differentin is easily scized upon by
the courts.

There 1s, as 1 say, this process of
the erosion of the rule of law. And
one of the wiorst and the most dis-
wurbing manifesiations is the extent
our judiciary has not only becn emas-
culated, but also has been increasing-
ly demoralised. And I say this with-
out qualificaticn.

I do not want mv hon. friend to
say: Why do you make the e allega-
tions? Everybody makes them; the
Supreme  Court Bar makes  them,
leaders of the Bar in the ¢ untry
make them. But we make them not
irresponsibly,  We make them from a
sense of sadness. Today that is  the
rule, not the exception,

When the States Reorganisation Bill
was on the anvil, I frught alonce bu!
unfortunately I fought an unsuccess-
ful battl: 1 suid take thi evil thing,
the Governor out of the consfrtium
that appointg judges. 1 know that as
ston as yvou put the Governor into
the consortium that is the end of
judicial independence. The Governor
will s1y nathing. He i a firurce-head.
But brhind the facade of the Gover-
nor the Chirf WMinister will make
appoin'ments to the judiciary. That
is happening increasingly in  many
High Courts in the countrv. It is a
scandal. T know. T will give mv hon.
friend instances: T do not want to
make it on the flnor of the Hruse, The
Chief Justice of India approves of the
appointment of  an individual But
the Chief Minister, unless he frels
that that person  has the recessary
political ace~mnlishments—and  what
is the arcomnlichment to kowiow to
Government whenever it is necessary
—he will ensure that people recom-
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mended by the Chief Justice will
never get to the Bench, That is hap-
pening, We know it. The Law Com-
missiun has peinted it out. Today
that is the rule. People withou! any
practice at all are raised to the Bench.
This matter came up in Basudev
Prasad's casc, But the Supreme
Court acquitted him. A leading
Member of the Patna High Court was
constrained to say that Members are
being raised to the Patna Bench who
have absolutely n~ visible mcans of
practice. The sensitive Patna Judi-
ciary called him tp the bar and con-
victed him.  But the Supreme Court
said: No. this is within the privilege
of leading members of the Bar,

And what happened in that strange
case  of  Alagiriswami in  Madras?
Unf rtunately, the Bar Associa‘lons
alye have sought to enter this general
atmosphere of emasculation, But even
thiev were provoked indignantly to go
to the High C .urt. A non-practising
lawver was made a  Government
pleader with the obvious intention of
ultimately sending him to the Bench
through the back-door.

My hoen, friend may say: But what
have 1 gt to do with all this? Why
don't vou a'tack my hon. friend Mr.
Lal Bahadur Shastri? 1 dg not make
the appointments, 1 have nothing to
fdo with it. I have a feeling, and I am
appealing to him, that I may be able
to strike s~me resporcible cord  in
him personally because he has been
an outstanding lawyer. He knows
“hese  things  are happening. He
knows to vt extont the legal con-
seienee of the Government has be-
crme increasingly deadened. I rersard
him in offect as the repository of the
lepal conseience of the Cabinet. And
when these thines are happening, he
mav nnt have a final say in the mat-
ter. but rertainlv he can point out to
hi=s  Cabinet colleagues that these
things have brenme *he general prac-
tice in the countrv todav.

M. hon, ¢rieond who spoke before
me, asked: Whyv do you allow juiges
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to be appointed to executive and
administrative appeintments? I have
asked that question over and
over again, and I have had no
answer. Any reasonable person will
accept the position that you should
make use of the legal talents of
judges after they retire, but only in
a judicial or quasi-judicial capacity.
Nothing has been more ill conceived,
nothing has been more utterly perni-
cious, and I say it without qualifica-
tion that you have demoralised the
judges. The whole political atmos-
phere has become vitiated. We know
this that the sedulous sycophant, the
accomplished courtier, is at a premium
in political life, But you have brought
about the same state of affairs in the
judiciary.

Wien 1 came back aller arguing a
case members of the Bar told me that
i a puarticular High Couit  judges
wait on Ministers. When 1 pul this
to the Chiel Justice, he cynically re-
marked that if they only waited on
Ministers it would be something; but
they usually wait gn Deputy Minds-
ters! The Chief Justice of India told
me this, I say it 1s a matter which
should sadden us. 1 do not say this
in anger; 1 say it with sadncs:. What
has happened lo the high traditions of
the judiciary in this country? Judges
have joined the queue of courtiers.
On the occasi:n when the conditions
of service of judges comes up I shall
say: give them a pension equal to
their salaries; but dp not demoralise
them, When they are on the eve of
retirement with the prospect of reotir-
ing with a pension which is one third
of their emoluments, they are looking
around for jobs. The tragedy is that
our Government encourages it. You
have brought not only the judiciary
into a sort of contempt; you bring
the whole rule of law into contempt
in the country.

Sir, I shall end on a last note. It is
a bad thing. People accuse us of
pointing a finger irresponsibly to
judges, But who does it more irres-
ponsibly than the Government from
the Prime Minister downwards? Not
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only is it in not good tasic; but
deunitely in  bad taste, The Prime
Mumster has pilloried the judges of
thus country, This is not good. The
execulive pillories them and they
unfortunately cannot reply. Today the
judiciary is under so much executive
pressure that they have become de-
moralised, They are pilluried for
delay and for mounting arrears, They
are not entirely to blame. But what
has happcned? Today what is the
supreme hall-mark of justice in the
higher reaches? It is a careful patient
hearing. Is that hall-mark of justlice
existing in our High Courts, and even
in cur Supreme Court, I ask with a
great deal of respect, No one is
more zealous than I am of the need
to maintain the utmost respect for our
Judiciary. But what is happening? I
know there are delays. My hon. friend
will say thay justice delayed is justice
denied. But to a greater extent, hur=-
ried justice is justice denied. And
that is the Kind of justice we are
getung in the High Courts and the
Supreme Court today, 1 say this
fetish for disposals js destroying the
whole atmosphere  of judiciality, I
ask my hon, friend-—I am no! muaking
any statement in ap  irresponsible
manncer—]let him call for the disposals
i the Supreme Court four years ago
and the dispsals today, Let him sce
the percentage of dismissals in crimi-
nal  matters, particularly in death
matters. Let him sce the percentage
of dismissals in fundamental right
matters. He will be surprised, At
one time many of us considered that
these matters had been so eliminated
by hurried disposals, criminal and
fundamental right matters, that the
Supreme Court had converted itself
in fact into a superior indus'rial tri-
bunal or an Income-tax tribunal. I
say this. I do not xnow what my
hon, friend regards, as a distinguish-
ed lawyer, what he regards as the
supreme and the over-riding func-
tions of the Supreme Court. I should
have thought it is the protection of
fundamental rights. As one of the
earller Chief Justices said, it is the
sentinel on the qui vive to ~enforce
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fundamental rights, It has become a
cliche that mocks at the people of
India today.

Fundamental rights! To begin with,
there is a preliminary hearing. In
five or ten minutes, even the most
cumpetent and the most able judges
are not able to assess the worth of a
fundamental righis petition? Most of
them are eliminated in the prelimi-
nary hearings, Then what happens if
they are admitted? My friend agreed
with me last year. [ said, “Funda-
mental  rights! You mock at the
vitizen of this couniry before a person
can even pursue his right he has to
deposit Rs, 2,500." Two thousand five
hundred rupees! What citizen in this
country can do it? My friend may
say that the Supreme Court has
prescribed this procedure. But, sure-
ly, in the final analysis, somebody,
either the Government or this House,
has to do it. We are the custodians
of the intention of the framers of the
Constitution, Did we not intend that
the Supreme Court should be some-
thing more than an Industrial or
Income-tax tribunal? Of course we
did. We intended that it should be
there to vindicate fundamental rights.
Last year when I asked my friend,
he said, “Well, T can only convey the
feeling in this House that this impo-
sition—and almost impossible imposi-
tion—of Rs 2500 should bc brought
to the notice of the Supreme Court.

Shed = K. Sem: T did

Y T =omy: And probably
Lo didd at. but nothlng has happened.
I hope he will do it again, because I
feel that the time has come....

Shri A. K. Sem: I did it with all
the sincerity and earnestness that I
could command.

Shri Frank Anthony: T am making
an appeal to my hon. friend, because
this whole atmosphere which encour-
ages crosion of the rule of law has to
change. We have tp re-assess what
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was our intention with regard to the
function of the Supreme Court, and
I hope that when he replies, the Law
Minister will give us some hope in
this matter.

Shri K. C. Sharma: Today we are
dealing with a very important Minis-
try, because civilization and law go
together, Law was there which
settled human relations. Even when
there was the divine law, in the name
of law men lived together. So,
cmpires and kingdoms passed away,
but the law remains as it was.

So, with the democratic set-up, as
my friend has just stated, and stated
seriously—and 1 agree with every
word of what he has said—, it should
be the rule of law that should govern
the relations between man and man,
between citizen and State. We have
gone so far as to bring within the
orbit of law even things which were
sacramental, marriage and other
things.

Another aspect of it ig that law is
not mainly the book of law: it has
to be administered by judges. Judges,
in order to administer law to the
satisfaction of the people, must not
only be independent, they should be
capable. And justice should not only
be administered impartially, but it
should also appear to be administer-
ed impartially,. My friend is right
when he says that the judges should
not look to any favour whatsoever
from the executive. There should be
no such suspicion in the mind of the
citizens. even in the remotest way pos-
sible. We are a new State and it is
al] the more necessary, and we have
got to create new traditions,

In this land of ours there was no
such thing as an equal citizen for
centuries together, not only centuries
but for thousands of yvears. A Brah-
man was a different man from the
Shudra. The Shudra had not the
same right, as a human being, as a
Brahman. It is for the first time in
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this land of ours, with ils great his-
tory and ancient glamour—whatever
you may call it—that one man stands
up and looks into the eye of another
and claims equal right as a citizen of
this country. Therefore, it is all the
more important that today the law
should be supreme, and it should be
the rule of law and not the rule of
man.

In this respect I would like to make
two submissions, One is that the
judges should be capable. They should
be mentally and intellectually capable
to understand the law. I beg to state
that law 1s not a static thing. Law
is not what it was two thousand years
ago. It is a dynamic, growing know-
ledge of men and things as they prog-
ress in the changing, dynamic State.
No judge is capable of understanding
the law and administering justice un-
less he has some knowledge of the
social, economic and cultural condi-
tions of the country, unless he has
some knowledge of criminology, unless
has has some knowledge of psycho-
logy. It is a strange phenomenon. A
man who has decided hundred-rupee
cases, perhaps about two thousand
such cases, as a district munsiff can
be raised to the High Court without
any further study, without any inkling
of the social and cultural studies
about conditions of the country. What
justice can that man administer to the
people? Justice is not something
abstract, it is something concrete. It
cannot be administered unlesg the
man knows what happens in the
country, unless the judge knows what
dynamic changes are taking place in
the country in the relations of the
country with other countries, in the
relations between man and man, in
the relations between man and woman,
As T said, law is not something static.
It is dynamic. It is changing. It has
to do with human bones and flesh.

Judges are a privileged class. How
many judges have libraries ip their
houses? How many judges have been
conversant with up-to-date legal lite-
rature? T have moved among them
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and 1 say with the limitations that a
lawyer should have, with al] the res-
pect for the judges, that I have found
many of them wanting, Many of them
areg wanting in the elementray sense
of duty to the people. It is a sad
thing. My respectful submission is,
whatever the procedure, a judge must
know the history of law, he must
know the origin of law, he must be
a student of the various systems of
law. He must be a student of Roman
law. He must have comparative studieg
inlaw. It is impossible to administer
justice without the capacity to know
law. It is a strange phenomenon. Can a
doctor administer medicine without
knowing the science of medicine? Lf
a doctor cannot administer medicine
to a sick man, do you think a rnan’s
life is cheaper than the fever of a
man? You have to train a doctor so
that he can give a doze of medicine for
fever, You have to train a Judge so
that man's life may be safe. Man's
life does not mean his bones and
blood only. Man’s life means his
dynamic energy, his capacity for
work, his social relationship in
society. There are so many clements
that a Judge has to understand. My
point is that there should be learned
and well traineq judges.

The second point is about the ap-
pointment of judges. I would very
much like that the Chief Justice of
the High Courts should recommend
the appointment of Judges and the
Chief Justice of the Supreme Court
should look into the recommendation
and that recommendation should be
accepted. The President or the Govw-
emment may lay down certain norms
because they are finally responsible
for the government of the country.
But, this is a strange phenomenon. I
know the Chief Justice of India had
to turn down many recommendations
from one of the States. What were
the recommendations? In preference
over Judges whose ability was never
disputed, whose judgments were read
by the Chief Justice of India himself,
the recommendation from the State
was for candidates from the dignified
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office class, that is the Secretary or
Registrar’s man who had a say with
the Chief Minister or the Governor or
the Government. This is strange. It
is sad. Do you think we can mock at
the administration of justice and
claim to be a civiliseq people? Any-
body to claim himself to be a eivilised
Government must be able to stand
and say before the world, I believe in
the rule of law, my administration is
an administration which is under the
law and not under man.

One more word and that is, admi=
nistration of justice and the appoiut-
ment of judges of the Supreme
Court—all these should come undcer
the Ministry of law. My simple puint
is this. There is such a thing as social
stratification. Do you think that lew-
yer and judges are to look to what
may bg called a semi-educated man
whosoever he may be in the Ministry
of Home? No Judges should be
placed in a position to bow down
before anybody except a man of law.
There are only two studies which have
made man cultured and civilized in
the world. One is metaphysics another
law. Greck philosophy and Roman
law have civilized the people. hese
have made man civilised; these have
made muoy what is ealled a  cullured
animal. Pul for these two  studies
which range over a period of 4000
years, man would have been up to
this day merely an animal. a beast.
These two studies gave refinement,
gave a sen<e of decent relatienzhip
to man. Do you expect that the law-
ver and judges would how down
before a man who knows not what
right relationship between man and
man is, what culture is, how man has
evolved, what human rclationships
there are, what justice is. This iz nnt
justice to the judges; this is not jus-
tice to the lawvers. In the name of
dignity of law, in the name of dignity
of justice, T woulq respectfully submit
with all the strength at my command
that the Supreme Court, the High
Courts and administration of Justice
in all its aspects should be under the
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udministration of the Ministry pf law
and not the Ministry of Home.
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Shri A. K. Sen: May I request the
hon, Member to read his speech a
little more slowly because I am afraid
it is rather difficult to follow him?

Shri Bade: I am not reading; I
am only referring to my notes where
I have put down three important
points.

Shri A. K. Sen: In any event, may
I request the hon, Member to proceed
a little more slowly?
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frar &1

Shri Sham Lal Saraf: 1 question

this staternent,

stas w2

Do you agree with me or not?

Shri Sham Lal Saraf: I do aot

agree,

4o arFT 9 AfaA fewe Fma @ 9
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%77 4 A tegEaw aEE o ORED
dtamg G Hfe a7 9 G g
frar a7 5 twr g & v A qr A
A T F R e fan F oA
T AT AT A Fg T )
SAAT ARAL 7 F T WA I A
H WIETI 2| AN SH AT ST
a1 wifzo 41 fF 77 A1 A7 A T
®iE “uriarzar &7 CfeegEAm
TEET T AT F 7 g9z g =@
F1 wfer qEf 1 7 faeg | g9 Tl
F oA & 4 7 d92 99§ 721 1
®fFr ol @ o 5| @ 401 A9
¢ eedimTo g g g
arey ez gt A wrAwr g
qrEe A ATT sl | @AT g
TR FFAT H RAT 3L R 1
Shri Sham Lal Saraf: On a point

of clarification about what the hon.
Member is mentioning.

Mr. Deputy-Speaker: Order, order.

If the hon. Member wants to clarify
anything he may speak later,

ot ¥¥ : 7 Arw 2 f AT Fa
T g 9AE ATy § 747 fry @1 gmd T
¢ wfg st # /1 @ aga
¥ i # oo b oant 7 Pefefasw g
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i 3]

A 8% HYT AT (e ¥ qA
ATETT w1t gfear g wer et
gr fagd Fww, swEw, Frfaee et
st Fwfaez w9 9 | #faw 1w g
# IATE /AW T T G971 ag7 faqr
27 gaF AT H ard evdm A@
fear 1 wex sEw 1 s H aE e
¢ f& w=ifFs gadr war #am & a0
ATEHT AL 1 gHfee g1 75w faar
™ | gEfA gIET 997 #1 q1% F7
stiafaas adts €1 war 37 are <&@
T | FEA AT H A seEe AR
FATE |

zaw mfaf=a o faazq ¢ f&
[A17 AEE # mio o UHo F FRT
q 7 FT LA ¥ A F 727 ¥ sqfaq
g AT qrige qifF 7 faoogar 7 s
FT A9 |

42 TN 97 T AT H AT
weadr gf 2 1 wifzard € % 9@ AT
TR AAM AT A1 39 &3 @ fF
fad qv ST T @ OWED
srfaaray d91¢ Ffae 97 w@re = w7
®IY IAZ TIT A7 I0A 78 4 | AT ZH
FFIT 24 AT FAw v gadfay
ggTma | 49 frararfE gnat i
a3 fmeadigl e Afraag :1f Jamw
T2t fagr amar

aE AT 7 oA A1 feema
2 &1 97 & IAFT FATA FAT AR |
oF a1 @2 M= aos ¥ femra faam
STAT & | 67 T AT gt ¢ w
F gaAr @1 fFar @ 9T gl § ga
aat fran & afEw fgmia w9 fean sman
g Y R EWIT {3 BT AT Y FIT
& e g € 1 fasges s ne A
fasges gresw & Wit 91 fgmma
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AET ATaT | 4g fgera aqaw F fAv 5@
9 F qF AT § 1 ITH T Ff5AE
BT & 1 ol 37 Ty == wemfew
Eafa F ogvw M # g v fE
FATE 1 A1 qgAr A1 @ ) qr AT
T ¢ f& feema aifaw 77 & Frqa
T @F 97 41 &% T3 grar gy,
Faa A fema 2 fean s, &1 3w
FAA & F1E w1 qf 7oy 7Y wrar
4 wmmar 7 5 g3 ama 5 e
29T M0 1 3AF a2 § F2 E & 213
¥ g fqazT 741 @A 7

&l Wo Fo HT . a7 AT 2T gAGIT
o

| gEr @ (AT Hrq
faggez sz wiv faeges zw &t
TE AT 392 fa@ J0r #9241 Sw
grm F@@ifE St fasger ame ww
fogaes 2= & AW @ fad &
femma oife &97 # wfz1d 52Y g

ot @Y W9 TE A fasger AR
ard sarat gifmare g o0 oAt § &
I & AT H a1 71 47\ 47 9g) & (%
FIZ G 22 AA4Z ¢ AlEd 57 HATAq
F1 w5dt &1 3 famm # argEa ar gAr
wifgn | T7H gEET T AWa § o s
31 12 o9 €Y, fo7 ey wrw &
IAH1 & wAT Sfaaa w7 fzar aarHiT
T IAF1 T G F fFAr AT ) amr
wrar & & 39 are § et § wrew §
g o W/ S G aTET
agray o1 T & ) g7 w7 qfg g
IIT FE R G@gET ATAT E 1 AW
waeqT qg & fF 71 T sy /i #
FTAT & 98 "9 97 F 7gA frer =
FT AT § WX T6 THC ITHI TG
=g faear & % gEE & F s
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G| g g arfea | g\E v § o
FUMT T F7T 2

“Other States provide hospitals
which give free treatment to per-
sons who are physically afflicted
but if a person is injured in the
matter of fundamental or other
rights, we bar his approach to the
courts except on payment of
heavy fee".

% gz 2 f fafa amamr £ 29 w1 99
HIFEIT F1 AT AT AfET AT &2
FIH FT ZeT FT WG AT F AT FT
afawar T4 sifem

AT FATT OF WA AT T T
fe gifm w12 § 7€ g7 wwan fearfaz
FIATAT qTAT £ | qE wAw 2 fEoow
=gfaq i qrg TrE FTT ET AE) 97 gHiAe
30 g 7 aa e #fergmm
AT AT H OFE G FFET T
WY A 2 TEA are i ww At g
&1 Fare 34 | 32 Fa1 & f At gy
QYT T 9 IFE fowe T TE FE
€F F ¥ § I3 AATAT 97 547 29 T
I | }YT AR A TIIT AZAT AT @I
17 75T § T are H grg AT AT #
oy gra1 fafaq s 1 A=t faare
&1 99ed o s1a7 7 1 141 35T gy
ST Fgl AT AT =477 F1 fa=r F+7 A0 |
That is selling of justice.
T GF17 7717 &Y Faefr 2T 2 rara g1
T AAT & 1 oF dqeaT @2 § fay
a1 ag @ F arx 2 f 72 sa ¥ fAg
§q fau o0 oY fev gawr samw fzar
AW | 7g 3 TR 2

ol am| F fe=t & AR F gar
qTear g | 9A 7= &1 g ey
T fear ¢ e w2t § aoie
Wil A i A ad ) e Rw
¥ qgd &M 129§ A gTE & &
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e fet ® g 4 Afew w9 wad
7 g & st & sorae g § g
Tifgw 1 F &Y Fzar g & gOw FE T
sroriE ot fg=t § g Sfee | I
grEEE & e ST e ¥ @9 2 |
STHLIET | Sz agi #1 waT # g1 2
AT § FAHE TITHT 77T H G E
w2 7ar Feor & f gwme ¥w ¥ g
FE T srorvie fe=dt & 7 &1 | W T AT
&t FEeAT AR AR I AR AN A
2 33T Sifew w17 fe=<dt § ae &9
FoAT =g |

T g% FATEuTEET W7 -
SIfAFT F1 T AT AGH (FAT THT R
mit ft W T TET AT T 200 F
FEer FrwTEST 4 grar faw omw &
FAIL 43T § IAET & AW 9T Lo
I T T FI FARr $3-33
gferat =Tt T W ST 99 99
ot q1F @1E {9 & ST 99497 91 "/
Tq o Fo Hlo TR 9T 79 AG F | FAfAT
# smem g far qfefaadt o oeirgfes
F1 HAN oA FFq7 77| LT g FY
a1 ot fea i grq # & 97 @ @
afET | nft AF Fgr o 99 wWE

771 us fAdaw gz 2 fF o1 ofeds
NG ET # 391 1€ F12 1 1 47141
T | 7Y §2W F IR qfEAE AH AT
grs e & st frgaa fam o €, e
H T 9FE T390 H 0F qaf=T TEl-
FqZ7 F1 RS 1 9 faaa faa mar
2§ dfedd gHEEH F1 FAW
fafrmer &1 %1 7 Tgar & AR falaw
AT & e gy A&7 &ET |

Dr. L. M. Singhvi (Jodhpur): In
Rajasthan, they were Government
advocates, not public prosecutors.

Shri Bade: They are Government
advocates, but not from the Bar
Association.
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[ =2]
AT TIfATRT § A1 7eg TR ¢ IA6T ¥ 7 ugH A W F1 gAE f2ar 41 77
& | Frfe 394 aoTg TR i e A {6z & g {5 g g=muq FEA ¥
FTAT & | W Tt IAH! Ta 4 TZTTHE ared zfor afaegz @ waq wifge o1 fa
Ffew | At gri=E ¥ w1y 99 7 AT IR LA T AN IART AALAL
AT USARE FEd 2 AfEd 3w ¥ AT HTATIH T | T IAA1 8T T2 F7
FTET a1 TF 31 & | W1 qafas ymEr- F YT AT AT FTATE |

I H IR 5 ?’ﬁ g é ! Mr. Depuly-Speaker: Hon. Members

may now move their cut motions re-
lating to the Demands under the
Ministry of Law subject to their being
otherwise admissible,

Therefore, there is no difference bet-
ween the cadre of public prosecutors
and that of Government pleaders;
there is a differcnce of name only.

Appointment of pleaders and advo-

Ifar-ga*rg fa AT @ o ZAAT T &b cates to help legally the poor class
%- ﬁ'ﬁﬁ aTER g8 1 =9 @ g | ﬁ i of people in the country

4 : 4 A -

T W WA i TR a3 ) I AT Shri Sivamurthi Swami: [ beg te
ag gt 41 H A fr 3 A move:

g -(g"[ & Afaa T T 74T (g fenee Thay the Demand under the

head Ministry of Law be reduced

g1 & B 91 v s E T3 AR by Rs. 100. (1).

9 G4 T I9E1 § W, q4fAE JHl-
TEH F1 A FT AA {AgF fFar
A & | TR AT (FioT A1 AR

Need for free legal aid to the poor

Shri K. Barua: I beg to move:

AT & fatae &1 o7 AT 3 B AHE That the Demand under the head
® an o e i q-TF( - a_ﬂ— . & Ministry of Law be reduced by
& TR & Wi A 77 g g fE o Rs. 100. (11).

TF TEd a7 JIHA FEIF AT AGH FA
IS § A1 TARN AT a2l A fAagrAr
I3AT & | SAH1 FAATT 9347 & 7 g

Need for free legal aid to the poor

Shri Warior: 1 beg to move:

4t ATzF | : der the head
arEfag 7 &7 39 ¢ That the Demand un e
n ) IR e Ministry of Law be reduced by
e o Re. 100. (12)

Need to form a Committee of Parlia~

15 hrs: ment to inquire and report on the
FITEg ey W : frq azeg working of Acts releting  to
Ty T - o AT contempt of court in relation to

al &1 ? ! Newspapers

Shri Warlor: 1T beg to move:

+ft a3 AT H &
3 a9 AT ¥ Fae That the Demand under the head

A AT FA T WWE—‘ Ministry of Law be reduced by
AT FEAT A § fa smifaaret afar i Rs. 100, (14)

A99ga Fiéw g7 £ a1 W WA Need to erpedite the work of the
fremet ®1 &1 9ger femeT Tg wTar Study Team on Panchayat Courts
T & T8 ATET I A AR AT B Shri Warlor: I beg to move:

T FTFA @A &, Yo T W That the Demand under the head

IFHY Frad a Ministry of Law be reduced by
& q @ o v Y Rs. 100. (15)
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Need to expedite the work of the
Contempt of Court Commitiee con-
stituted under the Chairmanship of
Shri H. N. Sanyal

Shri Warior: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs. 100. (16)

Need to erpedite the work of the
Hindu Recligious Endowments En-
quiry Committee

Shri Warior: 1 beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs, 100. (1T)

Need to erpedite the work of the
Official Language (Legizlative)
Commission

Shri Warior: I beg to move:
That the Demand under the head

Ministry of Law be reduced by
Rs. 100, (18)

Need for appointment of pleaders and
adrorates to give legal aid to the
poor people

Shri Sarjoo Pandey: I beg to move:
That the Demand under the head

Ministry of Law be reduced by
Rs. 100, (19)

Defective Ballot paper used in  the
Third General Election

Shri Sarjoo Pandey: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs. 100. (20)

Delay in disposal of election petitions

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100. (5)
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Recognition of political parties espe-
cially in Mysore State

Shri Sivamurthi Swami: I beg to
move:

That the Demand wunder the
head Elections be reduced by
Rs. 100, (6)

Need for abolition of all sentimental
symbols in the elections

Shrl Sivamurthi Swami: I beg (o
move:!

That the Demand wunder the
head Elections be reduced by
Rs, 100. (T)

Failure to take action against officers
found guilty of offences during the
general elections

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
hecad  Elections be reduced by
Rs, 100.  (8).

Withdrawal of the recognition of Lok
Seva Sangh as a political party of
Misore Siate, just before the Third
General Flection

Shri Sivamurthi Swamy: T beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100. (9)

Deluy in disposal of election petitions

Shri Sarjoo Pandey: I beg to move:

That the Demand under the
head Elections be reduced by
Tts. 100, (21).

Failure to tuke action agminst person
found quilty of offences during the
General Elections,

Shri Sarjoo Pandey: 1 beg to move:
That the Demand under the

head Elections be reduced by
Rs. 100. (22).
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Defective enrolment of the voters

Shri Sarjoo Pandey: I beg to move:

That the Demand under the
head Elections be reduced by
Rs. 100. (23)

Interference by the Hindu Religious
Endowments Commission in the ad-
ministration of Maths and Temples

Shri Sivamurthi Swami: [ beg to
move:

That the demand under the head
Other Revenue Expenditure of
the Ministry of Law be reduced
by Rs. 100.(10).

Mr. Deputy-Speaker: These cut
motiong are before the House.

Shri D. C. Sharma wants to speak?

Shri D. C. Sharma: I want to speak
on Defence—not on this.

Shri Sham Lal Saraf: By way of
clarification, if you permit me [ will
say a few words about what Shri
Bade has said.

Mr. Deputy-Speaker: 1 will call
him later,

Shri R. Barula (Jorhat): Mr. De.
puty-Speaker, 1 am in complete
agreement with what my hon. frieds
said about deterioration that is creep-
ing into the department of law. I am
concerned with this subject because
demoeracy can survive only when
there is the rule of law. 1 need not
quote history or instances to show
how democracy depends upon this
cardinal principle of the rule of law.
That  is why our Constitution
makers made definite provision for
separation of the executive from the
judiciary. But in spite of so0 many
years, no real attempt has been made
to separate, the judiciary from the exe-
cutive. There seems to be a subtle
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attempt to influence judiciary by var-
ious meang and some amount of new
despotism seems to have eroded this
field.

In the matter of appointments to
Supreme Court or High Courts, there
is sufficient safeguard to ensure inde-
pendence of the judiciary and the
dignity of the judiciary. To that ex-
tent I have no quarrel but the way
and the manner of appointment in
other places is causing some concern
to every sensible citizen in India. 1
am completely in agreement with Shr
Frank Anthon_v when he said that the
method of recruitment is highly re-
prehensible and I nepd not dilate on
it. There has been a tendency on
the part of the executive to criticise
the wisdom of the Judges and their
judgment on the floor of this House
and outside. Sometimes even  the
Prime Minister seems to have a ien-
dency to bring down the dignity of
the Judges. In the Sholapur Mills
vase if I am right, T fecl some seathing
remarks were made against the judg-
ment of the Supreme Court by the
Prime Minister and that was followed
by the hon. Home Minister also, That
is not a good tendency. The other day.
my hon. friend Shri Khadilkar also
made a very caustic reference about
the judgment of the Supreme Court
here and he quoled Mr. Denning in
support of his argument that the
Supreme Court Judges were no good
or at least were not competent to give
the judgment. If I have read Denning
richt he meant something other than
what my hon. friend wanted to say.
Denning has said that there is a new
impact in our present society; there
has been  scientific rescarches and
technological improvements. All these
things have brought about revolution-
ary changes in our social relations and
political bchaviour and economic ad-
justments. When we frame our laws
we should do it in such & way as to
give weight to all these aspects, That
is what that jurist of eminence want-
ed to impress. It is entirely a differ-
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ent matter. The Judges are there to
interpret the law as we make it here.
So this tendency of new despotism is
highly dangerous and it is high time
that some checks were put here and
now,

The executive has become  very
powerful in the nature of things. In
this modern State we expect the exe-
cutive to exercise more of delegated
powers. That is also another reason
why we want an independent judi-
ciary; it should be so in the interest of
democracy. Parliament or the legis-
latures cannot sit all the year round
and cven if they sit they cannot afford
to go through gall the detailed laws.
Therefore, powers are delegated to the
Ministers and officers to frame rules.
While framing these rules which have
got the force of law we find there is a
tendency to eliminate control of the
courts of law, ‘That is a dangerous
tendency creeping into  the wvarious
rules made by different departments.
In order to give a correct interpreta-
tion to these rules in the light of what
the legislatures have actually meant,
we want an indcpendent judiciary and
to that extent we want the dignity of
the courts and of Judges should be
maintained.

There scems to be a dangerous prac-
tice of patronising the retired judges
by giving them some temptations.
That is a bad practicc. Article 124 of
the Constitution wanted that the
Supreme Court Judge should not prac-
tise in any High Court. Our Constilu-
tion makers were no fools to incor-
porate a provision like that. In the
same way we cxpect that our execu-
tive should behave in a way  not to
give such patronages to the Judges
and make them occupy some govern-
mental offices after they retire.  Our
people in the country have got a de-
sire to maintain the sapling of demo-
cracy and they are even prepared to
pay higher emoluments and a higher
pension to the Judges if only our
Ministers and our Government come
up with such demands. They should
not, when the Judges retire and are
in need of some additional emoluments,
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again offer them patronages. Human
nautre being what it is, it is natural
that some of these Judges may be
hobnobing with Ministers or Deputy
Ministers. I am not opposed to free
mixing of Ministers and Judges but it
is really very unfortunate that our
Judges are to hobnob with these per=
sons simply because after they retire
they have to get employment, in addi-
tion to some pension. Therefore, from
these points of view, I want that the
judiciary should be independent and
be separated from the executive. In
some States atempts are being made
to separate the judiciary from the
executive. But, in fact, it is neither
complete nor real. In some cases, the
lower subordinate judiciary is already
under the control of the high court
but there iz no machinery to imple-
ment the orders of the judiciary so
that they can function freely. The re-
sult iz that there is very little eo-
operation between the executive and
the judiciary.

I do not make any fetish about law's
delays. 1 completely agree with Shri
Frank Anthony that we are making
much of law’s delays. If we go to
the districts, and see the functioning
of the district or sessions court, you
will be surprised to find that sessions
judges sit for hours together, waiting
for the witnesses and for getting the
cxhibits ready. It is the duty of the
executive to produce the witnesses
and the necessary materials  before
the judpes for trving the case before
him. There was a time when every-
thing was ready for the sessions
judges to iry the case, the Govern-
ment did its best or utmost to see that
the case was not adjourned due to any
delay on the part of the officers. But
todpy you find the reverse of it
Therefore, when you talk of law's de-
lays, it is not that the Criminal Pro-
cedure Code is defective; it is  not
that the judges are bad; it is not that
the courtgs are not functioning. But it
is brcause the executive is complete-
ly eallous about the functioning of the
judiciary. The result is that we find
the common man suffers immensely.
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[Shri R. Barula]

About the accumulation of cases 1n
the h.gh courts and the Supreme
Court, my hon. friend Mr, Anthony
has already made mention of it. With
regard to the cases that are pending
in the lower courts, namely, the dis-
trict courts and the magistrates’
courts, I submit that most of these de-
lays arc due to the lack of co-opera-
tion. And the worst sufferers in these
matters are the common men. They
come and wonder how things are
happening. On the one hand, there
is the executive whch always puts
pressute on the magistrates and judg-
os for quick disposal of case. On the
other hand, the exccutive cannot
switch their machinery or gear up their
machinery to help the magistrates or
the courts or the judges to try  the
caseg quickly. The result is that these
judges who are dependent on the
sweet will of the exceutive for promo-
tion, for transfer. elc., must satisfy
the whim of the  execulive;  must
satisfy the Ministers concerned and
the Governments concerned  so  that
they could cut a good figure in regard
to their quick disposals! Therefore,
in many cases the common man suff-
ers from ill-considered dismissal of
cases and denial of justece thereby, If
that be the standard of disposal  of
cases by which we are to eliminate
the delay in the disposal of cnses, 1
submit we are heading  towards a
eTisis.

Ther comes the question of  legal
aid. This question of giving legal aid
is not a new thing. This matter has
been agitating the people both inside
and outside the Parliament. Even
before Independence, we had a  pro-
vision whereby the poor people could
have the privilege of filing suits in-
forma pauperis in the courts. That
provision or principle was there. But
nothing has so far been done to ex-
tend that principle so that more poor
people can be covered.

An Hon, Member: Very complicat-
ed.
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Shri R. Barua: What I submit is
that the principle of giving aid to the
poor is not a new one. It s
already there in the Civil
Procedure Code. But nothing so far
has beep done to extend the system
to a larger number of people. On the
top of it, at the present time, there
are so many pieces of legislation to
help the tcnants and marginal land-
owners and there arc many pieces of
legislation to help the poor people to
free themselves from the clutches of
{andlords and moneylenders. These
people cannot fight against the land-
lords and other monied people be-
cause they have to vindicate their
right in the court of Jaw. When they
have to go to the court of law, they
must have sufficient money; they
must incur sufficient expenses. Those
people who could not just ged rid of
their landlords or the moncylenders
have no money and so they cannot
fight their cases in the courts of law.
The result is that in spite of there be-
ing so many good picces of legisla-
tion to help them, these people can-
not get proper advaniage out of these
laws. Therefore, I submit that some-
thing should be done to help the help-
less people.

In matters of succession certificates,
I may just point ocut onc thing. I have
come across many people, mostly
Government  scrvanis, and  petty
officials, who, on their death, may be
leaving anything between Rs, 1,000 and
Rs. 5,000 or so either in the post-
office savings bank or in other banks.
But when the people concerned have
to get succession certificates, they have
to pay a lot. ©Of course, it is a matter
relating to  the states. but the
Law  Ministry should do some-
thing  to  have a co-ordinated
policy and that will be a good step
to give aid to the poor.

T Wo Ao WEW (®RTAET) ¢
IUTEAET FEE, qF § TTA § AT H
=T T8 A a7 " g fr fomaw
T 2w ¥ e WEeee & W R
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o faFm & FIw A% @ & TN
faafed & aware w1 gfwsr fai-fam
gEfaF A F L RTH T @I
a4t grem ¥, 99 fF g w1 gfgswr
S & g ax feAi-faa qgar o @
g1, o readl g 9T 99 & faars
AT A AfFFRX FT FE ITG A @A
2 foame ¥ s ¥ s AR )
37 faA1 77 @ & fr frgre faam oo
A fa o aTom A @E, sw AT H
IH aXg F1 HEEqr @ oAl € fF
HLATT FY FTIATEN & TR T AT AFATH
grTT, I & §FFY ¥ FrE R T
faars arar 4t fean a1 aFar & A
2 T Afewfeaas &1 a7 77 fzn
AT & | FEY AvE & I FTLALH A o
aeyT 77 & W g fE oA W
Farfegl & Freoy wae {4 F1 3 F0A
&1, &1 39 F F0 39 F f@ars w7
HEEEREnREGELE R HECERIE]
feere ¥ g7 nw 19T 7 747 @A H
fa=r & A § A=Ay g fe g4T avg 1
ar | 799 fgrgram A ET w8

T T F1 w97 4 2 f o7 A
F AT 7T ACETT FT AH T IAUAT
AT FET g1, Al &2 F ATATSHA
1 UFHE(ET T O q 22T 3T 0F
avg #t feZzvfog Fgm w00 0
39 A & =1 fafa=g o1 = 39 7
=1 =qrEAT § W F WzAT g I
I AT q 39 AT F AT F AT-ATR
fadit Forr a1 F5r g av A1
FHZA ATAE FEF &, 9T T -
f& waw & Iy F AT ¥ ey
F dg 987 I § AN 5 FigaTT
SEA 7 F71 A4% A & Afg gy
g, a1 Fgr oF @drw agfaagi &

oT A1 FHTO FATH £, I9 7
gfasrn AT fagd #ary & #1
i & 1w fegfa ag & i sore feaey
782 (Ai) LSD-T.
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a fadr el Y W R W Ag
arent farerad & #T w12 F 917 TR,
T39I FA Y §7 G : F9 §7T a0,
Y 92 F1Z § 91 T Fi@g §T aFar
# | WT FAGT ¥ FqI7 H, AT AT
AW ® FUIT F wfaww oAk
TN F WA 9T IT &Y ATTAT Gy
g1 =nfay, fF4t mrzer #1 Aemay 70T
H AT TG & AT AT 1 AT & W I
# gfgwre i fag 7z =marerg & s
areAT &, AfeT ag 77 oo @t o aar
¢frgm v darad & ag A AawA
3. FATT FT FANT FET EAN ) §T
fAm a7 &1 g9 Wi 1= 247 ATPEC

T TETY R H gam ¥ g fw
f1 AT FY ATHZAT %0 BTT H T Y,
39 F1 a7 wfasre grar arfze fr o7 §
AT ®E K AT, A1 IT K141 A A0
9% 1 fa AT ®1 7 QAT FAT 407
TART TATA KT AF HIT ATHRET FI
@ifzq f5 7z 39 a7 Fi1 59 g
799 9T { w31 7 | fowz a6
FTATT F ATE A IART AT Z AAT
aifza o7 $IF0 qr FTAEAT WY AT
arfzg |

I H 0T AW AAT 3 ATY F FG
FZAT ATZAT Z A0 A AW ZTIFIE )
A4 zai 2 fx fad war wimrzyiAr A gr
FTHT TF AT wEfggl Loqm JrT
fa=z 7 F41 =8 T | 319 wfgs Fl
A ez fawe o F AT w947 i fAag
TATAA AL \ AR A FmT T
fa& g7 afan &1 3= 39 FT Afawv
FlFa IAHT A7 F127 fore 7 9T 37
THE T AT GaT AT & fof A qry At
EAIM & 9 AIFTHN & 1 AT KIATA
T3z g7 arfaT 12T #71 & "9 fa
AU E AT @ & T amr 79 &
FLF WOAT WAI FT ATHEX A4, qG



7581 Demands

[ o a0 W] -

g 1 3297 F7 @1 &Y w1 2 A/
o e &1 S == AEAT € | A
g fa dirame fezw a1 2 A A
FEFAM w®ANE AT IO @
ST & fF T @ ogm o5
v 73 @ "7 IS WOTEEA ¥ AT
§ 7 farew 3w & dar 7@ Er 2
# mmerm § 5 g7 @77 W A g
Sgrgram 2 AfqaT e g P
&1

&t Ite Ate famxY  (TTrTrAA)

SHE wozET of g w2

W1 Yo Ao WEN : MAAT 7T
war ¢ fr v far w1
AT & Wy frr w1 wow e o
FHAT E 1 A T AT AT 320 1 ferfa B
fami  miEgta 1fr & g7 A
7% 37 &, agA & i £, faewn A g
T FEAAT FT MTHELT 2 AT T AT AT
AT &, 3% 7 e AAr e
== qET AFAT 21 qEAr A AT 97 2w
AN F1 T2 o w1 87w A
FEATE AT AET T TEen aifag
o 9 g7 T TF ) T AT R
3 f5 fom ofam a1 70 a7 71917 A7
Tifrartrs gfeqan i = 2. 37 AW
a1 W= g drd e i oA e
sifed | Al B s & oam o
Tt grar 21 fead & o sEeew ®Y
Tifz & o7 # 3 A= #7 Aw A7 A
grar 2 &fasr 3wt am &0 am w18 e
g1 3w a7 fewr wmar @ T 9A A
Frz 25 i fam sAr & AT agr g3y
FWT & W IE A TRAT T AT
AT 9FAT & | N9 H 9T &7 AT A8
TEAE FET § | TE) GE HA 9 JH T
&Y ALY AT AT F, TR AW AT AT
wifed | & g § 5 oo S

MAY 29, 1962
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AT HATAT T AAT & A7 IO AT
arfer 1 fam 92T & grg § qvwre Ay
s FHAT #, IS &F WET A
TR AT W | T wTOor §
77 g1z fawz i avg avg &1 agafen
FYAT 7 AFAT 2 | ZAT Ty & oo
qr77 F1 AT f7eg & A1 39, A7 T AW
qfeaw 77 for s 2 g A ST A
At mm fate feeas w8 77 7= £
STHT F7 T ATE R AT H AT E
T A7Z F1 77037 A ZT T ATE ATTRT
RICIE G ES I e E el
A7z &1 wrifzar @ &1 WA AT I
A7Z AT AT ALY AT A F Az E
f =1 fomdiie o 3Toa w=fere
LA 3T AT T | FEEIT AT AE AT
Foten 2 fx fevgrma a1 27 fes
ez 75 1 FELETT T 2. 30T AT
F=7 fz ¥ =5 21 maw "vaT Fr
AR W F1d wadn 1 WA 2 AT
0T OYHAFN F1IZ 4.0 W RIT AT TeTH A
gL FT Za &1 FAT T FE IEAT FY
s arfer o F sen 2 f3 oA sfwem
fefg o o omes maz g7 fan 3%
TEIT AT ;T I f5=T Ag 9 vn g,
a1 fazra A a7 7% gAAT 97 fa=
FL AT TART UIT F7F a59 ZA A9
A T BT TH |

o9 § RETTZ WF A1 7 AT H 3G
AT AMEAT & | TF HIAAT FIE ATIHI
T A o diT 9% ¢ 9H7 A 37
FEHT AR AT & ST FT AT & 7%
#5zar g f& w7 adi & a19 @19 OF
qra F7 G97 TEALT AT & 1 a2 FT AT
fasmafe mfeme g & sewr =ifaafe e
FIATGA BT & AT T FAT THET AV
FTaC 17 & agd A T g & WY
srit & wfa guwT saagly w=ar @
FraT & 1wt gree H H T AW STy



7583 Demands

TG TIAE &1 AT IR FEIE ATE 12
F 97 # I AT THAT & | WAL IHHT
FT9 U g T Y g 7
JTET 1 AT I8 T FI2 IR AT FE |
qreT & a1 AT AT B, & qEAAT E TH
T FTAAT A AE GG AT
Ffrma £ @ 7 ot 7y ar § foe
I AT £ F95 5F At T AT far
a1 wifgg & & #1 & fzafaE 2,
g feafadt =1 39 577 & 27 w=
faarstzn mifwre 1 %242 w19z 37,
AT TIET FIFE A1 AT I A0
& o 1 o A &1 feafa dargran
ag WY 941 Zr 20zATT 21 faae ol
AT BIART ET TRAT 2|

21 i mig Al fafes § A
UF H17 FIA FT7H1 FZATE | AIA07 &
#1147 2 5 03 A% war $2032 g
q7 Q=4 AT T wATE BT =9 TE
F7 qFAT & | 7 (A g e T o=
= g7 [T OF TF 77T wTAT AT
o W1 wber A= famr aar 2 Wi ae
H19 fa% oA 7 TA w07 A Fr oA
I AEAT AT | WA T FTIA F 7
T 77 &1 FrAaea1 931 2 fw A dremre
foefT 1 THET AT T [T IAF T AT
a% fF 1 g0 777 7 A=A 2,
i g9 fafaz & agz or ®7 &1 &av
7 721 2 97 g1 ag) a7 Afew &
o1 7% A AEATE 7 7w Avg § IwAT
ifeq &79 &1 srEear F1AA F AT
w1fed 1 77 frifE fasft 2 i fergeama &
syt 7T #1 Ffezzgoadt § qar #1737
oY T Ffezzgadt § o afafaaad
gl 1€ § | & et wfezzant a1 €
ata migEwT aaanal g fx 8% faars oF
ITWAT @7 gAT 91 HT AT & & A4
IaF @+ fawar 17 Ia fwaet g1 /el
= T Y, I AT T Er AT | AEH
faffeee &1 sfegggdt & & 7

JYAISTHA 8, 1884 (SAKA)
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g 2 e fegeam & a3 a8 FiEw
Afqai ¥ FraT gy 91 g A g
% wmar @ fF =1 fafree Y sfezas-
UEt ¥ FigHeT dferat ¥ FT AT § #w
Tl Tt AR Tt 4F I w0 f5wrar
T ar | fodh mrat & 2T F A
mxar a1 fF A 72 o a7 $da
FT TATAT AT 7T & | AT T AVE FT
ar A T AT {47 A1 w5
ferem 1 717 @ ate a7 g% e9f 7
g1 1 fF F7ATT FY FATT ATy Ry B
Al & a7 FTAATT AT T TFAT 2, T3
O A W THAA & AT g
gfam & =tz 2 e A o A A
FTA 49, qie TAAHZ @ A oar
g wiaer i A7 foer B o &
Y ATz 0F £ &1 3fe A ar
Tt H7 IAFT FATT 7T A frare fpwr
AT |

TF A1 A7 I { FzAr qwe g 5
qrae f At nFza @ faea 397
F T A H AT A O gAT
7 & {F T2 TR IATAT T A A F
T qT ¥ Fa fEar v w5 fex
I ZETIA AN A FYET
qH | 7 AEAr g R e w8 3w
AIH 77F 7 A S = iz |

# ARE1 g 5 AT S THA 7
& fam @va St #1971 3¢ F, A
T &0 &, FAR! 994 ) T84T & |
TAT1 q5AA & (AT 4 T K FTO
A F1 AT & | 7 A7 § R F197
T & (A0 FoaA T &1 AT
feqrede #1371 2 1| 1 feur2dz 1 476
§ THT A A fEAT AT AT A g
Afa FT4%9 F ATST &1 | THF TAEA
&T A1 $TH Te7al g, T g [aFT8 FT 9
& W A1 TrEa ged &9 g1, T8
i zm dm Aifa ¥ smaw o7 e



7585 Demands

[’ff'{aﬂ’!nm‘]
aifed | T a1 Aifagt ¥ oF Hifg O
AMFALHE, @O AT F AR H 2
AT AL T F AT W F W Ay F+
T FEAIT FAT AT 0D TE
e H | 37 v F gy § 9F a7
FzA1 & & s fergeam &Y sar #
gy 93 9T AT §IT FAT 2, AR
= F1 fawr 3o IfF s & A
79 17 FHfdT F1 ATHT FT AT FA7AT
729 T | 7 T T2 F F0fa Aifa <
F9 F21 TMEATE | AT AT AT T
721 & e 1 feafq &, az gz & fx e
nH q F IfCF T W & S AT HY
ATHA 3 FTH F1 437 GTH THH F T
ot @ # ) forg amw ¥ 9w ¥ oFew
T T qGI AN TEA I TATT W T
Fifegama a AT ZHT 7 Az
AT AT | UF T AR A A ZTE GE
AT | AT FT AT FT ITAHT GOAT
ATHT & AR TGN FAAT WA A I
Trgr TG BT 777 £ | $faT a7 T
Z & =rae 7 OF AR F1 w7 AEF
w1 frg gt 79Ter & "RAT £ 39 fogdy
arst ® 4, feagi &1 w3 g, afvera
#1 v g, snfzfaai #0 wEa g,
frgz gn t#izamar @1 AT g, w0
AT ¥ HqA9T, AfFar g i
TAAT E | I AN A AEA F %o
famm & F8 Agr Jar wfzg 0 oA
M T AT G A AT ALET § A
AT FT 0T T oALET B a7 A
TFEH A7 A | A AF TAT q@T
T |raT & fa A1 $F 6 e FrLar
g1 TE1 8, 99 FTaTs 7 A1 fgrgmm &1
e g, W1 amafaw feem g,
fergeam 1 91 T §, 39 FT AR =

A2t fagr 9maT 2, 39 F w19 S q@FEy
g1 41 At 2 | IW F =AY FF @
& @ fo ag g Arfa $1 9% FO

MAY 29, 1962
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T 1 ga T aEm g Fwaw
Fr wfa ifa gg TCHTC FIATT |

WHAR T AT H A F A
FE AR § B W AAT T A9 W A
TEfafraT &t o & fod ok
oAl wgfeaa & fad s s T@mwn
@ | A WA fgegrae § OWR0 &
fegeardt Tsg & &1 39 # S 33 A
VT & 9 H &Y 69 qOAETS a9 T
Tfzq arfs agi & S I9 &1 AEA
T4 |

THY 7TE T A AW F qrfeEr & Iw
# oft § wwear § fF aga w3
AT & | 29 & fag aga @ aF
Fal A1t , TfFa o7 faafas ¥ 9 sz
TEarg & i amt F1 T W@
HEEEAl & | O a7 {5 faae &
FEE F TA GAA FT AN ITET § A%
Fr =1fgd & = ° A1 svE @
TIAT 2 IW 9L FG HATH AT FT &R
=0 F1 A7 | 3H 997 ¥ A1 AFATEE
TN E IH FT AW N A9 FT A
oz g+ @91 91g 5 37 #1 9 are
g9 g1 99 7 3% UA ¥ sgran i fr
s FT 427 2F 0, 9 gae g fw
AT a7 F AT F AT § AT 7199
far w1 g AEATE R A A A
FAA A1 FIATF T TTH T AT

Wt @TAATT qIMG ;. FAE, § AT
F® {4 0F wHEa JFaT q T8 a1
F21 F73 1T TST F AT W | FTEE H
TZ1 T TS F qadAe g faw T qE
TZTAAT & | TAFAA T AL 7 A AG
2 f& d% frrgeam &1 WX sl 9%
arg oA w1 Affesam § SE
a%E ¥ agT 9T AT & A T & oary A
T T AT &TH 9T | I 1 FCAET
foF TgT TCRTC A ACH T FIEA 57 I,



7587 Demands

I H 7 T 9T, A A 97, QAT i
Fgnmizaigweaaggfroaia
feft g &7 g9 a1 M 7 fer
qiEt &1 29 a1 | gafaaa gz & fF 92
IS I FoE & Gf @ ¥ 6
¥ W 17§ A IF FY A9 iy
¥T IR T e AT G 1A
T 1S gEFE g1 AT 97 AT T HEA
FT af=at ai=r 7% 7 | T T Ey
¥ FIZ 4qr, gt 97 F9 AT @I, IT &
T F g &1 T F21 A7 g F Twr
F A"z 7 IA 1 2 faar )

3 foamfa wwwt  (Fro0e)
JUTAE ARG, FIAT ATHA & a1 A
T TG ¥l 71 9641 ¢ | TF fergeardt
&t a1 9gi F fafesw w1 - grfa=
&7 & fod 1 A1 awdh a9 w2,
I F AT A I WG H GgT § g
WISl A qaaar £ | A g9 & At #
& a1 to fAAET § w9A gA™@ WAl
STgar g |

qaradt F1E 7 warfag F & ar
H 1 @ 9maT & =9 & faa F gwear
g & @maa 1 o1 gy 3 & gET 8,
Y @ & F7 & A F1 faw d=rHal
& Zrq H A2l AT Aied | T8 & a9y
UF UF AeA®T H A1 &7 a7 d19 &g
fastor g1y & agi 9T o1 UF UF A
OT FTA FT TATH 9% &1 &, 99 & g
¥ AT anfzg | g A & o1 gfa
&1 | g & 9g a6 fFar &€ 71 g%
waTfaare # o7 FL FATETET ®1 A &
qT FT AFA £ |

gt a4z & fr ;s wreaad
H g0 GrIfdsy & a7 A1 7g ¢ | AfE
s st AT frgzrgor a9 & 2t
FT I T FEA T 799 gFS gaA
FTT | I TFATE gHT 3T g, 9 F1
9T & &Y ST AT AT g ) S

JYAISTHA 8, 1884 (SAKA)

for Grants 7588

g % oF aga a3 9U7 ®) 9, Lee
TF I F1 Mifes 13 g o, 39 &1
g grfae F § g awes g &
e fesmradi g 1 q@ e & fs
39 ARA F1 A ofew w0 & fod
qIE| EH AT F1 0F AHT S afEe
FTA OF FifE qgT ¥z T FE B
g a3t g2 £ fF o a1 o1l T aw
gl 9l € 1 uF W &1 A afaw
F & faq oot godl &t wvesr
A FIE B § AT ZIET € | IW A
FI 97T R Eifae 77 & (g, v fa
Yo TIAZ I HEAT §, Yo TTHT g
AT &, 30 T Z1 AFAT §, WIS
% 9 7 qEre qfews F1 oA
FATG2AT | FBT ¥ 7arw Ffas FT
# F1fa< 1@d gu T9 FMA F Awd
A1 & g 93 FT HOA g |7 A
FH F fag 98 Fgeadr &1
HIAAT 9341 & | 76 & =1 & fox
T ag wEl G2 I I g ar s
72T AEEE ¥ FEAT 92T & fF oI
FTH TG g1 9T & | g6 a7 & F fae
uw sfeefasme &= 1 aiiz 7@ 7
@I g | | at faw ag s Aea g fa
fegram & s A ag I § f g F1
= gifee AT ET 9T @ 1 WIS fooo,
Joo0e, Yooo JT ac,ooc To GO
ofga &% swHe ®1 F1 grfaw
FOAT OF ATAT HIHT AT OF HEE
A F1 AFA & T F1 A9 8 |

# @1 e & a1 § 37997 g
arear g fx
“That less administered country
is the best administered country.”
fam wew & foas #% F#M7 ZW 7
T &Y FZAY THAT AT 0 Fawew
AU AIEAT F A 3 T I T
77 ¢ f& g € F1E a7 I 7= 1
a1z Tl g | T faa 1 o de
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[sf Py ]

& FMA & 1 A gAY FfEey s
FT TAFIT FA AT FHA § Ig @A
FTF A 73T AEEF FAA &1 99 &1
g F1gq TET WF |

T F A% | UAFAT F ¢ § A7
nAFTA &fRgA & art ® 4w qam
TAAVAZATE | 90T AAA 2 R 3T 5w
F TifaferT Eta ¥ 1 F Tifafzea
TiZfx & faars adf 2 ) ST A
T AE 91§ 921 31 3f07 7 a0 A
a1 9 &1 Zfez 7 AT F0 w6 AT
qZ ZHEA F77 F 3770 7 [176 987
2 297 T3 arEa A7 4 1@ T Prgrgay
FIFARITATG] | TH TR K AT FAAl
Fifzd =7 &1 wfaaa & aer w0 wrom
agi grar 7fza Faor &1 fr 37 difafeea
qET &1 Ry 7T 91 39 7 A
oF mF CregF TRET BT ) 0AT 7T 9
T 7% bR AW F oA W gy
FITEA £ 3T T OFITT ATT T 40
HIERATT BAMAT 577120791 7 1 fregd
RIS R R SR L R R SR ER L 31
TryaraIfig Az AT IEIA
fras AT g AN E FAEH
T AT TOFT FAT T ZT T

ORI g wiE ® fAars wman
330 FT AT F290 ¥ 97 FT AUCLTL T
fatwate G 7741 2 27 777 I7 9
TR TTAT 2 | ATLIA T7ZF T74T 77
Al w fza wan fF arfzar wos i
AT R T qEE A AL grAEr g
3 37 %1 eary At qowdr 1 39 fag
TH &1 TS TLOF ATTT NATRE T ATAT-
aTor A1 Fw A =g o oifzar 3w
Z139 % AT LZ AHAT 2 | T & 5T
& faq o & gare sfgam #§ 787 ava
TATE IHTATT § W &T T ALY FTAAT
7AW OIET fAeeg F AR AEA &
qET § UFFA FHTA w1 a9rs A

MAY 29,

1962 for Grants 7590

e g 5 3= frw qdft & qowm
FrFsT fFa g 1 ow ¥ Ak § ar mgn
& &< gzt 77 farraa 7 % ) e R
4 W= 4FEF 39 § sfaeied F fod
TEAT AT § | T AT GrAT Hgew
F1 &5 FIfAAT 9% AT FEAT Y AT
aZ TH T TH TIFAA F OF g7 &7 g1
qI AT AT ) a7 G F1Ar [nfEy
fF 9 mZgq & OF a1 19T 72 A0
39 AFT T2FA7 TAAT 3T F1 05 T2
aar w4 Zar Afzy 5 gy frr 9z
frdr aidt &1 fepms @ 72 F 32
w1 faeaT w3 305 e @ i maa
g1 i% az & farrg 3t 7 a7 za &1
&0 TE w1 Tz w trar war &
AT F JAAZZATA ATTE) F 39
7 flgn® g1 7 orFad wHaq
HACHETTT F G0 AT A AT g fw
2T AT T AT OF (F A0AT A
TR AATAEN AL IT AT 44 CIFTT
AT AT TIT AN | AT
% AFAT T AL b FATE S0 )

q 0T RO AT FITH GG 77T
A Z AT AT F T 3T Aew
qryidz w5 A7 AT £ | FAT F fAT
S FT &1 FE T (AETT [HFT FC
fzqr a4t g SAF FLT AT T AW
JZEIT | OATRT AT KT AF 5 FILOT
FIAT A1 AT F AT T | AFAIA o
T AT iz A1 39 farrT T wreer &
frar oA 2 frarar g
g &1 T4 T faeqa &1 UZTT H fHa9
feqr o ar gas faegew 3y fase 7
v Bar @ | wa fadea g fa A
aaay ¢ 7 39 gadr & s €
zafau gaFr Tz 2T TAfzw | A9
oz gfzia y @ € fF R
F foefrore &20Hz F1 7 I AT AR
Tz e fpar S Y 97w dfew



7591 Demands

grft | FTes § &1 7 qur gy &
AW A e g fr fagre § 2l @t
wegt o o gy gnit o gafan @
faaza & f& g S a4t 1 favaw Fi@9
§ foo frord #< faam o & 39%1 4
F¢ famr -3

8t Ire Avo fa@m@y : gam 41 T
FT T FT 2 FfF 3w faw &L 9
g1 A3 AEET |

Y forawfa et @ wfed 1

T fgedgr v A1 @z fr

e

THAERT TEE #1 T8 &
T PN G AT F1
Al AT HAT & FAAT TAST G &
fae 4 ox ZiTIAT F TS < T
WATIA T T AT WIS E | AL A
T &

“Then the petitioner received
a telegraphic reply as per Ex, P
105, dateg 7th February 1957 that
symbol “Cart” would be allotted
to him and that he might apply
immediately., From this corres-
pondence, 1t is clear that the sym-
bol of “Cart” could have boen
given to the Petitioner and his
purty meinberg at the ver outset
even. As nong of the officers con-
cerned in the matter has been ex-
amined it is not possible to find
out who was responsible for this
bungle. At any rate, I am inclin-
cd to believe that this affected the
Petitioner's clection prospects to
some extent.”

o # § wgan e g fx faera
g2 T &1 A oA Zrr o iy
a9 Fret e o ot F 03s 0 F gy
QT 1 ITEAEFA FEAE fE AT A
TLET &1 a1 e 3fe 7 s
fadrEm g4 1 faraw faar mar o 3w
faeaa &1 faFa wawaT T & T
fader s T faw a1 1 S faeaw w1
FFC AT AT FT T4 HTHT THo TAo

JYAISTHA 8, 1884 (SAKA)

_for Grants 7593

To FT A TF THo o FAT | IqF A%
DT F -0 faq 929 9w Lo
ffma fear mar fs &% ¥aw @9 @
ferrfrera fazgr frar wmar & 1 gaet
FTO A/ AGA L | F A AE gAw
|9 I FT W4T 47 | g5 0 & arw
It THo Uis o IH T4 AR UF
UHo Glo AT TT AR FLATEH § AT
arEf T A 9T FAAZ FIE ¥o-Yo
madt 9 TX | T iR 37 orf
goes # 4t famsr  fereme
fragr & faar | 921 o Ot FAEE
g wmA & faars o 1 TF fao F
7R THAA F1 I A0 ar otFT
zHa FA%1 Fhemdr g 1w & f5a T
et 20 1 TART ZAT A= aF ST
ST g1 T R A AT AL AT JE
A1z 7 o1 1 A1 feramrre famgr 73 &0

sfi Tergrerr Fag (a7 ) - 3
AP, WAATT gA7T 7 AT ToE0T o7 °
fiig maa o et vy &7 fagion ey
q0TEF I AU J UEAT ATAW
AT a1 ar ATk i g W 9T ae
W AT FTART AL AT IZ A T AT H
AT AT | TTET HTETT AT W7 faA
g T AT TF T HTAATS AT
FNOTEET AA | TT TLO0E0TH 0y
a1 figir fxar @ar qr 1 769 ar
IR -4

“125. Promoling enmity bet-
ween classes in connection with
clection.  Any person who in con-
nection with an  clection under
this Ac| promotes or allempts to
promoie on grounds of religion,
race, caste, community or lan-
guage, feelings of enmity or hat-
red between different classes of
the citizens of India shall be
punishable with imprisonment for
a term which may extend to three
years, or with fine, or with both".
w amt 3 fAm Arfo qro ATo T THT
3y2 W g7 A FT AT T FIEAT &
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[ fagraa faz]
¥fr T ® wgT 37 Al o fog @
T F1 qo Y &, T whawa &
Tq ®T AT @ AT |

ZH g2 § T 9% I3 ISTET T 47
f& g wifzat & a8 & 99 9 4R
arfa & A a7 =T fEar w1 g
fremer wi aifer faerr | sEAET
IR AFAT &7 @ 4 g7 famw w
for T F2w IBET AT | AZ THT FAAT
& <= fa=ne & Ay 4r fF I amt wi
T ATH g1 | AFA AT A F
TEHT TEIATN ZHT AT AR AT R
¥ wa s oY GAT iz ar st e
9T qFaH wgl wera wq famie =
THTT FT T F47 T2 /O | AH
gafae FA awmar & 2 7 onfy a5
AYT GFaATT AT AEAT A HA4 TT AT
T H Ty A @ | AfEE me
T FA 7 9fe &1 qFIAT 3907 F1
afagre 7g fzar | ofom 7z g fF
w1 T qEEAT T =TT 1w AfagE
qHEHT AT FIAT & A1 5. oA
T AT & & g gmiT As w0
T

TS § O FEA R AAA A
maAEe &7 fa=re qr % 27 F 35 g
#1 faw 7 &7 | FfEw @ FA F¥
FEEAAT 1 AT | GHIT FTAF 1 7197
Feemar & /Y7 w7y A § fF ag sy
FTAA 9T FATE & /T T LG
AT FTF A=A grar £ 1 #fE aa
g9 NFIT & FAA FT RARAT FHT 2
ST AT ATIA 97 8 AT §F AN F
{qeft ®1 &7 &7 F1¢ 3T T AT |
gt fm gm ww #1517 T o
& T Fr @9 FAET T HFR IH T
F oAl faamET T 2T T4 Sy
Y I9ar qrg @1 faarar mr 1 #F AT

MAY 20, 1962
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st fr feeg g @a # &, g
mi wmar war fE qEew 9 aay
i 2wl ar T R g Amc H &
T TAAHE T F A F1 e i e
FTAA FATAT 41 HYT TH Y W femior
faar 41 41 TAAz #1 Few a1 5 aw®
T fo 57 A F1 HAgAT1 7 &1 WY
IEET FZT A F 9T R g o)
TEAHE @7 I FAA F AT A HIT
qT & AT g AT & Fear 2 fw o
AT F4T F1 faama & amw &7 7 )
1T AT IH AAT AZ] AHA AT IR
T qAATT 7 FAT A TH &7, wAA KT
ffaTa ® 71 %7 39 F qARAAT T FL
T gaEt fawra 33 1 a9 /7 T
g1 Fgar 41 | w7 g fafaerdr
fem = ma mig s 9z =9 =T
g ar 7l T ww R, TAANTAT w1
ot fafaet st o &faeaaq &6 2
az =1 fafaezd 7 ma &7 L A w2
2 97 T FH & AF AR W A
v fF a7 #9917 F 67 39 7=
qFIHT A AT gFATATNAA A7 2
oI IR FAA F F famA 3w i
AL H AA AT H LAY AR

TAFTT URCTHA 0 ATAA WY OF
g o fos fmar o g7 i A § oar
faeme g7 & it 2 f g qATA A
& gifeaa w74 4 o #rE sgEedr
AT St 7E7 77 wfe # @t A
REUR o AR 79T L AAfEE S
T 1A i fea a7 o9
I % WTT L TS 9T ZH AT 0%
TARATHT ZTPAT AT 7347 41 f=%
ST e TS g At fRT
@A S TZ AN A A A 2
A4S H ATALA FTAT TH FT0 gHA
T #1 fore fzar #91 & 9 o3 S0
A ZT B T | T A AT W G
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g fE N &af gw F@
e A Wk gwe fmtwh
fF 3Y,cce TT ¥ ufiaw "TEI
qiferariiz & fag 3,000 A HfaH TR
o s i fAm 00 ¥F R
sifqs A g1 1 & q%ar & f& wE 9%
Y §F FH g1 Al IO T2 B
# strar g f et a7 g afifa o0
TG H1 g | A ZAE 0F A1E F FR1E
qifmmaedl #ea & fav M@ &9
AT @9 Fd # A1 349 fRsfae & g2
AT A FH A FA A3 a9 7 q1 A
aqife ag S faet 7 Trsfrar At € F
YY,000 AW &,000 # @ZA T FM
FEI SaTIRT @< F79 £ | 97 qg FgAT %
TaAHz q3 AWATE] § TG AR AU |
TET ATHT W FTAT a1 & HIT AT A
st & wiafafa st g= & @gf 9%
T F7 A & a8 A1 79T 71 fgana
q 2 A% A1 g9 I9 & Aregriad T H
FAT IS &Y HH Foud1 F 757 & 7
o &1 AreafoRs '@ a1 @ w1
IS W AamEr & gfa it S ag
i g fF gz w8 qar & 9 AE
fgama 35 & 17 97 F19 7F 7 2 |

e T feAm T AT 9@
qraeE gfaafaaam 31w 1 AgT %
AT TAH FEAT WIT AT FAAT 7T
F1E qara 740 & 1 FAT A & "IEH
T A1 & fao gt # | F graswT aAErs,
fF Y faeg ot sediEaT @2 § 98 94
F ATITE 97 @2 g0 9 AT gl A §
FE1 vAET &AT @ fFar #fEa 4
aga 1w A= Far 7 F auaAn g
fa =maz AT 39 W 47 &7 TR0 Z00
FOT 300 FTATH 7 @ fFar 1 § 7
ar avg foar oy fr seEr & g g g
a1 ZAT gRI AT A7 2 AT /AT A 37
g ar A gt ) FfE q gEd {E
T feam §F AR ER A= &
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w7 orr A fasiy frgiA fiF 3,000
¥ #&f wfas &< faq7 g, o a=
94 @ {4 gF | §7 TAT, HETCETHY
#1 &1 3 fiforg | ag Y wiww o T &
T2 g waan e weg 9t &, @ @
FTH! 8TGT &S FT & | TSI, AETATH]
Y FooaT A Y qg AL AT A g 5
g8 9T9 &9 & FH @9 F3 | a6 A
arad & fa o e | g & @
g1z 9 & fAT 97 59T @9 F3 | OF
wfeer frgz dar g1 oeft & ) 59 T
HTT 39 &1 UF TET a9 & a1 TEAR1
FTATFT A9 & fawre g 1 ¥ g a7
R FT AAIA FI G3 AT g AV
FEHT 92T, ALy a1 ga Ay @AY )
Fa13 1 feana @ & fo wgr 9T &
fE Svr =T feae @A A 2R &
1 gg drr a1 @ I s1fE ga
I T FTAT FAT T |

%fF ¥ awy @en g1 @ § Tafan
¥ e wiraw 919 Fg FT g F&07
1T 7z T W Ffefand 0w gwn-
safer & 1 Afefagd s gasiaafea
& JHTA FT ATHAT &9 L ¥s AT HA Yo
¥ e AT &, g &fawm & W
TaEt w9l § | 9g wwAE &7 faaw
fF 3| &1 93 a1 ¥ A9 g T HfEA
IAFT WG AOET WA qF AG gHT
o AT aF A1 geear Ag) Fg a5
¢\ dfaum &1 3z w17 fr qfefaod
F1 Z% wAS(IFI T T 99T F4T 79 aF
T HAA F 9¥7 121 7 Fg gl A
3F A% H TH 739 T8I £ | 397 02
ot 391 faar § o o412 1 A FfaEs
91 F71 € f g2 gAT 7 Fq7 F21-
ZANT 9L O KT | WV T OF T
&1 G| F70 (€ 9z 797 ag7 39 Af7-
faudy o7 uFdiagfea §1 gwT "wAn
F7 g Fgifw wfagqa # ar6 069y F379
&1 IraiamA &) T w9 @g
dfagm # Avgm Agr W E oM)w
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[»t Preram firg)

Fifredr W waagfer F1 ogew
FLT F A AHSAT F3H A0 qT0H 2
T FF FTH IAT ! AGL TATHE FT
IFFT FA F Fq1 avav § ? fafen o
¥ A § A1 ZH AMAN T@ AT
a1 4 fr Ffsfandr #1 mafarfer
# AT a1 g AT AAT 790 W@WI
T G Al AT AN ZH AT AT
HIFTC TAT 78 7 AT 7306 2700 F101
79 g A77 T W AR 717 77 97
21 34T & fF 37 3070 &1 wwaT frar
qA AT A7 AT ATFA AT T T
favg g m st sz oAt Az vz w
WAT AF T AL AT § AT AT TIFI
fam qam agt g7 # 0 w0 w4 1o
I Ta7 4 AT A0 AL T2 T A5 H
Zgr & AR TN FH R ATT 50
AL E v AA F IEIT A BT AT AT
qAT 94144 T CGTT LiATE 10T
qr |

Shri A, K. Sen: Mr. Deputy=-Speuker,
Sir, T have listened with very great
interest to the various speakers re-
presenting all the Groups and Purties
here taking part in this discussion, and
1 am glad to say that 1 am happy
lo notice a large area of agreement.
As we find every year, so far as the
Demands of this Ministry arc con-
cerned, we do not exactly cxpect a
polarised attitude, and it shows  how
deeply this country and  this House
feel about a proper legal system serv-
ing the necds of a growing society and
vet preserving the cssential of free-
dom which our Constitution guaran-
tees. And 1 apprehend that all the
speakers who have spoken with dif-
ferent strains have really been moti-
vated by thesc larger considerations.

While taking the points that have
been raised, may 1 take the important
points leaving out the details and try
to say something which will express
not only my own personal point of
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view but, I concive the point of view
of the pcople regarding these mat-
ters?

Let us take the question of legal
aid, raised by Shri P. K. Deo. I do
not think there is any controversy
over the subject. And we have during
the last five vears also gone ahecad in
formulating a scheme which might be
of general application. It will be re-
membered that sg far as the Scheduled
Tribeg and the Scheduled Castes are
concernced, the Centra] Government
already bear {ifty per cent of the costs
of litigation. It ha- been said occa-
sionally “Is it presumed that every
member of the Scheduled Castes 15 a
pauper. Gr every moembers of  the
Sohedaled Tribes is a pauper? Is it
presumed thal every member of the
non-Sceduled Castes or non-Scheduled
Tribes s not a pauper? 1 am afraid
that (hat argument has cerfain suh-
stanee, beeause we cannol cut across
the different  groups  and  castes
and determine,  on the yard-
stick of whether a litigant is a mem-
ber of the Scheduled Caste or not, the
question of cligibility of legal aid that
ig to be made available to him. Pov-
erty docs not follow the lines of divi-
gion of Scheduled Castes or Scheduled
Tribes. It is not certainly beyond our
experience that there are individunl
members of Scheduled Castes who are
much richer possibly than individuals
of other castes. But the wider consi-
deration of bringing the fruits of a
free Government to the door of cer-
tain castes who have been more or
less deprived of the benefit of a just
society for a long time was felt  so
paramount that in such cases, not only
in regard to legal aid but a'so in re-
gard to educational  facilities and
var‘ous other matters, we have, by
and large, followed the division of
Scheduled Castes and  Scheduled
Tribes in the matter of making avail-
able to them just assistance. I think,
in the larger interests of the country,
these considerations have worked
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properly, and brought justice to these
people who were oppressed for a long
time and who are just coming to
realise ‘their importance. The question
of making legal aid available to the
poorer sections of other communities
is, ag Y said, not a matter which is
controvirial at all. We are all agreed
about it. But, the question is, where
are the funds? In the last Law Min-
isters' conference to which reference
was rightly made by several speakers,
we dig approve of a scheme, but it
was resolved that the Cenire should
find 50 per cent of the funds nccessary.

16 hrs.

The demands on Central uassistance
for many arcas and for many pur=
puscs ure so great that, unfortunately,
1 must confess I have nol  succeeded
in making the Central Governmoent
agree to treat legal aid to the poor on
the same leval of urgoency s other
mutters, It is no sceeret and 1 admit
that possibly a power house or an
irrigation dam  or a  steel  Tactory
wiould assume o much more important
place in our sale of prioritics  than
matters like legal aid. T hope that it
will be possible before long  to find
the resourees not only from the Cen-
tre bul also from the States {o cnable
a proper scheme of legal aid 1o be
worked oul 25 in other eountries like
England where the scheme now  in
operation has been remarkably  suc-
cessful,

The next question raised by Shri
P. K. Deo is a larger guestion, namely,
that of no appointment of Judges to
executive ‘or administrative posis.
Shri Frank Anthony joined him  in
that. I think all of ug feel that  our
Judges occupy a special position be-
cause in this country. we have come
to regard the institution of frce courts
as an cssential element in our free
Constitution, without which many of
features of our Constitution will fall
to pieces. We, therefore, always like
to keep our Judges away from the field
of controversy, and all administrative
posts naturally bring the holders into
the arena of controversy. There is no
doubt about that. By and large, I do
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not think tthere will be much disagree.
ment amongst us on this proposition
that Judges should not normally be
appointed to administrative posts.
But, as will readily be conceded, there
are many posts 1o which Judges should
rightly be appointed. Take our Elec-
tion tribunals which should be entrus:-
ed to adjudge disputes in which
important persons are jnvolved—let us
say, Ministers are involved. It has
been our practice to appoint ex-High
Court Judges to abjudicate on these
disputes. Naturally, this is a field
where ex-Judges would admirably fit
it. Those who have had no judicial
experience would not at all be a happy
choice for doing this particular work.
Iet us take the wark of the Iaw
Commission. Here would be a field
where our Judges would be suited for
the purpest ui nul unly guiding the
work, butl also for the purpose of
bringing lo bear their mature
exporience, 1ient aod wisdom, We
need vot clabaraic all the fields which
would be of a similar nature, where
our Judges, by retsen of their train-
ing, temperament,  education  and
various other qualities, would be ad-
mirabjy suited for the purpose of per-
forming the task assigned to these
bodies, diverse  tribunals, enquiry
commissions and so on. I do not think
anybody  dispuie thit our  Judges
should be appointed there.

[Smnr Munenasn Duees ing the Chairj

But, as I said, T am very sorry,
taking potice of a few lapses herp and
there, we fenrd 1a indulre in such
generalisations that might  possible
ereate an impression that our judiciary
has rea'ly come 1o a state of disgrace
or that they huve fallen low in their
stundards, T am sure it has not been
eciher the intention of Shri  Frank
Anthony or other hon. Members who
have  given cxpression 1o views
on these lines, 1o ercate such an im-
pression in the public mind that our
judiciary has deteriorated. Lapses
there would be anywhere, T think we
shall be doing the gratest disservice
not only to ourselves, but also to the
country if we allow our respect for
the judiciary, our confldence in the
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judiciary to wane at all. I am a firm
believer in the majesty of the court.
1 do not acknowledge the accusation
of Shri Frank Anthony hat we have
been pillorying our Judges, Judges are
also not above criticism in matters in
which criticism would be appropriate.
But, it would be very unfair to accuse
either the Prime Minister or any of
his colleagues or myself. Shri Frank
Anthony will agree with mg that, on
the floor of the House, every year, I
have defended the Judges. I have said
that I have been a proud member of
the bar who hae always admired our
judiciary. 1 personnally feel that our
Judges have set a standard which is
still to be reached by many other
countries. Whenever our Constitution
has come to test any where in India
whether in times of crises or emer-
gency our Judges have risen to
the occasion. That shows that we
have been drawing good cle-
ments. But who can guarantee that
every one woud be a gem? Even if
Shri Frank Anthony were to make a
selection he cannot guarantee the
selection of undiluted gems always,
especially in a field where the future
can be only tested by guess work, by
current performance. It is true that
therg have been cases where, ag he
says, people have been appointed to
High Court in preference to others
who have, possibly, enjoyed, in terms
of money or busy work, a heavier

practice. 1 would like him
to mention a single inst-
ance where such  selections have

been made by the Government. Not a
single instance can be given. I have
been here for the last six years. The
case that he referred to, the case com=
ing from Patna, referred to a person
selected by the Chief Justice there.
The Chief Justice took exception and
hauled up the person making the accu.
sation for contempt. The accusation
was not that the Government had
appointed them, but that the Chief
Justice had appointed the pcople who
had no practice. I think it is most
unfortunate to make any such accusa-
tion even if that be a fact, because it
brings down the High Court. From
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my own limited experience, I can
say—and there are others who are
coming from other High Courts; Shri
Frank Anthony himself is an emient
member of the Bar, and he will bear
me out when I say—that it is not
always the man who had the heaviest
practice who proves the most success-
ful judge.

Shri Frank Anthony: But they
must have some practice.

Shri A. K. Sen: That is a different
matter. But to say that the man
having the heaviest practice would
always be the most successful judge
is a mistake. I have scen that it is
not so. From my own limited experi-
ence, I can say—l do not want to
mention names—we have had judges
who have turned out into fine judges,
who when they were in practice were
not thought so much of, but once
raised to the Bench, their talents
really blossomed and they made their
mark, It is not, therefore, always
right to make such genecralised accu-
sations which create an  impression
that our judiciary has come to a state
when the public have lost confidence
in it.

Many of the things that Shri Frank
Anthony has been cxpressing on the
floor of this House year in and year
out have evoked complete accord, sc
far as I am concerned, because I per-
sonally think that ours should be a
very solid society to live in. If our
fundamental rights had come to
nought, if we found that it was
impossible to enforce the great rights
which not only our Constitution but
our laws provide for us and there
were judges who were, only on consi-
derations of expediency or expedi-
tion, loath to attend to cases where a
challenge against individuals' rights
was involved, then it would be a sorry
state of affairs. And there the great
role of the courts comes in. They
have to play their role rightly and
truly as the guardian of our Consti-
tution. I shall be very sorry myself
if ever a citizen finds the door of the
court barred against him only on the
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ground that there are t00 many cases
with which the court is bothered and,
therefore, his would be possibly one
of the too many. I am sure that that
is neither the intention of the judges
themselves nor of those who adminis-
ter our courts. But, nevertheless,
certain things have happened, when
possibly we have started to emphasise
the role of speed more than it should
be. After all, when a man comes to
‘the Supreme Court, which is the last
court of appeal, it is not always the
speed which should determine the
value of the justice that he pgets.
There is the quality of the justice too
which will impress upon the public
mind, and, it is, therefore, absolutely
necessary that the man who comes to
the last court of appeal does not find
that the procedure is such that speed
has assumed a more paramount and
important role. and the needs of the
individuals have been  relegated to
the background.

On the question, therefore, of the
imposition of a condition of furnish-
ing security of Rs. 2000 by any per-
son who comes up to the Supreme
Court to make an application under
article 32 I cxpressed my own con-
cern last year, when Shri Frank
Anthony raised it. I took it up with
the Chief Justice, and told him that
we were oursclves reluctant to  pass
a law hcere telling the Supreme Court
how to try its own cases. Well, we
have allowed them under the Consti-
tution the right to frame rules, sub-
ject, of course, to the paramount
authority of Parliament. 1 do not
know if T have been able to convince
the Chief Justice, but it appears that
that condition has still not been
removed. It will be for Parliament
to decide in the future whether this
is a matter which would justify
interference by Parliament, and
whether Parliament would think it
wise to impose a rule of procedure on
the Supreme Court or not. I hope that
such a course would not be neces-
sary, because, as I have always said
here, and I have found complete un-
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animity on this, we should not inter-
fere with our courts in the matters of
procedure and similar things except
by employing the method of persua-
gion to express our own points of
view as citizens. Because Parliament
has a certain super-riding authority
which would be binding on our courts,
and because it is endowed with these
great powers it should exercise those
powers with restraint, especially
when those powers concern our courts,
It is in the measure that we observe
this restraint that the dignity of
Parliament particularly in the field of
its relations with our law courts
would endure.

I, therefore, hope that it will not
be necessary for Parliament to inter-
fere in this matter and that whatever
impediments there are at the present
moment, which appear to be genuine,
would be attended to by the Supreme
Court itself,

The next point raised by Shri
P. K. Deo and wvarious others—I do
not want to mention the names of
each individual speaker—is about our
election laws. 1 was surprised when
he made this bold statement that our
election law should be changed, and
he has said that everyone was agreed.
I must say that he is very free with
his inferences and assumptions.

Shri P. K. Deo: 1 am very optimis-
tic.

Shri A. K. Sen: To say that every-
one was agreed that our election law
should be changed was a very bold
assertion, because if everyone was
agreed upon one peint in this House
and outside, it is this that our
election laws have sct a standard for
the rest of the world, and if any
machinery has worked wel] and im-
partially, it has been our election
machinery. Three general elections
have been held, from time to time,
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some amendment; have been made in
our election law. All the amendments
have been made after consultation with
the representatives of the different
parties, and then Parliament had am-
ple scope for expressing its point of
view, and never have we carried any
amendment to our election law simply
by uing our majority, Shri P. K.
Deo may say that we have used our
brute majority, But what is brule
majority? What is a majorily which
is not brute, is very difficult to definc.
Majority there must be for a decision.
Bruteness comes when the other :ide
is stifled from speaking. I do not think
that Shri P, K. Dco has ever been
stifled. On the countrary, 1 think he
has enjoyed, and I have always been
glad to hear him—the largest measure
of freedom, not only in regard to his
comments on our clection law but in
regard to his comments on cvery law.

One branch on which many speakers
have dwelt on is the question of elec-
tion cxpenses, The Election Com-
missioner in his report on the second
gencral elections had said that this
formalily of filing clection  returns
should be dispensed with because he
felt that nobody possibly, in the ulti-
muale analysis, furnished a corrvel re-
turn, and tihcfore, by imposing this
condition, one was possibly putting a
premium op filing incorrect return.
Government felt that if they had ac-
ceded to this demand Shri P. K. Deo
and other possibly supporting him
would have been the very first to say
‘Look at the wretched Congress Gov-
ernment; they have removed this nece-
ssity of flling election returns, so that
they can rpend as much money as they
want on the elections’, I am not pre-
pared to believe that Shri P. K. Deo's
party has not been spending....

Shri P. K. Deo: It is much less than
what the Congress Party has :pent.

An Hon. Member: They are insisting
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because then they will be able to come
back on the strength of money.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
They have cxceed the limit in  any
case.

Shri A. K. Sen: I shall be very glad
1o be convinced that Shri P. K. Deo’s
party has kept to the limit fixed by
Jaw, 1 am open to conviction in this
matter, as in all others. Thercore, if
the blame is to be foisted I do not
think that it should be foisted only on
once hend. As I said, cvery party
spends, and it is very difficult to abo-
lish party expenditure on individuals.
Some partics show their expenditure
and openly proclaim them; others do
not. There i: no law which can com-
pel a parly to disclose its own expendi-
ture because that law again will pos
sibly involve incorrect declarations.
The Chiel Minister of Orissa  was
quoted. T am glad that he made such a
declaration which show: the forth-
rightness and the candour with which
he disclosed the eclection expenses of
the Congres Party in Orissa. Far
from criticising it, I should have wel-
comed it as one to be followed a: a
matter of candour by other parties.

Shri P. K. Deo: That would invali-
date the entire election,

Shri A. K. Sen: Party expenditure
would not do that. You remember the
great debate held on the floor of this
House. It i: only individual expen-
diture that matters. Party expendi-
ture is a continuous factor. A party
in a democracy works only or elec-
tion. After all, ultimately it i: only
an election machinery because a party
in a country like ours works for cap-
turning power and without power it
cannot achieve anything. Therefore,
in a parliamentary democracy, the
party is nothing but an organised elec-
tion machinery. Over all the five
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years it works as part of an election
machinery -which is geared to the
purpose of winning tre' next general
election. This is a matter which has
defied other countries and it will con-
tinue to defy this country, so long as
you make it compulsory for a cand:-
date to file election returns. Fir.t of
all even correct returns will be as-
sailed. I found some hon. Member
here discussing the amounts .pent in
the Prime Minister's constituency and
other constitucncies, Living in Pala-
mau, I do not know how he could have
had . uch specialised knowledge about
the expenditure incurred in the Prime
Minister's constituency or  other con-
stituencies.  One has to  marvel at
thi*. Pcople have possibly specialised
knowledge in these mafters which
others do not have. I do not grudge
them that knowledge. But in order to
arrive al a general conclusion, 10 use
a sperialised  knowledge of a  few
cases would be rather precarious.

What impresed me was the  high
level at which Shri Anthony spoke. 1
am happy to say that whenever it is
a matter of law, he moves to the high
level and keeps to the great traditions
of the bar and I am always happy to
sce a fellow-member of the bar kcep-
ing to our lofty traditions. He says
there is g dangerous tendency which
is manifesting and he calls it the cro-
sion of our devotion to the rule of
law. For that the other parties are,
I suppose, equally responsible. The
rule of law i: to be upheld by the party
in power as much as by the party
which i; not in power.. (Inter-
ruptions). Let us not throw blame on
each other. I agree that no democracy
can survive unless it stands on thse
solid rock bed of the rule of law but
no rule of law is sustained by law
alone, The ultimate sanction for the
rule of law in every country where it
ha; survived is the faith of the people
in the rule of law and the faith that in
ob-erving the rule of law justice is
assured for the common man Every
one has his due if everyone observes
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the rule of law. He has to obey the
rule of law and unless the law is
changed he has right to try to defy it.
The executive has to obey and if it
does not, the court is there to correct
it, and those over whom the executive
assumes control have equally to obey.
They cardinal policies on which it
rests are two, apart from this psycho-
logical foundation. They arc, firstly,
everyone has to submit before the law
as the paramount authority and
secondly, evervone is equal before the
law. These two things govern our
every way of life under a democratic
Constitution,

Our courts, as Shri Frank Anthony
right laments, have no doubt to meet
the exigencies of a socialist economy,
the growing nceds of a progre:sive
community, and have dealt with this
rule of law not from the purely tech-
nical peint of view, and have refused
to follow the rigid precedents of
American cases. It is true that delibe-
rately we did not introduce the re-
quirements of the due process clause
in our Constitution, because we knew
that the Government would be the
main instrument in creating a welfare
State and the Government must neces-
sarily act according to law. That law
must necessarily, therefore, deviate
from the rigid canon; of equally which
the American courts had enforced.

Let us, thefore, not be obsessed.
If the courts have made article 14
weaker than it would be elsewhere,
let us not lament over it, and I think
let us congratulate our courts for being
visionaries in allowing our progressive
legislation to -urvive the challenge on
the rigid notions of equality.

Many of our laws would have becn
struck down. I remeber I argued my-
self the case where we had challenged
the gmended provision of section 34A
of the Income-tax Act which was in-
troduced after the Income-tax Investi-
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gation Commisison Act was struck
down. The decision was critised on
the ground that the courts had stretch-
ed to the maximum point the article
in question which might be contrary
10 orthodoxy notions. But judging in
retrospect, and judging from the re-
sult I think the decisions of our courts
have been very good. While they have
kept rigidly to the basic ideal of equa-
lity before the law they have not
shirked from doing away with those
forms of equality which fetter the
Goverment in pushing forward with
progressive legislation angd bring about
more rapidly a socialist economy.

With regard to the panchayat courts
the committee which was appointe
after the last Law Ministers’ Confer-
ence has now made the report. It
would be printed very soon and would
be laid on the Table of the House im-
mediately after the Government have
considered it or even before that pos-
sibly. I shall not be anticipating very
much if say that its work will com-
mend itself to all. It hs done a magni-
ficent piece of work and the report
would be of valuable aisistance for us
in the future.

I think Shri P. K. Deo and Shn
Warior said that we have no work and
asked why we should not have more
work. 1 think Shri Frank Anthony
said the same thing. I <hall draft a
memorial for him if he wants to, but
that memorial has to be addressed to
the Prime Minister and not to me. I
shall wvoluntarily give him my as-
sistance if he want: to increase our
scope of work, because I am not afraid
of more work.

There has been some minor criticism
about Dballot-boxes being defective
here or there. The rules are quite ade-
quate in order to meet such situation
;s in Jammu and Kashmir where the
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boxes were found mechanically defe-
ctive. They were changed immediate-
ly when they were brought to the
notice of the Election Commission.

Shri Bade: After the mischief was
done.

Shri Sham Lal Saraf: The faults
were detected long before the actual
clections took place.

Shri A. K. Sen: Can the hon. Membe
guarantee perfect mechnical perfor-
mance without any failuré? If he does
certainly I shall recommend him to as-
sist the Chief Election Cbmmissioner.
The hon. Member possibly has not
seen these boxe:. These boxes are
mechanically quite complicated in
order to prevent any tampering. When-
ever ther are mechnical complica-
tions, failures also occur. I think
there is no rule which can guarantee
against mechanical failure. All that
the rules can guarantee against i: that
when these failures occur, the rules
would be adequate to provide for their
remedy. If the rules are deficient in
that respect, I am prepared to consider.
But to say tht there will be no mecha-
nical failure would be indulging 1n
comething which is not practical,

This is all I have to say. We have
come ifo the end of our time exactly
to the second. 1 thank once again all
the hon. Members for their valucd sug=
gestions. I have done five ycars of
my work in thi: Ministry, a few more-
months now. 1 have recived the
co-operation of this House till now
and 1 hope so long as I am here, T will
continue to receive that cooperation.

Mr. Chairman: I think there is no.
objection to all the cut motioms being
put to the House together,

All the cut motions were put and

negatived,
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Mr, Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete, the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1963, in respect of the heads of
demands entcred in the second
column thereof against Demands
Nos. 73 to 75 rclating to the
Ministry of Law.”

The motion was adopted.

MINISTRY OF DEFENCE

Mr. Chairman: The House will take
up discussion of the Demands relating

to the Ministry of Defence.

DrMAND No. 8—MiINISTRY oF DEFENCE

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
35,06,000 be granted {o the Presi-
dent to complete the sum neces-
sary to defray the charges which
‘will come in course of payvment
during the year ending 31st day
of March, 1963, in respect of
“Ministry of Defence'.”

Demanp No. 9—DEFENCE SERVICES,
EFFECTIVE ARMY

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,84,74,75,000 be granted to the
President to complete the sum
necessary to defray the charges
that will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Services

P

Effective—Army’.

Demvanp No. 10—DErFENCE SERVICES,

EFFECTIVE—NAVY

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 15,12,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Services,
Effective—Navy'.”

782(Ai) LSD—8,

DeEmanD No. 11—DEFENCE SERVICES,
ErFecTiVE—AIR ForcE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 60,05,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31Ist day of March, 1963, In
respect of Defence Services,
Effective—Air Force'”

DemaNDp No. 12—DEFENCE SERVICES,
Non-EFFECTIVE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 15,75,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1963, in
respect  of ‘Defence Scrvices,
Non-EiTective'”

Demanp No. 114—DerFeENce CAPITAL
OuTLAY

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 24,99,75,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1863, in
respect of ‘Defence Capital Out-
lay”.”

Dr. Ranen Sen (Calcutta [East):
Sir, at the outset, I pay my compli-
ments to the jawans and officers who
liberated Goa from the Portugucse
imperialists. This act of the Govern-
ment of India, though much belated,
roused, the deepest praise from the
people who cherish freedom and
peace. This act of the Government
of India was supported by the social-
ist countries, namely, USSR, China
and the new-born States of Asia and
Africa. This action in Goa was op-
posed by certain military powers.
Certain military powers, who are now
in CENTO and SEATO and who are
in the Pakistan-U.S. Pact, have shown
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their real faces and the defence of
India is endangered from these quar-
ters. Our long and continued associa-
tion with the Commonwealth coun-
tries, with the U. K., and our depend-
ence on the western powers for our
equipment and armament are en-
dangering the defence of our country.
Even now our Army officers go for
the Commonwealth military excrcises.
On page 16 of the Report of the Minis-
try of Defence we find that a high-
powered delegation, on behalf of the
Defence Department, went to a con-
terence at Oxford in 1961, presided
over by Earl Mountbatten. Is it not
showing respect to our imperialist
master cven now?  Again, from the
same Report we find that for 3 mili-
tary tattoo in Edinburgh in 1962 our
Indian soldiers were sent. Are these
things not derogatory to the national
prestige? Are these things not dero-
gatory to the anti-imperialist tradi-
tion of India?

While discussing the defence bud-
get, we have to find out who are our
friends and who are our cnemies. It
has been proved again and again
that the United Kingdom, the United
States of America and other military
powers arc not our friends. We get
our equipments, outmoded cquipments
at higher prices from them. Let me
here quote a news item which ap-
peared in The Indian Express:

“Six or seven years ago when
the Canberra-bombers were due
to arrive, it was found that they
were without installation of latest
radar equipments, Even when
they came, the heat in the cock-
pit was unbearable even for the
Indian who at a pinch can insu-
late himself against 115°F."

Such scandalous affairs are going on
because of our association with Com-
monwealth countries and the United
States.

We all remember that some time
back there were newspaper reports
about the desire of the Government
of India to purchase from the Soviet
Union MIG jet fighters. It was also
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reported in the papers immediately
that the US Ambassador and the UK
High Commissioner in New Delhi
became very busy. They started
protesting, making enquiries and put-
ting pressure on the Government of
India. It is alsp reported—I am again
quoting—:

“On May 19, the Commonwealth
Relations Office in London publi-
cly stated that the British High
Commissioner in Delhi had deli-
vercd a note to the Secretary-
General of the Ministry of Exter-
na] Affairs and that the High
Commissioner was next day re-
ceived by the Prime Minister him-
sglf. In the same statement, the
Commonwealth Relations spokes-
man expressed the hope that the
Government of India might still
decide otherwise about the deal’.”

What gives them the authority, the
audacity to decide as to what equip-
ments India should buy; or what not
to buy, and from where? We all
know that conspiracies are being
hatched round India. We all know
the nature of the Pak-US military
Pact. What is this hullabaloo about
the MIG jet planes? Under the Pak-
US military Pact, the United States
has supplied Pakistan with jet fighters
F-104, which are much more powerful
in match power than the British and
French planes that we have. With
the Pak-US military in force, we
cannot expect to get such type of
bombers or fighters from America. So
in the interests of the defence of our
country, we will have to get jet
fighters from somewhere else. And
who else would help us in this res-
pect? It was the Soviet Union, un-
doubtedly one of the most, if not the
most, powerful countries in the world,
which came to our rescue. And the
MIG jet planes are cheaper than the
British and French planes and do not
entail any foreign exchange. If Dr.
Seokarno and President Nasser can
defy the imperialists and get in touch
with Czechoslovakia and the Soviet
Union, why can we not? We are a
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bigger country, a much more powerful
country than Indonesia or the United
Arab Rcpublic. It is a ques-
tion of national prestige also. It
is a question of national de-
fence. This morning we know what
happened in this House. Our Ambas-
sadors abroad is only to give the in-
formation they get from here, In this
House gur Defence Minister has more
than once declared that our defence
measures are strong. But our Am-
bassador in America gives out before
mollions of Americans and billions of
the people of the world that India is
very weak. If India is weak, it is the
Parliament of India that will discuss
and find out measures to strengthen
it. But what happened? Even the
Prime Minister did not say that this
was a most despicable thing for our
Ambassador to have done.

Sir, our Ambassador cringes and
crawls before the American jmperia-
lists knowing fully well the role they
played in the United Nations after Goa.
We chould be ashamed of such talk
of India's representatives abroad.
Thercfore, I say that the SEATO and
CENTO powers who have armed Pak-
istan are the real danger to the defence
of India. China is not a real danger
to the defence of India Tt is no good
fencing in the air against an imaginary
enemy, while the border differences
have to be settled peacefully. It is
the Government of India that has said
that gz between war and peaceful set-
tlement, peaccful settlement is the
path of the Government of India.
Therefore, I say that the Government
of India must be wvery careful We
must all be wery vigilant about the
SEATO and CENTO vpowers, the
Governments of the United Kindgom
and the United States of America.

The second thing I wish to bring to
the notice of Government is the ques-
tion of raising the morale of
the army, This is a very important
question, The strength of our de-
fence depends on two factors. One is
the growth of heavy and defence in-
dustries; the other is the morale of the
army personnel, Sir, it is a welcome
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sign that our total defence produc-
tivity is being fully utilised. What
surplus capacity there is must be uti-
lised for civilian needs. It is at the
same time a welcome sign that de-
fence production is making inroads
into the private sector also. So are
making trucks and tractors—and very
good ones also. But I would like to
know why there is a shortfall. The
Audit report mentions about the short-
fall. I must say that the Defence
Ministry is still a little complacent
about the defence industries. In all
matters, even for conventional wea
pons we go to Great Britain and Ame-
rica or France. Therefore the first
thing to be done is to strengthen the
defence industries.

Next comes the morale of the army.
I must say there is not the least trace
of domocracy or fairness in the army.
1 have to say this with regret. There
are discriminations practised even to-
day. In the Ministry of Defence Re-
port page 86 we find that a subedar
gets a family gratuity of Rs. 1,100,
while a Jemadar gets only Rs.
525, Are lives graded in such man-
ner? Is this conducive to the morale
of the army? Sir, it is high time that
this discriminatory treatment meted
out tp the diffcrent ranks is removed.

Secondly, our army is completely
detached from the people, It is known
to everybody that army personnel
cannot mix with the people . They
cannot attend any political meetings
not event election meetings. They
are used sometimes, I am sorry to
say, to break strikes as the Army was
used in 1958 in Jamshedpur to break
a strike, to breal the food movement
in Calcutta an® Yowrah as the Army
was paraded in the streets of Howrah.

As 1 have said before, there is no
democracy inside the Army. In fact,
in the name of discipline the army
jawans are put down. (Laughter).
Well, some getlemen may laugh. But
if they had known the plight of the
jawans they will not do so. If a sol-
dier has any grievance against his
officer, he has to pass his petition
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through that officer, and he s always
at the mercy of that officer.

An. Hon. Member: That is discipline.

Dr. Ranen Sen: What happens in
the Sainik Sammelans? Formerly they
were called Fauj Durbars or something
like that. These sammelans are a
mere fuss. If you have any experience
of them you will bear me out that
they are a mere fuss. No army pri-
vate, no jawan can open his mouth
there. It is known 1o evervbody., 1
ask the Congress friends sitling there
to make enquiries in this respect, and
they will then say that all that I am
saying in this respect is correct.

Shri Tyagi: Don't try to infiltrate
into the army.

Dr. Ranen Sen: There is the Terri-
torial Army, there is the Lok Sahayak
Sena, there is the N.C.C.—very good
organisations. We must strengthen
them. But should they be used against
the people? The Territorial Army was
used two years back, during the Cen-
tral Government employees' strike, to
break the morale of the strikers. It
happened in CaIcutta, and in so many
other places. It is known to every-
body. This thing was discussed in
this House also.

In the course of this debate I am
compelled to refer to anothor topic
which is the topic of the day.

Shri Tyagi: You want to pave the
way to infiltrate into the Army or
what?

Dr. Ranen Sen: That is for you to
discuss. You will get your chance to
speak, If you cannot bear any criti-
cism, please keep quiet.

In the course of this debate I must
raise the affair of ** a fine
officer. He is the seniormost officer,
most meritorious officer,

Shri U. M. Trivedi: Can an officer’s
name be mentioned like this, Sir?
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The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): Ii is very bad.

The Miinster of Defence (Shri
Krishna Menon): It has been the un-
derstood practice that names of indi-
vidual officers who can neither plead
nor defend themselves here are not
to be mentioned.

Dr. Ranen Sen: All these things
have appeared in the press. The press
is discussing it.

Mr. Chairman; The press is diffe-
rent from the House.

Dr. Ranen Sen: I am not putting the
name. But if a seniormost officer
and most meritorious officer js super-
seded, is it not for the Defence Minis-
ter to get up and explain and clarify
the position? If this officer, nr if an
officer had held important positions in
the past, and all of a sudden such offi-
cers are superseded, naturally that
does not go to help the morale of the
army, the morale of the navy or the
morale of the air force. Therefore,
I say there should be no hush-hush in
this respect and the Defence Minister
should clarify the issue as far as possi-
ble in this House.

Shri S. N, Chaturvedi (Firozabad):
Sir, on a point of order. When the
name of the officer has been brought
in, I think these remarks should be
expunged from the proceedings cf the
House.

Dr. Ranen Sen: 1 have already
said that I withdraw the name of the
officer. I have done that.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
He has said all those things already.

Mr, Chairman: The name of the
officer may be struck off.

Shri B. R. Bhagat: Those remarks
may also be expunged.

Shri B. R, Bhagat: Those remarks

to the officer's name should be struck
off. But, as Dr. Ranen Sen indicated

**Expunged as ordered by the Chair.
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earlier, in many reputable papers like
the Amrit Bazar Patrika, which sup-
ports the Congress Party whole-
heartedly, there have been reports and
editorial comments in regard to this
particular alleged supersession, and
the name has been mentioned and dis-
cussed in the press and all that. It is
our duty, ags Mcmbers of Parliament,
on such occasions to bring such ins-
tances to the notice of Government
ang to get satisfaction. Merely by ex-
punging the name and preventing it
from being mentioned in the House,
we do not solve problems. 1 wish
to have your ruling in this matter.
We want satisfaction from the Govern-
ment,

Mr. Chairman: Even so, I do not
think it is possible to bring in names
here. Even though it may be in the
press, it is a different matter allo-
gether. The press is not the same as
Parliament. Anything can be tulked
outside. Everything cannot be talked
here.

Dr. Ranen Sen:
name,

1 withdraw the

Mr. Chairman: He has withdrawn
the name. There the matter ends.

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
The hon. Member not only mentioned
the name of the officer but also went
on to make a few remarks which are
comprehensible only in the light of
reference to an officer. These are not
general statements. The name as well
as al] the consequential remarks which
have a bearing on that have to be ex-
punged. I would submit, in any casc,
since the remark has been made, there
has been no supersession here. The
higher posts are all selection pests and
the Government selects the best offi-
cers.

Mr. Chairman: Since the name is

withdrawn, I do not think any fur-
ther objection is admissible.

Shri Khadilkar: If these remarks
are kept there, it would be very diffi-
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cult to maintain discipline. He has
quoted one reputed journal from Cal-
cutta which is taking shelter under
some sort of chauvinism while criticis-
ing promotions and other things.
Therefore, I would certainly support
the plea made by the Minister of State
just now that these remarks may be
expunged.

Mr. Chairman: 1 agree with you
there.  But, I do not think it is open
to me to strike off all these remarks.

Shri Tridib KXumar  Chaudhuri
(Berhampore): Sir, I rise to a point
of order. On a previous occasion, in
this very House, in the previous Par-
liament, this question of jromotions
and supersessions was discussed in ex-
tenso. I remember, on that occasion,
the present Speaker, who was then the
Deputy-Speaker was in the Chair. He
merely advised that individual names
might not be cited. But, it was never
the ruling in this House and it was
never the parctice in the House of
Commons to avoid references to indi-
vidua] officers when certain questions
of principles are involved. Here, in
this case, which has been referred to,
it has been alleged that Navy rules
which are seldom superseded have
been superseded. Allegation has been
made in public. Whether it is out-
side the House or inside the House, it
does not matter. The Government
owes an explanation. [ specially make
this point because an hon., Member
here has made a charge of chauvinism.
In thesp matters, I do not know what
chauvinism is there. We are all
Indians here. If a particular officer
belongs to some particular State, there
are other officers equally senior com-
ing from other States also. This kind
of vague reference to chauvinism and
regionalism is very objectionable.

Some Hon. Members: What is the
point of order?

Shri Tridib Kumar Chaudhuri: The
point of order is, I seek a ruling from
the Chair that so far as references to
.individual officers are concerned, they
cannot be ruled out
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Mr. Chairman: The ruling is not
before me. He is only saying some-
thing orally. I cannot rely on oral
statements wherc a ruling is referred
to.

The hon, Member may go on.

Dr. Ranen Sem: My point has
nothing to do with provincialism or
chauvinism.

I come to the last point, in respect
of labour relations in Defence indus-
tries. The report claims that the
labour relations are good. But, un-
fortunately, I have to say here that
the workers in the defence industries
do not enjoy mostly the benefits of
the Industrial Disputes Act. Section
10 of the Industirial Dispute Act s
never applied to the defence indus-
tries. There is no permanent nego-
tiating machinery functioning in the
Defence Ministry. These are all facts.
The majority union representing  the
majority of the workers iepresented
in the Defence Federation is not ru-
cognised by the Ministry, whereas the
minority union which is affiliated to
the INTUC is recognised by Govern-
ment.

Shri K. N, Pande (Hata): How
does my hon, friend say that they are
in a majority The matter has been
enguired into.

Dr. Ranen Sen: I{ is known fo
everybody. Therefore, 1 zay this. It
is known to cverybody. Even ihe
hon. Minister himself knows that the
union recognised by Government is
not a representalive union, whereas
the representative union is ot recog-
nised as yet. Thercfore all that I say
is that all is not well with labour rela-
tions, and, therefare, somcthing has to
be done in this respect.

Shri Surendra Pal Singh (Buland-
shahr): I rise to support the De-
mands for Grants of the Ministry of
Defence.

Our Defence Forces have given a
magnificent account of themselves on
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all occasions, and in all sorts of try-
ing situations, and our soldier has
earned for himself a unique reputa-
tion in the world that he is not only
a good valiant fighter but he is also
perhaps the best behaved soldier in
the world; he is respected everywhere,
and this is something we can be proud
of. |

The only thing that our Defence
Forces are in need of is good and
modern armament, and it should be
our Government's endeavour to gee
that al] the requiremcents of our De-
fence Forces in regard to arms, ammu-
nition and equipment are met atl the
earliest.

I congratulate the Ministry of De-
fence for having achieved a great deal
in this respect, in so far as the defence
production has gone up by leaps and
bounds during the past few years, and
we are assured thay very soon we will
be absolutely sclf-sufficient in  regard
to all our requiremcents of basic wea-
pons and equipment ete. This is very
good and very heartening news.

On this occasion, T would like to
draw the attention of the Minister of
Defence to the guestion of the auto-
matic rifle. We have been hearing
about the introduction of this rifle for
the last six or seven years, but this
weapon has not made its debut yet.
We are naturally curious to know
what decision the Ministry of De-
fence has taken in this regard. The
automatic rifle is a very useful and
basic weapon, which has been adopted
by practically all the modern coun-
tries of the world, and I am given
to understand that even the Chinese
have adopted it. So, I cannot under-
stand why we have not gone in for
it so far. We cannot afford to manu-
facture or purchasec such sophisticated
weapons as guided missiles, rockets,
and nuclear weapons of all sorts and
types. But there should be no diffi-
culty in our way to go in for this use-
ful and basic weapon, namely the
automatic rifle, which can easily be
manufactured at home.
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17 hrs,

As for the Navy, Sir, we all know
that we have acquired an aircraft-car-
rier, which I am told, has enhanced our
prestige considerably, We have also
increased the number of surface
crafts of all types and sizes.
But I fail to understand why we have
not introduced submarines in the
navy upto now. I dare say there is
no connection between the aireraft-
carrier and submarines but the fact
remains that there is no other country
in the world today which has carried
out a naval expansion Pprogramme
without introducing submarines at a
much earlier stage and the question
naturally arises as to why we  have
not been able to introduce submarines
till now.

As for the Air Foree, I am not an
expert in aeronautics nor do I pre-
sume to possess a very thorough
knowledge of the things concerning
the Air Force. But from gz layman's
point of view and from the common
sense point of view, in  my humble
oplnion in our expansion programme
we seem to be purchasing too many
makes of geroplancs of the same type,
same performance and same class.
That in my opinion would only create
difficulties in the work of repairs,
maintenance and stocking of spare
parts, and it  will create a lot of
unnecessary confusion at all levels.
It is my suggestion that jn future we
should purchase all our planes of any
one particular type and class from
onc source only, and we should not
buy them from all the four corners
of the earth and just multiply their
breed. y

I would like to say a word about
the welfare of troops. In the post
Independence period there used to
function a women's voluntary orga-
nisation. It was called AFWWO—
Armed Forces Women's Welfare
Organisation—which consisted  of
service wives and civilian wives and
these ladies used to get together
occasionally and arrange amenities
and entertainments for our troops
serving in Jammu and Kashmir and
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other far off places. This organisa-
tion did wonderful welfare work for
our troops. They sent gift parcels of
woollen garments, sweets and books
and magazines to the troops in far off
places and they also arranged enter-
tainment shows and concerts which
were greatly liked and appreciated
by our troops. The things they sent
as gifts may not have been of wvery
great value materially and it can be
said that our soldiers could do with-
out them easily, but the fact remains
that the very idea at the back of the
whole scheme was so good; it made
our soldiers feel that there were some
people way back home who  were
interested in their welfare and
happiness, and that kept their
morale high and that is a very great
thing. I am sorry to learn that this
very useful and beneficia] organisa-
tion does nol function any more. We
wonder why. I have been told—I
cannot vouch for the authenticity of
the information I have received—that
this organisation stopped functioning
because there were some differences
of opinion and misunderstanding in
the higher echelons of the organisa-
tion. 1 cannot say  whether it is
correct but whatever it is I would
earnestly appeal to the hon. Minister
of Defen¢e to take personal interest
in this matter and use his good offices
to persuade ihese kind hearted and
good ladies to come  forward, and
revive that useful organisation of
theirs once again for the welfare of
our troops.

A word or two about the family
accommodation for our troops. We all
know that there is a tremendous
shortage of family accommodation for
our armed forces. Our Defence
Minister was at one time very much
interested in  this subject and I
believe a few years back he tackled
this problem very energetically and
he launched several schemes for
building quarters and houses for our
troops. But subsequently, for some
unknown reason, his enthusiasm cool-
ed off, or he lost interest in it, with
the result that the whole scheme lost
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its momentum. So much so that to-
day it is moving at asnail's speed, and
at this rate it might take anything
from 30 to 40 years to finish the work.
This is not a wvery satisfactory state
of affairs. I would request the hon.
Minister of Defence to revive his
interest in this subject and get the
work expedited.

Then the question of resettlement
of our defence personnel is also a
very important one and I am sorry to
say that not enough is being done in
this regard. Thousands of able-
bodied, disciplined and willing
workers leave the  services every
year, and they have great difficulties
in finding employment in civilian life.
1 know there are Soldiers', Sailors’
and Airmen's Boards in every district,
and these Boards are supposed to look
after our ex-servicemen in all such
matters. But my experience is that
these Boards do not function very
effectively and their achievements in
this regard upto now are not very
laudable, And generally the men,
are left to fend for themselves.

There 1s a so-called Resettlement
Directorate in the Defence Head-
quarters in Delhi which for all prac-
tical purposes does not function
either. This is gz very important
question from the point of view of
our military personnel. While they
are in service they give of their best,
and they are even prepared to give
their lives for their country. So,
naturally they want an assurance
from the Government that when their
normal tenure of service is oaver,
when they retire, the Government
will give them all possible help and
assistance to resettle them in civilian
occupations. This is a very legitimate
demand of theirs, and in my opinion,
the Government should come forward
and give them this gssurance; and not
only give this assurance but they
should implement this assurance,

Sir, with your permission, I would
like to air a grievance of the people
of my State of TUttar Pradesh.
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Considering the size of our State,
both in population and in area, and
considering the representation of our
people in the armed forces of this
country, which is considerable, we are
at a loss to understand as to why we
were completely overlooked by the
Ministry of Defence when they were
making out their scheme for esta-
blishing Sainik Schools all over the
country. We were hoping that we
would get at least one Sainik School
in Uttar Pradesh, if not two at the
stage, but unfortunately we did not
get even one, and naturally we are
very disappointed. I would request
ithe Minister of Defence on my behalf
and on behalf of the pcople of my
State that he may very kindly
reconsider our case and concede our
request and give at least one Sainik
School to Uttar Pradesh straightaway.

The RIMC, at Dehra Dun, is an
institution that is in a class by itself,
It caters for students from all over
the country, and it can harly be said
to cater for the demands of Uttar
Pradesh alone. It does not fall in
the category of the new Sainik
Schools. We want a Sainik School of
the type which have been opened in
other places recently. R

Now, a few words about the NCC.
In my humble opinion, the scope of
the NCC should be increased to such
an extent that all our students are able
to join this very wonderful organisa-
tion. For imparting all-round train-
ing, for building up of charter and
for inculcating the spirit of sacrifice
and lovalty in the paths of our
couniry, in my opinion there is no
other training better than the NCC,
and no cxpense and no effort should
be spared by the Government of India
to make this scheme more popular
and more widespread.

Shri U. M. Trivedi: Mr. Chairman,
Sir, the Demands of the Ministry of
Defence are really very big and they
touch every Indian and every coun-
tryman of ours. They feel that the
expenditure that we incur may not
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be grudged but it must be wisely
spent. What we find, by looking at
the various reports about this Minis-
try, is that the handling of expendi-
ture is very haphazard and reckless.
We cannot understand why it costs
more to get a thing done by the mili-
tary engineering service than by the
Centra] PW.D. The Central P.W.D.
is already a notorious body and the
expenditure incurred by it is not that
of a wise and prudent man. The
expendilure within which it can be
done by a private person is always
exceeded by the Central PW.D, but
our military engineering service beats
the record.

QOur report shows that when it costs
only Rs. 50,000 to Rs. 60,000 for a mile
of road to be constructed by  the
Central P.W.D.,, it costs Rs. 4 lakhs if
it is constructed by the military. In
December, 1952, 308 and odd miles of
road were undertaken to be con-
structed by the military. By Decem-
ber, 1958 about 98 miles of road were
constructed. The original project
was going to cost us about Rs. 304
lakhs, but already the construction of
these 98 miles cost the exchequer
Rs. 392 lakhs. Why this extraordinary
expenditure was incurred could not
be explained by the Defence Ministry
even before the Public Accounts
Committee,

It is the same Indian engineers who
work; it is the same Indian labour
which works; it is on the same soil
that the work is carried out. And yet,
this difference exists between the
expenditure. That merely shows the
carclessness and recklessness on  the
part of those who have to administer
our funds. I will only give a very
few instances of this waste of money,
which is not of a fruitful nature.

There is the expenditure on naval
dockyards and the expenditure by the
naval headquarters for the pur-
chase of store carrier, Let me
give this illustration. The naval
headquarters wanted to have a store
carrier. We purchased an old and
decrepit thing for Rs. 38 lakhs, because
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we were in a  hurry. You will
remember, we were in a hurry and
we said, “All right, let us not have
anything new; let us have anything
that we can get”. We were in great
hurry and we purchased an old and
decrepit thing for Rs. 38°30 lakhs. We
find that it is not very useful for us.
We spend another Rs. 8'30 lakhs for
alterations. After we have made
these alterations and taken one or
two years over it, we think that the
necessary machinery must be fitted
on it. We purchase the machinery
worth Rs. 20 lakhs to be fitted on it.
We fit in the machinery and take time
over it. Our hurry is there. Then,
we find that although the machinery
has been purchased, we must instal
the machinery on the store carrier. It
takes another 2 years to instal it and
we spend another Rs. 16 lakhs over
it. What a waste! Where has our
hurry disappeared? What would
have happened to us if there was
some battle or warfare? In the year
of grace, 1959, we find that all this
expenditure has not been very useful
and we start quibbling about it. Is
this the method by which such a big
Ministry should be run? Or are we
merely running the show in the same
form in which the whole thing had
been handed over to wus by the
British?

One very great thing which will
appear apparent to anybody who
studies this problem is that all these
years the whole complement of
officers who had to work on this
carrier, who were appointed in the
yvear 1952 and were there till 1959
without deing any work, were paid
full emoluments. What a colossal
waste of money?

We all know that we started a
defence production organisation. It
has manufactured certain items. It is
a sorry tale for anybody who looks
into it. Items after items have been
manufactured by this organisation,
and items after items have been
rejected by the services. 30 per cent,
40 per cent or even 50 per cent of
items are rejected and yet we are
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running the show. And it is a very
big organisation that we have got
with all the officers. It is a very big
show indeed. Perhaps, we have this
wasting of money in an epidemic
form in India. Other Ministries are
so vying with each other, as whoso-
-ever wastes more is the bigger one. I
had occasion to criticise this in the
case of the activities of the Transport
Ministry. Perhaps, the Defence
Ministry cannot lag behind in wast-
ing money. But there must be some
limit to it.

The constituiional control which
this Parliament can excrcise and is
trying to exercise must be welcomed
by the Ministers and not shunned by
the officers concerned. It is a very
healthy sign. Nobody grudges as 1
said before, the expenditure that
has to be incurred for the purpose of
defence of our country. We arc all
one in this respect, whether we are in
this sidp or that side. Of course, I am
not talking of friends on my right.
Excepting them, all agree that expen-
diture has to be incurred for the
defence of our country.

Shri Warior: We are thankful that
he is not representing us.

Shri U. M. Trivedi: I do not repre-
esent them.

Shri Raghumath Singh (Varanasi):
He represents the people,

Shri U. M. Trivedi: Yes, I repre-
esent the people of India.

Apart from these questions, om
which from a cursory glance certain
criticism has been offered by me,
there are other problems of our
defence which have to be studied. We
have a big border, What have we
done with the borders? We have got
people infiltrating into our country,
whose loyalty is questioned. What
have we done tp protect our borders
against these persons? What law have
we made that within a particular area
of the border people of questionable
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loyalty should not be allowed to
remain? We are in a very dangerous
position. Infiltration is going on in
Assam and Tripura, Our whole bor-
der on the western side of India is
entirely open,

17.18 hrs.
|MR, DEPUTY-SPEAKER in the Chair]

How many raids into our territory
have taken placg? What have we
done? Arc we depending on the State
Police o do it for us? Or are we
going to utilize the army for this
purpose? I do not know whether it
will be conducive to the good of my
country if I were to disclose the
strength of the Central Reserve Police
today, which is also counted as a sort
of armed force in our country. The
definition of “armed force” has been
given io it by the Election Commis-
sion with a desire for 12,000 or 15,000
votes to be secured by the Congress
party. That is why that definition
was given to it. I know that it was
constituted under the Central Reserve
Forces Act of 1949, That Force is not
governed by the Army Act; nor is it
governed by the martial law repgula-
tions, It is considered by the courts
of this land as armed force and yet
the municipal bodies are controlling
it. It is there, The point is that even
if we were to give the protection of
our borders to the Central Reserve
Police, their strength must be suffi-
ciently increased, Our borders must
be properly protected; the arms sup-
plied tp our armed forces must be of
such a nature as could be used against
those who are so well-equipped.

This morning we had an admission,
a very sorry admission, that our army
is not so well-equipped. This is a
most disgusting state of affairs that
we have been today that our
army is not so well-equipped. We
have been told in season and out of
season, year in and year out, that our
army is strong enough to repel any
attack on our country and T do
believe it is so. But the assertlon
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coming from an Ambassador, waell
placed and well posted is not a very
happy assertion. If really the facts
are such, we must do our best and
do it immediately to raise the
standards of our equipment We
know that we are surrounded on all
sides. Unfortunately, due to our so-
called non-alignment and neutral
policy, we have not been able to
engender many good friends. Our
friends are those who want to take
hold of our country. One friend has
taken 30,000 square miles; another
friend of ours has taken 18,000 square
miles. We are patting the latter on
his back and giving him loans and
supplying him water.

The Deputy Minister thinks that
mine is an under-estimate and he
would correet me, It is not a very
happy sign that our Ministers do not
take tp this in a very serious manner.
We know it, Sir, that cven our 3o-
called friends on whom we counted
and who have given us money, are
not our real friends.

Shri Raghuramaiah: I am sorry to
intervene. The hon, Member said
that Ministers do not take his remarks
seriously. I was actually pointing out
to my colleague that the remarks are
meant for him.

Shri U. M. Trivedi: Then I with-
draw my remark.

As 1 was saying, special type of
border training for our armed forces
is necessary, We do not know when
we might be involved in some sort of
an imbroglio.

Ours is a big country, with a big
name. We are five times the size of
Pakistan. Yet today it is they who
are raiding our country every now
and then. How many raids have been
there, we do not know. We have lost
count of them, and we feel it is enough
for us to have sent strong protests.
These are of no avail, We had in fact
to yield our land, We had to pass a
law and Berubari had to be given
away. The trouble still remains.

So we are dealing with persons who
are not satisfled with polite methods.
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As regards these persons we must be
prepared to meet all eventualities. We
cannot sit with complacency and say
that we have done enough, We have
not. They will learn only by our
aclion. We know that the conse-
quences of war arc not very good.
But war or no war, we cannot afford
to be complacent sg far as the defence
of our country is cocncerned.

1 also personally do not like the
idea of favouritism shown by the Min-
istry in promotions of officers; because
it js this force on which we are de-
pendent; it is on the blood of these
people that we are dependent for
saving our country from going to dogs.
At least we must be very very fair
in the matter of the promotion of
these officers, We should give no
cause whatsocever, either to the rank
or the file, to feel that there is some
sort of injustice done to them. A
proper machinery must be set up,
cither by way of an administrative
tribunal or by scme other method,
so that any injustice may be stopped
and nipped in the bud.

The report says that in our re-
cruiting power, in these days we re-
quire men with scientific knowledge
in  our country., Hundreds and
thousands of science graduates are
turned out by our universities. Yet
the Defence Ministry’s report says
that we are lacking in scientific man-
power. Why is it 50?7 Is there any-
thing wrong with your method of
recruitment, or is there anything
wrong in the emoluments that are
being  offered? Are they not suffi-
ciently attractive? Do you want io
place them at a par with the ordinary
jawans, or do you want that every one
who has to sacrifice his life for
the sake of the country, and give his
knowledge also, should be paid suffi-
ciently well to keep his belly and
soul together? There is something
wrong. Why is the attraction not
there? 1 was just wondering whe-
ther the caste system of recruitment
in the army prevails, I know that
times without number it has been sald
that after the enactment of our Con-
stitution it would be entirely illegal
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to have recruitment on a caste basis.
But we cannot keep our eyes shut.
The strength in the army, the per-
sonnel in the army indicates that re-
cruitment is not spread over the
whole of the country. In February
1861, T went to Ujjain and I found a
notice in the notice board hanging in
the Tahsildar's office, It asked for
recruits, In asking for recruits, I was
surprised to read that in the recruits
wanted as military transport drivers,
the reservation was for Mohamme-
dans. I can never conceive of the
idea that still in our country Hindus
are taboo for the purpose of recruit-
ment of motor transport drivers, I
was wondering that it must have been
a notice before 1947. So, I walked
over to the Tahsildar and asked him
when this notice was posted on his
notice board. He said, I received it
from the military recruitment depart-
ment only a week back. This is going
on, I would urge on the hon, Minis-
ter to look into this affair and put a
stop to it. We cannot afford to have
this method of recruitment.

‘Shrl K. R. Gupta: You have not
Eiven an example of caste; thig is an
example of religion.

Shri U. M. Trivedi: It means the
same thing, whether it is a question
of caste or religion, ag I have already
said. You were not there.

When I was talking of Pakistan, the
note that was lying by the side of
Mr. Kamath reminded me of the note
by the Chinese Embassy. Attack by
the Chinese on our soil ig g‘mwiné.
Infiltration of Chinese in Nepal is a
source of menace for us, We do not
know how to stop it Unfortunately,
as I said, although Nepal is another
sovereign State, it is our own flesh
and skin and with that Nepal we are
not carrying on very well. We must
exert ourselves in this direction and
our relations with Nepal must be
smoothened. Because, Nepal has for
all time provided to the Indian Army
even In the British days, the largest
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number of fighting forces in the
infantry, We cannot afford to lose
sight of that fact. I have not offered
my criticism on the wasteful expendi-
ture in this Ministry for the sake of
just criticising them. I have offered
it in the view that the Government
must look into it and with the stop-
ping of the waste, we could have
better men, more materials and more
equipment and a large Army and
more money to meet the requirements
of our State.

Mr. Deputy-Speaker: Hon, Mem-
bers may now move their cut motions
relating to the Demands under the
Ministry of Defence subject to their
being otherwise admissible.

Encroachment by China on Indian
border

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100. (T)

Failure of the Ministry to re-occupy
the Pakistan occupied area in
Kashmir,

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs, 100, (8)

Need for participation of army, navy
and air force in development pro-
gramme included in the Plan
Shri Sivamurthj Swamy: I beg to

move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100. (9)

Need to dispense with the compulsory
passing of Basic Hindi eramination
for promotion to higher ranks
Shri Ramabadaran: I beg to move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100, (10)
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Need to sanction yearly increase in
the salary instead of sanctioning in-
crease every five years.

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (11),

Need to ensure civil employment after
release

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (12)

Need for production of civilian goods
in the Ordnance factories

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (13)

Failure to provide adequate facilities
for re-employment of personnel after
discharge

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100. (14)

Failure to provide free educational
facilities to the children of service
personnel

Shri A. V. Raghavan: [ beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (15)

Need to appoint service personnel in
the Defence Productions Organisa-
tions after release

Shri A. V. Raghavan: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100. (16)
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Need to introduce the system of verifl-

cation through the District Soldiers,
Sailors and Airmen's Boards instead
of the Police

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100. (1T

Need to provide more facilities and

amenities to armed forces

Shri A, V. Raghavan: [ beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs, 100. (18)

Need to increase the salary of Jawans

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (19)

Need to remove regional imbalances
in the matter of recruitment in the
army

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (20)

Need to make the army g formidable

force of National integration

Shri A. V. Raghavan: I beg to move:

That the Dcmand under the
head Ministry of Defence be
reduced by Rs. 100. (21)

Need 1o expedite the revision of regu-

lations for the Indian Navy

Shri A. V. Raghavan: [ beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (22)
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Utilisation of imported equipment for
testing over hauled fuel pumps of
aero-engines

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (23)

Delay in disposal of surplus land and
building at Landour Cantonment

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (24)

Need to abolish the condition of com-
pulsory passing the Hindi test for
purposes of promotion,

Shri A. V. Raghavan: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100, (25)

Need for yearly increment in  the
salary

Shri A, V. Raghavan: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100. (26)

Need to review the cases of Jawans
discharged on political grounds

Shri A. V, Raghavan: Ibeg to move:

That the Demang under the
head Ministry of Defence be
reduced by Rs. 100. (27)

Need to utilise surplus manufacturing
capacity of Ordnance Factories for
manufacture of civilian goods,

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100. (56)

Need to have coordination between
Ordnance Factories Technical Deve-
lopment Establishments and E. M. E.
Workshops.

Shri Warior: I beg to move:

That the Demand wunder the
Bead Ministry of Defence be
reduced by Rs. 100. (°°
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Need tv produce People's Car in Ord-
nance Factories

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100. (58)

Need to have a special alloy  steel
plant under Defence Ministry

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (59)

Need to manufacture heavy vehicles
in Ordnance Factories and allied de-
fence establishments.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100, (60)

Need to exrpand HAL at Bangalore to
step up production of more aircraft.

Shri Warior: [ beg to move:

That the Demand under the
head Ministry of Defence  be
reduced by Rs. 100. (61)

Need to remove the discrimination
between the non-industrial and in-
dustrial employees in defence estab-
lishments in the matter of service
conditions.

Shri Warior: [ beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (62)

Need for construction of more quar-
ters for civilian employceg in de=
fence establishments.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (63)
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I'mmediate need to implement the Pay
Commission  recommendations re-

garding leave to industrial workers
in defence establishments,

Shri Warior: [ beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (64)

Need for abolition of contract system
in M.E.S.

Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100, (65)

Need for implementation of orders re-
garding 80% permanency of indus-
tria] and non-industrial employees.

Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (66)

Need to revise the pay scales of
D. 8. C, personnel

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (67)

Need to institute negotiating machin-
ety at three levels to discuss griev-
ances of civilian Defence employees

Shri Warior: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100. (75)

Effect of recommendations of the
Reghuramaiah Committee on the
J. C, Os. and other ranks.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (76)
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Need to have more quarters for the
army personnel.

Shri Warior: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100. (77)

Need to have better educational faci-
lities for children of other ranks

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100, (78)

Need to produce AVRO-T48 by L. A.F..
at Chakeri, Kanpur

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (79)

Purchase of Supersonic jets from
US.SR.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (80)

Need to abolish the system of police
verification at the time of enrolment

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(32)

Need to enhance the pay scales of

Jawans

Shri Ramabadran: I beg to move:

That the Demand wunder the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(33).
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Failure to safeguard Indian’s frontiers
from foreign aggression

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(34).

Failure to evict foreign invaders from
the Indian territories

Shri Rishang Keishing: I beg to
move:

That the Demand wunder the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(35),

Need to bring about proper wunder-
standing and cordial relations bet-
ween the security forces and the
civil population in the frontier
areas

Shri Rishang Keishing: 1 beg to
‘move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100
(36).

Need to strengthen the  defence
measures in the frontier areas

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(37)

Need to build network of all-weather
motorable roads to connect the
strategic borders of the East and the
North of the country

Shri Rishang Keishing: 1 beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100
£38)
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Criteria for promotion in the Armed
Forces

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(39) G

Need to build g number of air strips
in the Eastern and Northern fron-
tiers of the country.

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Air Force be reduced by Rs. 100.
(40).

Need for reservation of seats for
children of er-servicemen in the
Sainik schoolg

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Non-Effec=
tive be reduced by Rs. 100. (41)

Need to enhance the marimum rate of
family pension

Shri Ramabadran: I beg to move:

That the Demand wunder the
head Defence Services, Non-Effee-
tive be reduced by Rs. 100. (42)

Need to construct more family quar-
ters for Jawans

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Scrvices, Non-Effec-
tive be reduced by Rs. 100. (43)

Need to change the District Soldiers,
Sailors and Airmen’s Board into a
permanent body

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100. (47)
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Weed to open Sainik Schools in Koz-
hizode, Badagara, Cannanore and
Tellicherry

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100. (48)

Need to provide copies of ‘Sainik
Samachar' (o the ex-service-men
free of cost

Shri A. V. Raghavan: [ beg to move:

That the Demand under the
head Defence Services, Non-Effee-
tive be reduced by Rs, 100. (49).

Need to give more ‘B’ vehicles to ex-
gervicemen on hire nurchase
through  the  District Sailors,
Soldiers and Airmen’s Board and
the Post War Reconstruction Fund.

Shri A. V. Raghavan: | beg to move:

That the demand under the
head Defence Services, Non-
Effective be reduced by Rs. 100.
(50)

Need to provide grants to ex-service-
men's Co-vperative Societies

Shri A. V. Raghavan: I beg to move:

That the demand under the
head Defence  Services, Non-
Effective be reduced by Rs. 100.
(51)

Failure of the Defence industries to
produce all the mnecessary articles
for the army and civil supplies too

Shri Sivamurthi Swamy: I beg to
move:
That the demand under the
head Defence Capital Outlay be
reduced by Rs, 100. (53)

Need for production of civilian goods
in Ordnance factories

Shri A. V. Raghavan: [ beg to move:
That the demand under the

head Defence Capital Outlay be
reduced by Rs, 100, (54)
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Need to establish an Ordnance factory
in the Malabar region of Kerala

Shri A. V. Raghavan: [ beg to move:

That the demand under the
head Defence Capital Outlay be
reduced by Rs. 100. (55)

Mr. Deputy-Speaker: These cut
motions are now before the House,

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, if there is one
service in free India about which one
can feel proud in an un-qualified
way, it is our defence forces. I believe
our dcfence forces have given an
excellent  account of themselves
wherever they have been called upon
o help our country: in Kashmir, in
Goa, Daman and Diu, in other places,
in our iniernational commitments, in
the time of famine, in the time of
breakdown of law and order, in the
time of the breakdown of some of our
dams. In all these emergencies our
defence forces have come to  the
rescue of Indian citizens. And I
believe that anyone who has the good
of this country at heart will pay his
humble tribute to our Defence Ser-
vices, I think of Karam Singh (and
his companions) who braved the ruth-
less cruelty of the Chinese, and who
vame here with his feet frost-bitten.
1 think of the four airmen who were
the prisoners or the captives of the
Naga hostiles, and who are luckily
with ug today. I think of the people
who are doing a magnificent job on
behalf of the country in the Congo, I
think of the International Supervisory
Commission in Indo-China,

I believe that if there is any thing
about which any Indiap can be proud,
it is our defence services, and 1
believe that not a word should be
said about our Defence Forces which
may destroy their morale, The morale
is not built up only by means of
material resources, by means of pen=-
sions and gratuities and salaries, the
morale is not only built up by means
of houses; all these things are neces-
sary, no doubt, but every word that
is spoken here ig out either to build
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up the morale of the Defence Forces
or to destroy that morale. Far be it
from any Member of this House, to
whatever party he may belong, to dn
or say anything which will destroy
the morale of the Armed Forces.

Having said that, I ask myself one
question. I want to know whether our
defence policy, as it has stood up to
this time, needs revision or not. I
believe that the time has come when
our defence policy should be reorient-
ed. T have got here before me the
report of the British Defence Ministry,
and this ig what they say:

“The responsibilities of Defence
are heavy. But we must not, and
most of us do not with 1o, shed
the burden. We have peace and
we believe that we can continue
to have it. if we are prepared to
play our full part in deterring
war, This is the inspiration and
reward of those who served the
defence of their country in manv
fields.”.

This is what the British Government
are thinking. They are living in the
midst of prace. Are we living in the
midst of peace? Look at our cease-
fire line in Kashmir. It is so sensitive
these days. There is a military build-
up on the Pakistap side of the cease-
fire line. Look at our border with
China. I was amazed to hear an hon.
Member saying that we have nothing
to fear from China, I think that such
soothing words can do more harm to
our country than anything else. We
have to fear every harm from China.
China is out to do as much harm to
uy as possible. Tt has grabbed illegally
and unconstitutionally such a big
chunk of our territory. Unless China
vacates that aggression, and unless
China clears out of that area, I do not
think that we can look upon China as
our friend, even though some of my
hon_ friends sitting over there may
try to sing a song of praise.

What T was saying was that we arc
not living in a state of peace. Every
day, there are guestions put on the
floor of the House about what is hap-
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pening on the border between India
and China, about what is happening
on the cease-fire line between India
and Pakistan and so on. All these
things are there to show to us that
we are not living in a state of peace,
that our borders are live and sensitiye
and that we face danger not only
from one quarter but from two
guarters. A country that ig situated
like that has not to think thal it is
living in peace with its neighbours or
with anybody else.

So, I believe that our defence policy
which was a policy based upon non-
alignment, which was a policy based
upon peace, and which was a policy
bazed upon the sccurity of our country,
should be revised now, We stand for
peace; we stand for non-alignment,
andg we stand for thg security of our
country, but we have got to build up
strength so that Pakistan which is
petting military and  economic  aid
from the USA the UK and other
countries, and China which ig brand-
ishing the big stick before us, may
feel that India is not to be trifled with.
Therefore, the time has come when
we should try to think of building up
deterring strength. How can we do
that? I think we can do that by taking
into account all those factors which
are necessary in order to make India
not only strong in the field of indus-
trial production but also strong so far
as military power is concerned. Far
be it me to suggest that we should use
military power against anybody. Dut
I will be failing in my duty if I do
not say that we should have military
power so that no nation dare look with
vovelous cves and avaricious eyes
upon our territory, I think this is
what we should do.

Now, how are we going to do that?
I look at the Budget that has been
given to us. Of courge the Army gets
Rs. 224.66 crores. That is good;, I
welcome it, But look at the Nawy,

Shri Raghunath Singh: Yes.
Shri D. C, Sharma: What kind of

a2 Navy have we got? I am afraid, Sir,
that I am standing next to a man whoe
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iy a sailor on land, not a sailor on
sea. Therefore, I am very much
afraid of him. We gave our Navy
Rs. 19.34 crores last year and we give
Rs. 19.53 crores this year. It is like
giving a school-boy a prize which is
worth one or two annas more than the
prize he got last year. I; this Navy
worth our country? We must have a
very puissant, a very might Navy.

Now, on the Air Force we are going
to spend Rs. 78.37 crores and odd. It
is not sufficient but I think it js eccep-
table. But India which has such a big
coastline should not be so neglectful
of its Navy,

The day of conventional weapons is
gone, The conventional foree is now
only a kind of a police force. In this
report 1 have been wanting to read
something about the word ‘nuclear’ or
something like that. Of course words
like ‘radiation’, ete. are there in the
report but the word ‘nuclear’ has not
been mentioned. Other countries arc
thinking in terms of nuclear weapons,
atomic powered submarines and all
those things but in our country we are
still in the stage of conventional
weapons. Even if we want to have
conventional weapons, what kind  of
weapong can there be when the coun-
try is gpending a paltry, miserable and
pitiful sum of Rs. 19.53 crores on the
Navy?

The foot soldier or the infantry will
be important as long as this world
lasts but it is the age of aernplanes
and airman and I believe, therefore,
that something has got to be done so
that our resources in Navy, in Army
and Air Force go up. I will be told
by the Defence Minister—he is a very
resourceful man and ingenious debater
and it iy very difficult to argue with
him—and I may be told by the Defence
Minister: “What can I do: I have to
cut my coat according to my cloth;
I have got to frame thig Budget within
the resources that are made available
to me.” Quite right. I think he can
ask for more resources because ag I
have said we are now living in n era
of competitive strength with the two
nations that are there; we have passed
from the era of peaceful living.
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The 'other point that I want to make
is this. 1 have no doubt that our de-
fence production has gone up. For that,
I think the credit is due to the new
look that our Defence Minister has
given to the industry. We have done
very good work during the last two or
three years. I feel happy about it. I
feel happy when I find that we are
going to build trucks and tractors and
s0 many other things. But I would
say that even in the matter of these
conventional weapons we are not self-
sufficient. I would like to say that the
Defence Minister should have a prog-
ramme of production by means of
which we can become self-sufficient
so far as even these conventional
weapong are concerned. Of course,
there are projects to produce super-
sonic aircraft and all that kind of
thing. There is a project to produce a
kind of aircraft at Kanpur. All these
things are welcome, but I want to see
the Indian army equipped with Indian
weapons, Unless that happens [ think
our Indian army will not be true to
itself. Ag has been pointed out by my
hon. friend here, it is no use getting
this kind of equipment from this
country and that king of equipment
from that country, I think it is no use
having this kind of hotchpotch in this
country, I believe that in this matter
we should have our own resources
and I believe it is not difficult to build
up those resources.

Now, I will say a few words abou
the NCC, I believe the NCC js a good
thing. Our young men and womoen
have taken enthusiastically to it. I foel
that therc is more ecagerness for the
NCC than for anything else. But I
would ask the hon, Minister, what
about the ACC, Why arc they keeping
this ACC going? What good is the
ACC doing? I wany to ask, what is our
Territorial Army doing. I respect
those members and 1 salute the men
of the Territorial Army  But then.
I would say that he ACC is nothing
but a kind of clementary drill-giving
machinery. That is also not very pro-
perly done. It does not provide any
kind of training either physically, men-
tally or militarily. Therefore, I think
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this ACC should be scrapped and in
its place we should have the NCC all
along the line,

At the same time I say that the De-
fence Minister should appoint a com-
mittee in order to go into the guestion
of the Territorial Army. I believe our
Territorial Army has been a half-dead
and half-alive affair. I want that the
Territorial Army should be worthy of
is name and for that we must try to
give it a new look, and we should go
into this question very patiently and
very scdulously. Unless we do that,
I believe our defence potential will
remain as it is,

Then there is the question of can-
tonments. Unfortunately, when India
was divided, we left most of the can-
tonments in what is now called Pakis-
an. We inherited very few canton-
ments from the British Government.
I feel that in spite of all this
Amar Jyoti business—that is a kind of
eye-wash—and all that kind of thing.
our cantonment; have not been cons-
tructed at that rate which was neces-
sary for this country.

We must have cantonments, With-
out cantonments, you cannot have a
contented army and without a con-
tented army, you cannot have a proper
of defence for our country, How many
cantonments have we got? Very few.
So, I submit very respectfully that we
must build more cantonments and
family stations. Unless you have
family stations for these army men,
the morale of the army men is bound
to go down.

I would like to say a few words
about the ex-servicemen, In our coun-
try, ex-servicemen arc the neglected
children of the defence forces, I have
something to do with them; I know
some of their grievances, some of their
needs, trouble and complaints and 1
feel that the Ministry of Defence is
not taking as much care of these ex-
servicemen as they deserve. The ex-
servicemen are sore. It is a continu-
ous process. If the ex-servicemen are
not contented, people will think that
the army business is not good on the
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whole, Therefore, I would submit
respectfully that the ex-servicemen
should be looked after more carefully
and more properly and that a new set-
up should be organised in order to
make thesc ex-servicemen happy and
contented.

My last point is, we should try to
build up some kind of voluntary force.
as was suggested by the hon, Member
who preceded me. Unfortunately, in
this country, we are not defence-mind-
ed. We read the dailies, but it is very
seldom that they write any article on
defence. It is very seldom thag we
ready any article which has anything
to do with the army.

Shri Khadilkar: Do they not write
about the Defence Minister?

Shri D. C. Sharma: I am told that
they have enough Information Officers
in the army and they write something
I do not know where it is published.
Our defence is a neglected subject, ¢
far as this thing is concerned, Th'
subject of defence should become po
pular with al]] seections of our peoplt
from the school boy up to retired peo-
ple, men and women, scheduled castes,
Harijans. It should cover all types of
socicty, without any  distinction of
caste or creed.

Shri M. R. Krishna: Brahmins also

Shri D. C. Sharma: Therefore, we
should build up a kind of social ser-
vice organisation, covering not only
women, but also men. so that they can
be a source of strength to the army
and they can do some welfare work
for the army.

I have no doubt that these sugges-
tions of mine will be taken for what
they are worth. T have no doubt that
our defence forces are doing a very
good job and our defence forces are
the pride of this country.

Shri Bhagwat Jha Azad (Bhagalpur):
Mr, Deputy-Speaker, many hon.
Members have spoken on the defence
budget in different strains but, all the
same, they have complimented what is
stated tn the annual report, namely.
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that the morale and the efficiency of
the armed forces have remained high
throughout the period under discus-
sion. There is no doubt that in what-
ever field our armed forces have been
called upon to work, be it in the case
of national calamities, relief work or
maintaining law and order, they have
acquitted themselves very well. Apart
from what they have shown within the
country, outside also we have scen
that in the case of Congo and Gaza
they have acquitted themselves re-
markably well, When we find in other
countrics armies are being sent or
air-lifted to fight and kill and compli-
cate the issues, our army is carrying
on a very humang mission of main-
taining peace in the world, So. in that
sense, we can say that our army, both
within the country and outside, are
doing a good job.

In this context, when we see some
of our friends making stalements that
our army is not sufficicntly strong or
efficient or cquipped to maintain  or
defend our fronticrs, we feel sorry
that such unfortunate statements are
being made. Only this morning we
heard th¢ Prime Minister saving that
our army is sufficiently strong, we are
sufficiently efficient and we are suffi-
ciently cquipped {o defend our coun-
try. That is a good thing. I hope the
Defence Min'ster or the Government
will take care that in future at least
such unfortunate statements arc not
made regarding our defence forces

Though we have been shocked by
such statements, we were amazed
much more at the statements of the
lcader of the so-called free world dic-
tating terms to us, We heard only this
week that the leader of the free world.
viz., the United States of America,
protested to us regarding our intended
purchase of fighter planes from the
Soviet Union, Here T would like to
ask one question. Have we ever inter-
fered or saig anything to any country
about any matter of its defence? No.
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We are not interested in re-arma-
ment, Rather, we are interested [n in
disarmament. We wused our full
energy and full efforts at the Geneva
Conference for disarmament and we
have shown that we are not interested
in building armaments, We are not
interested in building up arms for
aggression, as in the case of USA or
USSR, We are not interested in build-
ing nuclear weapons which are doubly
cursive in the sense that they kill or
destroy not only the target but also
the nation which preduces them. That
is why those countries which are pro-
ducing nuclear arms are concerned
and are not happy that they are in an
advantageous position to hit their
cnemies, because they are afraid tha
it will recoil round their own neck.
W¢ We are not interested in such
things.

18 hrs,

We know oyur economic limitations.
We feel that a country in  order to
become strong cnough to defend itself
has 1o becom¢ cconomically strong
first. Therefore, we arc giving more
importance to our economic position;
though we give cqual importance to
our defence, none the less, we are not
in the arms race in whirh the free
world and their allies are entering.
creating tension and anxiety in  the
world, And yet, those very countries
are coming ang telling us: look, you
should not do this.

Sir, I think our Government will take
note of the resentment in the country,
in the Parliament, thay we are at li-
berty to purchase our requirements
from anywhere we like and we will
not allow any nation to dictate to us
in this matter

Mr. Deputy-Speaker: The hon
Member may continue his speech to-
morrow.

The Lok Sabhag then adjourned till
Eleven of the Clock on Wednesday
May 30, lB&j.Iyaistha 9, 1884 (Saknay.
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1147 Applications  from Mani-
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2722 Museum for documen-
taries

2123 International Film Fes-
tivals

2124 Journalists in the Minis-
ry

2125 Tribal settlers in Daﬂ-
dakaranya . . .

2126 Uranium in M.I". .

2127 Migration of  Ilindus
from Pakistan

2128 Ramakrishna  Cemenrs,
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2133 Commirttee for Enforce-
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Board . .

2134 Hire Purchase of machinery

2135 Rising cost of living

2136  Printing industry

2137 Spinning mill at Ranhur

2138  Forward trading

2139 Shortage of water aupp]\
in Delhi .

2142 Attack by hostile ‘\Iagm

214:  Haj Pilgrims from Kerala

2'42 Indo-British collaboration
for tea marketing .
Hostile Nagas
Paper factory at
Madhya Pradesh
Scales of pay in Ruhher
Board .

Divisional nﬁioc n[(.cﬂ'cc
Board at Kottayam

Foreign tours by offiicials
of Coffec Board

Radio sets in rural arcas
of Punjab
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Punjab

Demand  for  Indian
bicvcle etc. from Iran .
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QUESTIONS—contd.
U.S.Q. Subject CoLumNs
No.
ats!  Prohibition  in Indian
Maissions abroad 7476
2152 Cultivation of cash crops
in NEFA . 7477
2153 Ceramics factory in Ja.mmu
and Kashmir, 7477
2154 Progress of rchabilitation 7477-78
2'55  Relations between labour
and management 7478
2156  Radiv stations 7478-79
2157  New major industrics 7479-8Bo
2158 ‘Television sets 7481
2159 Riots in LEast  Pakistan . 7481
2160 Assistance from East
German firm . 7482
2161 Trade with Kenya 7482
2162 Spining mills in Gujarat  7482-83
2163 Retrenchment in the
former  Mivisiry of Re-
habilitation 7483-84
2164 *Commonwelth in Brief” 7484
2165 Central  Information Ser- 4
vice 7484-85
2166 Tour of the (‘hanman of
the Coir Board 7485
2167 Madhya Pradesh and Se-
cond Five Year Plan 7485-86
MOTION FOR ADJOURN-
MENT : ; . . 7487—92
The Speaker  gave his consent
to the movirg of a  Motion
for Adjourrment -
gardirg statement  made
by Indian Ambasgsador
v US.A.  abom India's
Defence Forces.  Howewver,
leave for moving the motion
was, on heing asked for by
Shri . N, Mukeriee, refused
hy the House.,
CALLING ATTENTION TOQ
MATTERS OF URGENT
PUBLIC IMPORTANCE . 7492—g9
(1) Shri Hari Vishru Kamath
called  the attention  of the
Prime  Mirister 10 1he
statement  made by Shri
B. K. Nchru,  Ambassador
1o U.S.A., about India's
Defence Forces,
(i) Shri Bhagwat Jha Azad

also  called
of the

the  attention
Prime  Minister to
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CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE—
contd.

certain remarks made by
Shri B. K. Nehru, Ambassa-
dor in U.S.A., about the
Minister of  Defence.

The Prime Minister and Minis-
ter of External  Affairs and
Minister  of Atomic Encrgy
fShri  Jawaharlal Nehru)
made a statement in regard
to (i) & (ii) above.

(i) Dr. 1.. M. Singhvi called
the attention  of the Miris-
ter  of Home Affiirs o the
firc in Sadar Bazar arca in
Delhi on the 2sith May,
1962,

The Mivister of State in the
Minisiry  of  Home Affairs

(Shri  Datar) made a state-
ment  in regard thereto,
PAPERS LAIIY ON THE

‘TABLE .

A copy cach of the following
Notifications under  sub-see-
tion (3} of scction 642 of the
Companies  Act, 1956, was
laid on the Table :(—

(i) The Companies (Appeal
to  the Central Govern-
ment) (Amendment)
Rules, 1962 published in
Nutification  No, G.S.R.
651 dated the 12th
May, 1962,

[Damy Dicest]

CoLUMNS

- T7499-7500

rPAPERS LAID ON
TABLE—contd.

(i) The Companies (Central
Goverrment’s)  General
Rules and Forms
(Amendment) Rules, 1962
published in Notification
Nuo, G.5.R. 653 dated the
1zth May, 1962,

THE

DEMANDS FOR GRANTS

Discussion  on Demands  for
Grarts in respect of  the
Miristry  of Information and
Broadeasting  contirued. All
the  Demands  were voted
in full,

Discuscion  on Demonds for
Grants 1 respect of  the
ministry of Law commenced
and concluded. All the

Demands were  voted in
ful'.

Discussion on Demands for
Grants in raspect of the

Ministry of Defence comm-
cnced.  The discussion was
not concluded.

AGENDA FOR  VMDNES-
DAY, MAY 30, 1962/
JYAISTHA 5, 1884 (SAKA)—

Further  diseussion vn Demands
for Grants in respect of Minis-
try of Defence.
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